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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

ParRT 1—QUESTIONS AND ANSWERS
: Thursday, 15th December, 1949.

The Assembly met in the Assembly Chamber of the Couneil House at &
Quarter to Eleven of the Clock, Mr. Deputy-Speaker (Shri M. Ananthasayanam
Ayyangar) in the Chair.

i i
STARRED QUESTI®ONS AND ANSWERS
(a) ORAL ANBWERS

QUIRINE

*621. Shri R. K. Sidhva: (a) Will the Honourable Minister of Health be
pleased to state the annual consumption of Quinine in India?

(b) How much of this is imported and how much produced in India?

(¢) What was the price a2t which quinine was imported and what is the cost
of production in India?

(d) Have Gevernment considered the question of expanding the cultivation
of Cinchona for growing more quinine in India?

(e) Are Government aware that India can produce sufficient quantity ot
quinine if more land is brought into cultivation? Y=

(f) What is the number of cases of Malaria reported in the years 1947, 1948
and up to July, 1949?

The Honourable Rajkumari Amrit Kaur: (a) The total consumption of
quinine in India during 1948-49 was estiinated to be about 3,00,8600 pounds.

(b) About 1,00,000 pounds a year is manufactured in India and the rest
is imported.

(¢) No figures are available regarding the rates at which quinine is imported
by the trade. The last occasion on which quinine was imported by Govern®
ment was during 1947 when rates varying from Rs. 41 to Rs. 2 per pound were
paid for imports from different sources. The average cost of manufacture of
quinine in India is nearly Rs. 29 per pound.

(d) The Government of India have no plans for expanding ths cultivation of
cinchona but the Madras Government have sanctioned a8 scheme for the
expansion of quinine production and have made arrargements for further
planting of cinchona trees. y

(e) Yes, but in view of the advent of synthetic anti-malarial drugs a large-
scale expansion of cultivation is not considered advisable at present.

(f) Malaria is not a notifiable disease and exact figures as to its incidence-
are not available. The Health Survey and Development Committee estimated
in their report that about 100 million’ people suffered from malaria every year

in undivided India. A
( 457 )
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Shrt B. K. 8idhva: May I know from the Honourable Minister whether an
alternative to quinine is aiso imported from foreign countries and if so, what
its quality is and whether the Central Government or any of thé Provinces have
substituted that for quiniie? o

The Honourable Rajkumari Amrit Kaur: Drugs for ipstance like paludrine
are imported from outside and it is becebss thig puttichlar synthetic drug is
found to be safer, much cheaper and more effective in the routine treatment
of malaria that most of the Governments are not now anxious to increase the
cultivation of cinchona, and they are not so interested therefore in the pur-
chase of quinine.

ghri R. K. Sidhva: Is the synthetic more effective for malaria?

The Houourable Rajkumarl Amrit Kaur: I just said that for ‘he routine
treatment of malaria this synthetie drug is more effective and much cheaper;
quinine is effective in cases of malignant malaria.

Shri R. K. Sidhva: Do Government intend taking steps to manufacture the
synthetic drug in India?

The Homourable Rajkumari Amrit Kaur: Yes, Sir. When the Penicillin
Factory in Bombay begins working it will produce paludrine also.
§5 Mfeez @ 371 wwfar & foF gdta & faar sk A
g ifes 12 AF E, N 371 33 AeAF 7 2 Fawfom Nesrsad F
A A g
Seth Govind Das: May I know whether there is no Ayurvedic medicine to

substitute quinine in the treatment of Malaria, and has any recommendation
been made in this connection by the Chopra Committee?
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The Homoursbls Rajkumari Amrit XKaur: I cannot say now how many other
*meadicines are preecribed by our Vaidyas. But this also shall be a point for
consideration by the Committee which has now been set up to carry out
research in our existing indigenous medicines and investigate what use could
be mode of these for all the maladies.

8hy Brajeitiwar Praasd: Is there any plan or scheme to have correct

<tatistics in respect ¢! the incidence of malaria in this country?

The Hmmourable Bafkumas Amrit Kaur: I have already said that since it
is not a notifiable disease it will be perfectly impossible to get correct statistics.

Shrt V. 1. Munidhwamy PHay: As quinine production has become a national
industry, will the Honourable Minister give an assurance that the extent of
land taken up for cinchons plantation wil not be so curtailed as will entail the
many thoueande of labourers employed in this industry going oub of employ-
ment? .
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The Honourable Eaﬂmmxn Amrit Kaur: As far as an assurance of that type

is concerned, I cannot give it because it all depends upon the amount of quimne
that the Governments of the Provinces and States of India will purchase. But

for this year at any rate the cinchona plantations are continuing to function as
before and no reduction has been made.

8hri V. I. Munishwamy Pilixy: A few months back there was a confcrence
to revise the policyv of the Government in regard to cinchona plantation. Will
she Government lay before the House a copy of that report and also take the
House into confidence before they come to any decision in regard to reduction
in cinchona plantation?

The Honourable Rajkumari Amrit Eaur: The decision, as I have already
told the Honourable Member, was that for the next year there was to be no
reduction in the production of quinine and the Madras Government is actually
increasing its production.

8hri P. T. Chacko: May I know whether Government considcr quinine as
a harmless and effective remedy for malaria or whether the remedy is more
harmful than the malady?

Shri R. K. Sidhva: In reply to part (f) of the question the Honourable
Minister stated that figures are not available. May I know whether she is in
a position to state whether malaria at present is on the increase compared with
the previous year or what the position is?

The Honourable Rajkumari Amrit Eaur: I would have to have nutice of
that question i it is put in terms of the whole of India. But I veature to
submit that I do not think it is on the increase.

.Shﬁ 8 V. Kn’aﬁnamoorthy Ra0: Has it come to the notice of the Govern-
ment that specially in the hilly tracts of India more than fifty per cent. of
deaths are due to malaria?

The Honourable Rajkumari Amrit Kaur: I am not &ware of the exact
figures. As I have said it is very difficult to get figures of a disease which is
not notifiable. But we are aware of those districts where malaria is more extant
than in others. e

8hri 8. V. xrishnamoorthy Ra0: May I know what attempts are being made
to manufacture paludirne in India?

The Honourable Rajkumari Amrit Kaur: I have already replied to that
question also, that when the Penicillin Factory comes into being paludrine will
also be manufactured.

Shri T. T. Krishnamacharl: In view of the fact that the Government seem
to be committed to the manufacture of paludrine, have they revised their
policy with regard to quinine?

The Honourable Rajiumari Amrit Kaur: I think that point hes been alresdy
covered in  my replies. There is no question of a revision of policy. The
ouinine production is maintained at the same level for the next year. But in
view of the fact that synthetic drugs, paludrine in particular, are more effective
and cheaper, Government naturaily have to consider its use.

Shri R. K. Sidhva: May I know whether in the Centrally Administered
Areas malaria is on the increase or decrease this year as compared with the
previous year?

The Houoursble Rafjumari Amrt Eanr: It has definitely decreased.
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8bri Upendransth Barman: Will the Honourable Minister assure the House
that there is no large accumulation of quinine in the cinchona factory at
Mungloo in West Bengal?

The Hoboursble Bajkumarl Amrit Kaur: I would have to have uotice of
tbut question.

Eoono¥y CoMxaOTTER

*622. shri R. K. Sidhva: (a) Will the Honourable Minister of Finance be
pleased to state what were the recommendations of the Economy Committea
for each Ministry and what were the reactions of the Ministry concerned and
the Stunding Committee of that Ministry relating to these proposals?

(t) What actual economy has been caused in each Ministry?

(c) What are the differences between the proposals of the Economy Com-
mittee and those of the Government regarding their implementation?

(d) What is the net saviag in each Ministry?

(e) Has economy been effected by the retrenchment of staft?

(f) If so, what is the number and designation of staff retrenched in each
Mlmstry?

(g)?ls the retrenched staff dispansed with or re-empioyed in other Depar{
ments

(b) From what date have the propoeals come into effect?

- The Honourable Dr. Jabn Matthai: (a) to (c). A copy of the Economy Corn-
mlttees Reports is placed on the Table of the House [Placéd in the L:bfary
See Nos. 1V.0.0(63), IV.0.0(83) and IV-0.0(64).]

As regards the action taken thereon, the attention of the Honourable Member
is invited to the reply given on the Floor of the House to Starred Question No.
388, asked by Shri Basanta Kumar Das on the 7th December. 1949.

(d) to (f). Information regarding these as a result of the ad hoc lump sum
cut is not at present availgble, but it will be placed on the Table of the House
in due course.

(g) Information is not readily available.
(h) The ad hoc cut was greverally applied from October, 1949.

Shri R. K. Bidhva: The other day the Honourable Minister stated that the
Report of the Economy Committee will be sent to each Member. May 1 know
whether be is prepared to send it to each Member or proposes to be content
with placing it on the Table of the House ?

The Honourable Dr. John Matthai: I find on enquiry that there are not
quite enough copies. 8o 1 am doing the next best #hing.

~8hri R, K. 8Sidhva: With respect to questions arising out of parts (e), (f)
(g) and (h), will the Honourab'e Minister at least indicate to the House as to
what is the total number of personnel that has been retrenched and what bas
been tbe monetary effect of it? Will he give some idea of it?

The Hoooursble Dr. John Matthal: I would suggest to the Honourable
Member that details regarding the implementation of these economy proposals.
would be available to the House during the Budget dlscusslon and would sug-

gest to hnm that he shquld wa;t hll cheg. g

o PR SR
: A\. R .-I;.‘.-j‘. 1645 o
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8hri Harlhar Nath Shastri: Have the Government kept in view that activi-
ties of such Departments as are doing social and welfare service are not
-hampered as a result of any economy measure?

The Honourable Dr. Jobn Matthai: These are among the various consxdera-
tions that Government keep in mind.

8hri Harihar Nath 8hastri: Have retrenchments been made or are they
proposed to be made at the sweet will of the Departmental heads or is it on
the basis of any principle?

The Honourable Dr. Johr Matthai: Not at anybody's sweet will but as a
matter of hard necessity.

8h#i Harihar Nath Shastri: Even if it is as a measure of necessity I want
to know if such retreuchments are proposed to be made, if any, at the option
of the Departmental heads or according to any procedure or principle. That
is the simple question.

The Honourable Dr. John Matthai: I think, Sir, I told the House last week
when a similar question was put to me, that the policy of Government with
tegard to effecting economy is that they would try to do it as far as possible
without large-scale retrenchment. That is one of the matters which they have
in mind on this question.

8hri R. K. 8idhva: The Honourable Minister stated that thie question be
better held over for answer in the Budget discussion. In view of that, may
{ know whether he will still not consider printing more copies of the Economy
Committee’'s Report so that the Members may study it andp be prepared to take
part in the Budget discussion on this matter.

The Honourable Dr. Jobn Matthai: I would suggest to my honeurable friend
that since we have practically superseded the Economy.Committee's proposals,
since we have gone far ahead of those proposals, it is not going to serve my
honourable friend's purpose to have this unnecessary expenditure incurred.

8hri H. J. Khandekar: Will this retrenchment®affect the Harijan servants
in the Secretariat?

The Honouralle Dr. John Matthai: We have not made any caste or class
distinction in this matter.

8it. Kuladhar Chaliha: May I know whether the economy drive had led to
inefficiency ?

The Honourable Dr. Jobn Matthai: I believe it is gradually raising the
standard of efficiency.

Mr. Frank Anthony: Is there any truth in the allegation that about 10,008
employees are surplus to the real requirements of the Central Secreiariat?

The Honourable Dr. Jobn Matthai: I am not aware.

8hri V. 1. Munishwamy Pfay: As the 124 per cent. proportion fixed for the
8cheduled Castes in the Government services has not been reached, will the
Government consider the advisability of not retrenching any of the Scheduled
Caste people from the departments?

The Honourable Dr John Matthai: Yes.

8hri ‘Raj. Bahadur: Mav T know whether | 25 s result of the implementation
of the recommendations of the Economy (lommittee’s Report or otherwise,. the



463 CONSTITUENT ASSBVWBLY OF INDIA (LEGISLATIVE) [15TE Dec. 1949

retrenchment axe will fall more on the gazetted staff or on the clerical establish-
ment?

The Honourabie Dr. John MaMhsai: I told my honourable friend Mr. S8idhva
that we are trying to avoid retrenchment on & largeseale.

8hr] Harihar Nath 8hastr: Is any compensation proposed to be paid to
employees who have been retrenched or are likely to be retrenched, to enable
them to tide over the period of unemployment?

The Honourable Dr. Jobn Matthai: If we reach a stage where retrenchment
on a8 large-scale unfortunately and unexpectedly becomes necessary, that cer-
tainly is a proposal that will be taken into account.

8hri Mahavir Tyagi: Was the question of enquiring into our trade halances
also within the purview of this Economy Committee?

Ths Hooourable Dr. Jobn Matthai: No.

CosToMS IRBEGULARITY

*628. Shri R. K. Sidhva: (s) Will the Honourable Minister of Finance be
pleased to staté whether it is a fact that on or about the 15th July, 1949, the
Maharao of Kutch refused to show his suit case to the customs authorities for
purposes of assessment when he landed in Bombay from America?

(b) If so, what action bas besn taken by Government in the matter?

(¢} Is the Mahareo or any of his relations exempted from the levy of
cuetoms duty on personal articles brought by them and if so, under what
Act? :

The Hanpurable Dr. John Matthai: (a) The reply is in the negative.
(b) Does not arise.

(c) His Highness the Maharao of Kutch is entitled to exemption from import
duty in respect of articles comprising his personal baggage. .Such exemption
would be admissible to the members of his family also, in “case they travel
with him. 8ection 75 of the S8ea Customs Act. 1878 read with Section 24 of
the same Act, contains the necessary suthority fer - Government granting
exemptions regarding baggage. -

Dr. P. 8. Degshmukh: In view of the fact that the Members of Parliament
are not going to be more than the number of Rulers who are gone, would the
Honourable Minister consider the suggestion that the Members of this House
should be exempt from customs duties?

The Honowsde Dr. Jobn Mstthal: No. Sir.
CLERIOAL STAFF

*634. Qbri B. K. 8idbwa: Will the Honourable Minister of Fioance be
pleased to state:

(a) the number of clerical staff in the Central Secreteriat of the Govern-
ment of India snd the totsl salary paid to them during the years 1939, 148
and upto Septeinberr 1849; and o - .

(b) the number of Searetaries, Joint Secretaries, Under Becreteries, and
Asnistant Secretaries in various Mivistries during the above periods, and also
ealarfes paid to them.
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The Honovurable Dr. John Matthai: (a) and (b). Two statements giving the

required information ‘are placed on the Table of the House (See Appendiz XVI,
anncxure No. I).

Spri R. X. Sidhva' What are the totals of (a) and (b)?

The Honourable Dr. Jobn Mattkal: I take. it the Honourable Member wants
the latest fgures?

8hri R. K. Sidhva: Yes.

The Honourable Dr. John Matthai: On 1st September, 1949, the total
number of ministerial staff was 6,718. That is for the first eight months of

the year 1949, Against that the total expenditure for the same period is about
Rs. 80 lakbs.

Shrima% Renuks Ray: Is it a fact that there are more Secretaries, Joint
Secretaries, Under Secretaries and Assistant Secretaries in the Government of

India now than there were during the war period, but without a corresponding
increase in efficiency?

The Honourable Dr. John Matthai: There has been a very large increase in
work since we became an independent country and correspondingly it has been
necessary also to increase the staff. That is the experience of all countries
that have introduced a democratic form of Government.

Shri R. K. Sidhva: May I know what is the total number and amount
under (b)?

The Honourable Dr, John Matthai: It is very difficult to give the total
number—I have got a very detailed statement and if my honourable friend has
any doubts or wants to get any arithmetic done for him I am at bis disposal.

Mr. Deputy-Speaker: Such questions should be better put as Unstarred
Questions, and if any particular points have to be asked as supplementaries
then those questions can be placed before this House. <

8hri R. K. 8idhva: That would take very long. Sir.

MzenTAL DISEASES

*625. Shri R. K. Sidhva: (a) Will the Hououraktle Minister of Health be
pleased to state the number of persons in India who suffer from mental
diseases?

{b) How many cases are cured? -

(¢c) Are there any instances whereby insane persons have been cured in
hospitals? :

(d) How many beds are provided for mental patients in India?
(e) What are the causes for the increased number of mental diseases?

The Honourable Rajkumari Amrit Kaar: (a) and (b). It is not possible to
give precise informatién as no survey of cases of mental diseases hasx been
carried out so far: The only information Wthh can be given is about the
number of admissions of such cases in the mental hospitals in India and the
pumber of discharges after cure. This information is being collected from the

Provincial Governments &nd will be laid on the 'I‘able of the House as soon
as available.

(c) Yes. There are many instances.
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(d) A stafement containing the information is laid on the Table of the
House (8ee Appendiz XVI, annezure No. 2, statement I).

(e) The causes for the increase sre many. I place on the Table of the
House extracts from notes recorded on the subject by two experts, Dr. M. V.
Govindaswamy, Superintendent, Mental Hospitel, Bangalore, and Major R. B.
Davis, Medical Superintendent, Inter-Provicial Mental Hospital, Ranchi
which provide some explanation (See Appandx;c XVI1, annexure No. 2, state-
ment II). -

8hri B, K. 8idhva: Will the Honourable Minister please state whether any
medical experts have given the figures of total number of persons suffering
from mental diseases and the total number of beds required? é

The Homoursble Rajkumard Amrit Xaur: I have already stated that no
mental survey has been done and therefore I cannot give the number of patients
suffering from mental diseases in India. But I can give the numbers in the
hospitals and I have given in my statement the names of the mental hospitals
in India and the number of beds in those hospitals.

8hri Brajeshwar Prasad: Will the Honourable Minister be pleused to state
whether monogamy is aldo one of the causes of mental diseaces?

Dr. P. 8. Deshmukh: With reference to part (e) may I know whether any
new causes have been discovered or the causes mentioned are the old ones?

The Honowrable Rajkumarl Amrit Kaur. There are no new causes of
insanity, but in India recently owing to the upheava! lots of persons have
suffered mentally becaus: of shocks und have been sent to our asylums.

8jt. Bohini Kumar Chaudhuri: May I know whether the number of female
patients suffering from mental diseases is greater than that of the ruales?

The Honourahle Rajkumari Amrit Kaur: I have no information on that
point, but I don't think so.
Sardar Huokam 8ingh: Are these mental hospitals run on modern lines and

staffed with expert doctors trained in modern methods to cure these mental
aberrations or are these only detention camps for insane persons?

The Honowrable Rajkumarj Amrit Kaur: No. Sir. The bospitals are
manned, as far as possible. by experts and those wbo have special training in
psychiatry. '

Maulana Hasra! Mohanl: May i know the name of the province which has
the largest number of insanes?

An Honourable Member: U.P.

Sardar Hukam Singh: May I know whether the number of insanes bas
increased after the attainment of freedom?

The Hoaoursble Rajkuman Amrit Kaur: There seems to have been a slight
increase.

MzeproaL IwsvrzumiONs, Ea

. ’6?1!3.t 1')1'.t fm:z Mohon Dafa: hWill the Honourable Minister of Health be

pleascd 1o siate the nawnes of the institutions in India, wh - '

training is given to wnedical graduates? - i Tndif, where. post-graduate
The W Mumm Amrit Kmr- A list of institutions where post-

graduate tralning is imparted fo medical eraduates iy, placed on the Table of

the House (8ee Appendiz XVI, annezure No. 3).
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- Dr. Moto Mohon Das: May I know whether these ivatitutions are under
the direct control of the Central Government?

The Honourable Rajkumari Amrit Kaur: No.

Dr. Mono Mohon Das: May I know whether every one of these institutions
is financially helped by the Central Government?

The Honourable Rajkumari Amnit Kaur: Inasmuch as the Central Govern-
mment give grants to provinces for their schemes.

Shri 8atis Chandra S8amanta: How many of these institutions are unde: the
-direct management of the Central Government?

The Honourable Rajkumari Amrit Kaur: I think the Central Government
have about six institutions under their care.

Shri Raj Bahadur: May 1 know whether any special arrangements in any
of these institutions are made for post-graduate training in orthopedics?

The Hanourable Rajkumari Amrit Kaur: Yes.

Shri Raj Bahaduz: May I know in which of them?

The Honourable Rajkumari Amrit Esar: I think Bombay, Madras and
Lucknow have orthop:edic training.

Shri Raj Babadur: Any one at Delhi?

The Honourable Rajkumari Amrit Eaur: No.

Shrimati Renuka Ray: Would the Honourable Minister kindly tell us
which are the institutions that are to be upgraded?

The Honourable Rajkumari Amrit Eaur: Nore have been upgraded, but the
Goverrunent of India have a scheme to upgrade eight inst'tutions straightaway.
The Government Hospital for Women and Children, the Madras Medical
College (the Anatomy Department), the Madras Medical @vllege (the Venereal
Diseases Department), the Tata Memorial Hospital in Bombay in collaboration
with the Seth Govardandas Sunderdas Medical College, the Patna Medical
College. Mental Hospital in Bangalore. Departmeiet of T.B. in the Delhi
University and the All-India Institute of Hygiene and Public Health in Calcutta.

Dr. Mono Mohon Das: May I know whether some of the examinations of
the British post-graduate medical training like M.R.C.P. and F.R.C.S. are
still held in this country?

The Honourable Rajkumari Amrit Kaur: They are no longer held in this
oountry.
Mavaria INSTITUTE OF INDIA

~ %677. Dr. Mono Mohon Das: (a) Will the Hononurable Minister of Health be
pleased to state when the Malaria Institute of India first came into existence?

(b)_ Ts there any other similar institution anywhere in India and if so. where

s it situated ?

(¢) How many students are taking training in the iastitute at present?

. (d) What is the tota] expenditure i d by G is Institu-
Hon up-todate? al expenditure Incurred by Government on this Institu

.'-'ﬂle Honourable Rajkumari Amrit Kaur: (a) The Malaria Institute of India,
originally known as- Malaria Survey of Indis, =was .founded in 1927 by the
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Indian Research Fund Association. The Public Health Section of the Imgtitute
was taken over by Government on the 1st April, 1840, and the Resc&rcb Sqction
and the Southern India Branch were taken over on the 1st March, 1946.

{b) No. In fact it is a unique Institute in the East.
(c} A statement is laid on the Table of the House.

(d) Expenditure incurred by Government from the 1st April, 1940, up to
the 30th September, 1949, is Rs. 16,54.309.

STATEMENT
Number of students who took training in Molaria Courser ai the Malaria Institute of Indio
during 1949
Course Number of Duration of Number of Students
Ooursges held Course
Malaria Course for one three months Eighteen
Medical Officers ’mcludmg two from
Siam, two from
Afghanietan, one
fromr Ceylon and
one from Nepal.
Candidates from
Burma could nat
join) .
Malazia Couree for two oneé month 56
Malaria Inspectors.
Malaria Course for one one week 31
Engineers.

Dr. Mono Mohon Das: May ] know whether this Malaria Institute has any
practical demonstration classes for the prevention of malaria as part of its
curriculum?

The Honourable Rajkumari Amrit Kaur: It has.

Dr. Mono Mohon Dea: May I know whether the methods adopt=d or taught
by the Malaria Institute differ substantially from those adopted by the Demon-
stration Team that has come from W.H.O.?

The Honoursble Rsjkumari Amrit Xaur: No. They do not differ.

Dz. Mono Moboo Das: May I know whether the teaching staff of this Malaria
Institute are less qualified than members of the Demonstration Team for
Melarin that has come from W.H.O.?

The Honounhle Rajkuvmari Amrit Kanr' No, Sir.

8hri K Tirumala B2o: With regard to (b), considering the size of the coun-
try and the incidence of the disease in the country, do Government prcpose to
have some more lnst.ltut.lons of this klnd established in other parbs of the

country? <

The Bonourshls Rafkumari Amrit Kaur: Government have many schemes
for the expansion of such and other institutions.
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HicHER SRCONDARY SCHOOI1S

*628. Seth Qovind Das: Will the Honourable Minister of Education be
pieased to state what has been the effect of the new system of education in
Delhi University, vis., opening of higher secondary schools with 11 years
course followed by three years’' degree course? '
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The Honourable Maulana Abul EKalam Asad: The system of Higher
Secondary Education by which a student leaves the school after an eleven year
course has been in operation for a period of five years only. Government is
however, considering the recommendations of the Central Advizory Bcard of
Education to appoint a Secondary Education Commission which will after an
enquiry into all matters connected with Secondary Education and surveying
the systems prevalent in India, make a report to the Government of India.
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Seth Qovind Das: Is it not a fact that the experiment made during these
five years has proved te be successful?
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The Honourabie Maulana Abul Kalam Azad: The report of the Lecat Gov-

ernment is that this experiment has proved a success. This is also the opinion
held by the Vice-Chancellor, Delhi University.
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Seth @ovind Das: If this experiment proves a, success will Government
wnte to different Provinces that they should also make provision to this effect?
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The Honocurabls Maunlana Abul Kalam A33ad: Because other aspects of this
matter have also been brought before the Government, it has, therefore, been
considered expedient that a Higher Secondary Commission should be appomted

which may study all the points so that proper action may be taken in this
matter.
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Maulana Hggrat Mohani: Is it a fact that all Vernacular Schools have been
closed, and if so, why?
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The Honourable Maulana Abul Kalam Azad: T do not understand how does
this arise out of this question?
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8hri Raj Babadur: Will the Honourable Minister be pleased to state how
and in what form the experiment has proved to be a success?
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The Honourable Maulana Abul Kalam Axad: The report of the Local Gov-
ernment says that by increasing one year the standard of ability has been
raized, and those student§ who go to the University, are better prepared. Apart
from this, there are other things also.
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Begum Aisaz Rasul: Wil! the Honourable Minister please state whether
any report has been received from Provinces that experiments in this system
of Higher Secondary Education have been started there?
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The Hooouratls Maulans Abul Kalam Azad: No. No such report has been
received and so far as Government are aware this experiment bas.mot perbaps
been made in other Provinces.
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Sardar Bhopinder Singh Man: In view of the fact that this system of Higher
Secondary Education has proved a success, so far as ability is concerned, may
I know what are the other pomts which have necessitated the appointment of
this Commission ? -
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The Hpnourable Maulana Abul Ealam Azad: This system has not been

introduced in other Provinces. Of course, if any student comes to Delhi from
outside or goes from here to some other Province, difficulties do arise.
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8hri Raj Bahadur: The Honourable Minister has stated that the standard
of ability is raised. May I know what is the criterion or method of judgiug
that?
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The Homourable Maulana Abul Kalam Azad: T have just stated that this
matter has got manifold aspects. One thing which has come before us during
the period of five years is that it has yielded good results. The University
Commission have, however, recommended that the period should at least be
twelve years; they want te increase one more year, and wish to make it twelve
instead of eleven. All these aspects are of such a nature that these should be
cﬁrefully considered by a Commission. An opinion could only be formed at
then.

8hri 0. V. Alagesan: Has the University Commission made any recom-
mendation in regard to this matter? If so, will the Report of the Commission
be made available to Honourable Members of this Assembly ?
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The. Honourable Manlana Abul Kslam Axad: This is difficult as only a
limited number of copieg of the Report of the University Commission have been
printed and it will not be possnble for the Governmert to distribute them.
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8hrl Sita Ram 8. Jajoo: Will the Honourable Minister please state whether
such Boards will be set up in those Provinces and States Unions where new

Bourds ure going to be constitutad?
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The Honourable Maulana Abn! Kalam Asad: Govermnment are not aware of
any such thing.
Shri Satis Ohsndra Ssmanta: Has this new system of education been ac-
ccpted by any other University in India?
- utt - A plae S S LG L ofsf 2yl Ulge eyl
The Honourable Maulans Abul Ealam Asad: No, so far as Government are
aware,
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Babu Rsmnarayan 8ingh: May I know, Sir, what is the necessity of appoint-
ing another Commission, after experiments have been made and their success
proved? What ure the reasons for not enforcing this in those places where

experiments have been made and success achieved?
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The Honoursble Maulana Abul Kalam Aszad: The Commission ia not being

?ppointed. to consider over this particular aspect only. Just as the University
sominisgion was appointed in connection with the University education,
similarly the necessity to cobstitute a Commission to consider de¢ nowo
the question of secondary education has been felt. The Commission will also
inter alia consider over this matter.

8hit Arun Ohalidfs Gulra: Has the Govelnment ficeived any representstions
fram any secondary school or other institution seeling financial help sa this
eystem has involved thein in great cost?
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The Honourable Maulana Abul Kalam Assd: No. No such representation is
at present under the consideration of the Government. But surely the expendi-
ture bas been increased, and every educational reform is bound to raise the
expenditure.
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Shri Sita Ram 8. Jajoo: Will Government of Indiu advise the Provinces,
where new Boards are likely to be set up, to constitute similar Boards?
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The Honourable Maulana Abul Kalam Aszad: Government of India will con-
sider over these aspects afler the receipt of the report of the Secondary Education
Conmission.

Himxpr Acapemy

*629. Seth Govind Das: Will the Honourable Miunister of Education be
yleased to state if in view of the fact that Hindi has beeg declared to be the
State Language, an Academy is going to be established which may be eagaged
in research and improvement of the proposed State Language by (i) compiling
suitab'e dictionaries; (ii) publication of literature in subjects which do not have
sufficient books; and (iii) publication of popular book§ on culture at cheap rates
for the masses of India?
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The Honourable Maulana Abul Kalam Azad: This Ministry has under active
cousideration a scheme to prepare a dictionary of Scientific Terminology for
Hindi and other Modern Indian Languages and another to prepare text boobe
in the Federal Language. It is also proposed to publish this Ministry's periodical
Deepavali devoted to the ‘education and welfare of tae blind’, bo;{l in English
and Hindi. There are other schemes also before the Government which they
intend to implement provlded the financial position altows.
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Seth Bovind Das: Are Government aware that similar efforts are also baing
made in some of the Provinceg especially in the Central Provinces, and if these
different, attempts are made, many kinds of new things will come into being?
Will not the Government of India do anything in this matter?
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The Honourable Msalana Abul Kalam Aszad: This matter is under the con-
sideration of the Government. Government desire that a Central body should.

be constituicd to look after the work so that uniform action is taken $hroughout
the country.

GsmMfET g cFagiFs I3 s A g fe gl
aifeca oo %agnsﬁ Fga qUHT §9C € 37 § WY 39 §Eg

® g®ig o I

8eth Govind Des: Are Government also considering that the advice of old
ivstitutions like the Hindi Sabitya Sammelan is sought in this connection?
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The Honourable Maulana Abul Kalam Asad: Government will surely con-
gider it.
Shrimati @. Durgabai: ‘May I know, Sir, what step Govercment are taking
to enrich this language, namely, Hindi, which has still to be developed by

absorbing words which are in common use from other Provincial languages? Is
it the function of this Academy to concern with that matter also?
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The Honourabls Maulana Abul Kalam Azad: Yes. This is an essential work.
But so far Government had no opportunity to take practical steps. Government
will make every effort and so far as circumstances permit, action will be taken
to achieve this end.
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Seth Govind Das: The Honourable Minister has stated that action in this
matter will be taken prowided the present financial position allows. Will Gee-
ernment also consider the aspect that despite the present financial position the
work iz most essential and should be undertaken?
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The Honourable Maulana Abul Kalam Axsd: Government will certainly cob-

sider. But it is quite obvious that unless funds are made available, what can
we do to meet the demands?
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Seth Govind Das: Will Government then consider the desirability to appro-
priate funds from other items of expenditure and to utilize them for this purpose ?-
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The Hoaourable Maulana Abul Kalam Azad: I associate myself with this
desire of the Honourable Member.

Shri S. V. Krishnamoorthy Rao: Has the Government examined the debates
of the Constituent Assembly on the resolution for adoption of Hindi as the
national language? 1If so, how is Government going to implement that. resolu
tion? Will they associate experts in other non-Hindi languages with  this
Academy?
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The Honourable Maulana Abul Kslam Azad: The Government of India will
surely take steps to implement the decision arrived at in this connection by the
Constituent Assembly and do their utmost in the matter.

Shrimati G, Durgabai: Are the Government aware where there are other
institutions also which concern themselves with the propagatior of Hindustani
will their advice be sought?
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The Honourable Maulana Abul Kalam Asad: Government will certainly
keep this in view.

Shri 0. V, Al2gesan: In view of the valuable work already done in this field
by the Dakshina Bharat Hindi Prachar Sabha, Madras will Goverpment con-
sider giving financial assistance to that body?
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The Honou.rable llanlana Abul Kalam Asad: It is difficult for me to hold out
any promise in this connection.
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Sardar Bhopinder Singh Man: May I expect that action which will be taken

by the Government with re§1 ard to Hindi ehall also be taken in respect of other
sinilar lunguages, such ae Hindustani?
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The Honmoursble Maulana Abul Kalam Asad: Yes. Government will keep
all the aspects in view. ,

Ms. Deputy-Speaker: Next question.
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Seth Govind Das: Will not the Government keep this in view, now that the
controversy between Hindi and Hindustani is over after the decision taken by
the Coustituent Assembly, and......... (Interruption).

Mr. Deputy-Speaker: Order, order. The Honourable Member ijs an old
Parliamentarian and ought to know that this is not a discussion on & Resoluhon
or a Bill. It is Question Hour. I have called the pext question.

Seth Govind Das: But I want to appeal to you, Sir.........
Several Honourable Members: Order, order.
Mr. Deputy-Speaker: Will the Honourable Member resume his seat?

Seth Govind Das: I want to appeal to you, Sir, that nobody else but the
Chair can call me to order within the House.—(Interruption).

Mr. Deputy-Speaker: I may have to adjourn the House if this continues,
The Chair is in a position to take care of itself and Honourable Members need
pot say ‘‘Order, Order’”. It is for the Chair to do it. In the midst. of this
huge roise the Honourable Member who is asked by the Chair o resume the
seat is possibly not able to hear me. I have repeatedly asked the Honourable
Member. He is an old Member of this House. I am exceedingly sorry that
he has not resumed his seat and is still going on speaking, though I have called
the next question

8eth Govind Das: I could not hear you on account of this noise.
(Interruption).

Mr. Deputy-Speaker: 1 cannot allow this, I do not want the assistance of
the Hcenoursble Members to keep order in this House. I ghall try to do it to
the best of my ability. Next question. v

u A?n Honourable Member: Does not the Chair want the Members' co-opera-
ion

Mr. Deputy-Speaker: Their co-cperation is to keep silent.
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BBOADOASTING STATIONS

*630. Seth Govind Das: Will the Honourable Minister of Information and
Broadcasting be pleased to state the number of new Broadcasting Stations
proposed to be opened with their location?

The Honourable Shri R. R. Diwakar: Two during the current financial year—
one at Dharwar and the second at Calicut.

8kri P. T. Chacko: May I know whether the broadcasting station in
fravancore which was formerly under the control of the State has been taken
ever now?

The Honourable Shri R. R. Diwakar: Not yet.

Shri Sita Ram 8. Jajoo: May I know if the Government propose to instell
a broadcasting station in Madhya Bharat?

The Honourable Shri R. R. Diwakar: I do not think so.

Shri M. Tirumala Rag: May I know the K. W. power and the range of these
{wo stations?

The Honourable Shri R. R. Diwakar: They are pilot stations and they are
of one K.W. power each.

Shrimati @G. Durgadai: May I know whether there is any proposal under
consideration for changing the one K.W. station at Vijayawada into a more
power station by increasing the metre strength of that station?

Ths Honourable Shri R. R. Diwalar: That is the general proposal under the
first development plan, but each case will require examination and then only
those schemes will be taken up.

gefas 1@ a1 e giewifes @@t 9T i ST6 aEd &

B A § I¥ AN, I VYA d #9 qf@ady §9 @ gtz &
A FIS groAT & 7

Seth Govind Das: May I know whether there is. any plan under the con-

sideration of the Government for making improvements in those broadcasting

stations which are not equipped with sufficiently powerful plants, such as the
one at Nagpur?
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. The Honourable Shri R. R. Diwakar: So far as Nagpur is concerned, I think
1t is being developed.

Some Honourable Members: Rosé—

Mr. Deputy-Speaker: I lmow whom to ask and whom not to ask. Setk
Govind Das has put the question and I should give him greater opportunity.
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i in other such
Beth Qovind Das: Ts there any plan to carry out improvements 10 0
stations also as those contemplated to be made in the Nagpur station?

The Eanourabls Shié B. B. Diwakar: I think I bave replied to this whep
answering to Mrs. Durgabai’s question.

i f a station
Bhri §. Nagapps: May I lmow what heppened to the opening 0
at Guntakkal.‘wlfig the }iionourable Minister said he would consider when he
answered a question sometime ago on the floor of this House?

The Honouwable Shri B. B. Diwakar: It is not yet a practical proposition.

shrt H. J. Xbapdeser: May I know if there is any proposal to open new
gations in Amreoti and Jubbulpore, two important centres m C.P. and Berar?

The BEancurahis 8hrt R. B. Diwakar: No. Not just now.

8hri H. J. Khandekar: Will the Government in the near future consider

the establishment of new stations in these two towns whish are very important
towns in the province?

The Honourahle St B. B. Diwakar: As I said, the whole thing is proceeding
on & particular plan and in that plau these two cities have not been included.

Shrimatl Dakmhayani Velayudhan: May I know whether any stations which

were scheduled to be opened this financial year have beem suspended due to
the economy drive?

The Honourable Shri B. R. Diwakar: These two were stations that were
proposed for construction and they are being opened,

8hri A. Xaranakary Menon: Will the Government see to it that these two

stations mentioned by the Honourable Minister are established before the .end
of the financial yesr?

The Honoursble Shri R. R. Diwakar: It all depends upoa certain technical

difficulties. If these difficulties are more, then naturally it will take a little
more time.

8hri H. J. Khandekar; Has the Government appreciated that inconvenience

is caused to the public of the province of C.P. by the Nagpur Station broadcasting
both in Marathi and Hindi?

The Honournhle Shrt B. R. Diwakar: Today we are doing it on a 50:50 basis
for both and I think it is satisfactory.

8hri 8, V. KriSAnamoorthy Reo: May I know whether there is any proposat
to take over the Mysore Akasavani?

The HonOurable Shri R. R, Diwakar: Yes, there is a proposal.

Shrimati @. Durgabai: May I know whether the proposal to construct a
new building for the broadcasting station at Madras which is recommended by
the engmeers as it is in a dilapidated condition, has been affected by this
economy drive? If not so, may I know how the working is progressing?

The Honourable 8hri R. R. Diwakar: It is nob to be taken up immediately.

Shri 0. V, Ahgmn:' May I lmow whether the new stations that were
recently set up are sufficiently staffed and working satisfactorily?

The Honourable S2iri R. R. Diwakar: Due

8 the H
to Dharwar and Calicut? e : onourable Member refer

Shri O. V. Alsgesan: I mean the comparatively new stations.
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The Banousashle Siwt B. B. Diwakar: There are particuiar standarda accard.
ing to which these pilot stetions are runnieg and these standards age being

maintained,

Shri Raj Bshadur: May I know whether the broadcasting station at Jodhpur
is under the authority and control of the Central Government or the Provmcial
Government? ' 0

The Bancurable Shri R. B. Diwakar: It is not within the juriadiction of the
Central Governmsent.

8hri Raj Bahadur: May I konow whether the Government proposes to take
it over in the near future?

The Honourable Shri R. B. Diwakar: All statiopa in the States will be
taken over.

Sardar Bukam Singh: May I know whether there is one broadcasting station
for each language area in India?

The Honourable Shri R. R. Diwakar: I think each language area is served.

8ardar Hukam 8ingh: How many language aress have not even one station
and how many language areas have more than one station?

The Honourable 8hri R. B. Diwakar: It is not a question of one station or
two stations. All languages are served. Whether there is one station or two
stations in any one area depends upon many circumstances.

Bardar Hukam 8ingh: What are the circumstances which Government con-
siders when opening a station in any particular area?

The Honourable Shri R, R. Diwabar: Starting of a new station depends upon
a number of factprs, but we see to it that all major languages are served.

Bardar Hukam 8ingh: May I know whether the Government sees to it that

a station opened in a garticular area is giving proper attention to all the other
languages in that area

L]
Mr. Deputy-Speaker: That question is rather vague.

Shri Mahavir Tyagi: May I know whether the programme which the Honour-
able Minister placed before this House in the budget session is affected in view
of the economy, whether economies are observed ?

. n'l'he Honourable 8Shri R. R. Diwakar: Economy cuts have been observed
ully.

8hri Mahavir Tyagi: How many stations have been curtailed?

The Honourable 8hrf R. R. Diwakar: There is no question of curtailing
stations. It is only a question of curtailing expenditure.

&3 afaz g ;. W EAdz #) ag @ e § frows R e

WA FR A AT oF T SIGCH ;@ FG AT fr oF qraSe
RyT s At &@od o1 faar foar an @ & FWowEse
AT S qaT T g ?

Seth Goving Daa: Are Government aware thst a few days before, the Honour-
able Minister while replying to one of my questions had stated that the opening
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of & pilot station at Jubbulpore was under coneideration? May I know what
deoision has been arrived at in respect of that pilot station?

AL = Ao AT RAFT: I £B g &1 )

The Homourable Shri R. R. Diwakar: Nothing has yet been done in that,
connection.

#s Mz zE: R ag o I fr 3g = s@ 8 o
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Seth Govind Das: May I take it that that proposal has been abandoned or
is it being considered efresh?

The Eonouwrshle Shzi R. R. Diwabar: It is not under immediate eonsideration.

Dr. P. 8. Dashmukh: In view of the fact that some of these stations have
limited range, may I know from the Honourable Minister the reasons why
broadcgsting is not coufined to the language spoken in that particular area and
why other languages are introduced?

The Bonourable Shri R. R. Diwakar: Only such languiages as are spoken
by the people in that area are allowed.

MaTERNITY CENTRES

*63]. Seth GovinAd Das: Will the Honourable Minister of Health be pleased
to state the number of maternity centres opened in 1948-49 in cities havmg a
population of more than 50 thousand persons?

The Honourable Rajkumari Amrit Kaur: A statement is laid on the Tsble of
the House.

‘ STATEMENT
Maternity Cenires opsned in 1948-49 in cities with a population of over 60,000

Province, State or City +  Number of Maternity
Union Cantres opensd
Bambay. Bombay Fourteen )
Belgaum One > Bixteen
Dhulia One J
Medras. Madras Three
Aesam, Shillong Coe
Ajmer-Merwara. Ajmer One
Patiala and East Purjad Patiala One
8tates Uniov.
Rajasthan, Udaipur One

Travanoore and Cochin. Trivandrom Two . Three
Neagorooil One
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CHILDBREN’S PARES

+632. Seth @ovind Das: Will the Honourable Minister of Iducation be
pleased to state the number of children’s parks opened in Delhi?

S8 e U e s 2 Ol O UBye eyl
The HOnourable Maulana Abul EKalam Azad: The number of Children’s
Parks in Delhi is ten.

Sardar Bhopinder Singh Man: Will the construction of the sports stadium
which is proposed to be built in Delhi affect any of the existing childre€’s parks
in Delli?

bty Lo e Ol s sedf Rk ofsf Py Uy Jg._a,;i
The Honourable Maulana Abul Kalam Asad: I cannot reply to this offhand.

N ”“-‘)Lle"l’ S 2 U’)L'-Z-QS u‘y—a-‘f-:‘-é e UQS,‘M{ oo d":
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Shri Deshbandhu Gupta: May I know whether Government feel that there
should be more such parks?

Ot pldart S URial o) & & wly pol @ WS 1 e 280 jolagge o
? N g ’)’ V'é-‘"ﬁrué" ._sL“ = ‘-%Li oy ..s“
Sardar Bhopinder Singh Man: May I know whether it is a fact that, under

the building programme many of the children’s parks which existed in Delhi
have disappeared ?

) - ST nd @b & e ple S maiingd 1 O A0, Wye i

The Honourable Maulana Abul Xalam Azad: This has not come to the
knowledge of the Government.

INFANT MORTALITY

1*633. Seth Govind Das: Will the Honourable Mirtister of Health be pleased
to state whether the infant mortality per thousand has been on the increase cr
decrease during the last five years and what special efforts have been made #o
substantially reduce the figure ?

The Honourable Rajkumari Amrit Kaur: A statement is laid on tha Table
of the House. (See Appendiz XVI, annezure No. 4.)

PuBiicaTIONS DIVISION

*634. Shri Basanta Kumar Das: Will the Honourahle Minister of Informia-
tion and Broadcasting be pleased to stafe:

(a) the total cost of publications printed by the Publications Division durmg
the year 1948 and during the first six months of the year 1949;

(b) the total sale proceeds of the priced publications during these periods;
an

(c) the arrangements made for their sale?

The Honocureble Shri R. R. Diwakar: (a) 1948--Rs. 568 940
First six months of 1949—Rs 2,77,101.

T Answer to this question la:d on the Table, the questioner having exhausted his quota.
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(h) 1948—Ra. 1,30,662.
First six months of 19%48—Rs. 64,893.

{c) The publications ure sold thrcugh commercial channels, dlrect sales and
sulscriptions and Indian Missions abroad.

Sardar Bhopinder Singh Man: Is it a fact that Government publications
are runuing under a losg and they do not sell in the market and if so, what are
the rcasons for that?

The Honourable 8hri R. R. Diwakar: There is no question of selling oa
protit. 1t is not a commercial proposition. Many of the publications are not
esemercial propositions, that is true.

Shr Basants Kumar Dsa: What are the considerations that guide the
selection of the publications?

The Honourable S8kri R. R. Diwakar: That depends upon the necessity for
publicising and that is considered by the different Ministries.

8hri Basaita Kumar Das: Is it o fact, Sir, that the popular aspect of a ~
subject is mainly featured in these publications?

The Honourable Shri R. R. Diwakar: That is one of the considerations.

Sardar Bhopinder Singh Man: Is it a fact, Sir, that many of the personal
activities of the Ministers are given more publicity than other matiers?

The Honoarable Shri R. R. Diwakar: I do not think so.

8Shei Sureeh Odandra Majumdar: May I know whether these publications
are widely advertised amongst the public with a view to promote their sale?

The Honourable Sbri R. R. Diwakar: T think so.

8hri Suresh Chandra Majumdar: May I know, Sir. if these publicationg are
sent to the newspapers and periodicals for notice or review as soon as they
are published

The Hapourshis Shri B. RB. MMwakar: Many publications have been noticed

and veviews also have appeared.

Shri Suresh Obandra Majumdar: I want o know whether as a general rule
these publications are sent to pewspapers and petiodicals.

Tho Honourable Shri R. B Diwakar: To most of the important newspapers
they nrve sent.

Shrimatl @. Durgabai: May ] know what is the total number of periodicals
and magazines printed under this Publications Division and what is their
total cost?

The Homourable Shri R. B. Biwakae: I would like {o have notlce of that
question.

Bari M. Tirumala Rso: With regard to part (a), is there any Board of
editors attached to this Pwblications Division and whether experienced news-
paver editors or writers of repute are associated with this editorial Board.

The Homourable Shri R. R. Diwakar: Yes. certainly. When the editors are
appointed, their writing experience is taken into consideration.

Shri M. Tirumals Bao: Are ther whole-time paid staff or honorary?
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The Hamourable Sh{ R. R. Diwakar: They are whole-time paid staff.

Bhri M. Tiramala Ra0: Is there any proposal that the Government should
associate men of literary repute in an honorary capacity with regard to this
Publications Division?

The Honourable Shri R. R. Diwakar: Many contributors are men of literary
repute.

Sjt. Rohini Kumar Chaudhuri: Has the Honourable Minister any idea of
what percentage of these publications ure read by the public?

The Honourable 8hri R. R. Diwakar: All those who buy, do read.

Shri Brajeshwar Prasad: Is it a fact that the publication of the Information
and PBroadcasting magazine has been stopped?

The Honourable S8hri R. R, Diwabar: There was no Information and Broad-
casting Magazine as such.

Shri Deshbandbhu Gupta: May I know whether it is a fact that the cost
of production of the publications, particularly the monthlies and fortnightly
is very much higher than what it is of non-official publications of a similar type?

The Honourable 8hri R. B. Diwakar: I do not think so.

Shrimati G. Durgabai: May I know whether effect is being given tu the
recommendations made by the Economy Committee with regard to the sus-
pension of some periodicals and magazines, and if so, what are the magazines
suspended and what is the saving?

The Honourable Shri R. R. Diwakar: Action has been taken accordingly,
but I do not just remember and can’t give the names bu#if the Honourabie
Member wants it, I shall provide them.

Sardar Bhopinder Singh Man: Is the Government having these publications
printed in all the major languages of India. If so, is there any publication
being printed or bas ever been printed in Punjabee language?

The Honouradle 8hri R. R. Diwakar: Government does not take up publi-
cation in all languages. Usually it is in English and Hindi and some of the
niagazines are in Urdu also.

Sjt. Bohini Kumar Chaudburi: Is it a fact. Sir, that a substantial portion
of thz cost of these publicationg is incurred in giving photographs of the
Ministers of the different provinces and the Centre?

The Bonourable Shri R. R. Diwakar: Not, so.

Pzidit Mukut Bihari Lal Bhargava: What is the percentage of expenditure
on publications in Indian languages and what is the percentage of expenditure
m Fnelish language?

The Honourable Shri R. R. Diwakar: As I said, we do not take up publica-
tion in languages other than English and Hindi.

Pandit Mukut Bihari Lal Bhargava: My question ie what is the percentage
of expenditure on Hindi publications?

The Honourable Shri R. R. Diwakar: I would like to have notice of that

question.
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Seth Govind Das: Now that Hindi has been declared the State Language,

may I know what is the idea of spending equivalent amounts on both Hindi
andy English publications? ’

armifas N IRo Ao RTFT : aF g ) 72T Q aFaArE
The nonmmbl_e ;nnn R. Diwakar: This cannot be done outright.
§3 nifag 26 F Far wW @ fF gg TR AL w7
Seth Qovind Das: _Shsll I take it that this will be done gradually?
FFfa® 5 A1 Mo frarat @ g X FT Y I&¢ AT
The Honourable Sbri R. R. Diwakar: Yes. it will surely be done gradually.
gz wfaz g9 zq ¥ fraan qug s 7 '
Seth Govind Das: :E_I.Iow much time will thig take?
srafam o anTo T a7 @ 1y a@ar € &N
The Honourable Shri R. R. Diwakar: 15 years are already there.
¥ Mfa= 119 a7 ag 7171 17 f6 9y TG & F=IFS @I Gn7

8eth Govind Das: May I take it that nothing will be done during the period
of fifteen years? ;

yAtfas = o Ao faarw : anfgar swifgen g sy a1

The Hoaourable Shri R. R. Diwakar: After all, this will be done gradually.

8hri M, Ttrumala Rao: Sir, since the ceasing of the publication of the Indian
Information, have Government realized the extent to which the public are in
the dark with regard to their activities?

The Honourshle Shri R. R. Diwakar: Not at all.

8hri M, Tirumala Rao: What are the other channels through which Govern.

ment propose to reach the public, which they were reaching hitherto through
this Indian Information?

The Honourahle Shri R. R. Diwakar: What was prepared and published in
the Indian Information was only a summary of all thingg that had already been
published and there is enough publicity being given through the journals, and,
therefore. I think the people are not losing anything.

8hri R. K. 8idhva: May I know the total number of copies of the English
magarines and the Hindi magasines?

The Honourable S8hri R. R. Diwakar: T want notice, please.

Shri 8. V. Krishnamoorthy Bao: If other non-official agencies come forward

to publish these publications in other languages apatt from Hindi or English,
will the Government give them sufficient help and subsidy to publish them?
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_The Honourable Shrxi R. R. Diwabar: No, please. It is not under
consideration.

Namionar. Caper Cores

¢635. Shri Basanta EKumar Das: Will the Honourable Minister of Defence
be pleased to state:

(a) the period and nature of training undergone by the recruits to the

National Cadet Corps; and
(b) the total estimated expenditure for raising the National Cadet Corps?

The Honourable Sardar Baldev Singh: (a) National Cadet Corps Senior
Division and Junior Division Cadets are enrolled for a period of two years
extensible up to four years in the case of Senior Division cadets and up to
threz yeam in the case of Jumor Division cadets. The Sentor Division Eave-
au annual training Camp for fifteen days and the Junior Division for ten days.
The nature of training is similar to that given in the Army. Cadets are trained
in leadership, and full opportunity is given to them to train other cadets.

(b) The total expenditure in 1948.49 was Rs. 1,12.00,000. The expenditure-
in 1949-50 has been estimated at Rs. 1,45,00,000.

Shri Basanta Kumar Das: May I ask whether the naval and air-force train-
ing has been arranged in all _tht_a units?

The Honourable Sardar Baldev Singh: No, Sir; not for the present.

Sardar Bhopinder Singh Man: May I know whether at the time of recruit-
ment to the regular army, the members of the National Cadet Corps are given
any preference?

The Honoursbla Sardar Baldev Singh: These cadets have got better

experience and naturally they would be given preference. _

Shri Raj Bahadur: Msy I know the manner and method for the selection
of the trainees for the National Cadetf: Corps?

L]

The Honourable Sardar Baldev Singh: The manner and method of selection
of trainees, as the Honourable Member knows, depends on the institution in
which the National Cadet Corps Unit is started and as regards the selection,
the selection is made by officers specially trained for this purpose.

Shri Basanta Kumar Das: Has any unit been constructed where boys earning
a livelihood sre admitted? '

The Honourable Sardar Baldev Singh: No, Sir. The scheme at present is
only limited to the educational institutions.

Dr. P. 8. Deahmukh: May I know the number of cadets trained so far at
this cost of Rs. 1,12,00,000?

The Honourable Sardar Baldev Singh: The Honourakle Member if I rightly
understood him, wante the total number of cadets trained, and I will require
notice of that.

Shrimati G. Durgabai: What are the particular reasons to confine the
scheme only to the educational institutions which are recognized by the Gov-
emment or the universities and not extending them to the private institutions?

The Honourable Sardar Baldev 8ingh: It all depends on the Provincial
Governments to select tie institutions in which they want to start the National
Cadet Corps.
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Shri Suregt Ohandrs Efumdar: May I know if girls are eelected for this
National Cadet Corps?

The Honourable Sardar Baldev Singh: Yes.
Nor-MvusLix PRISONERS EXCHANGED WITH PaxIStaw

*36. Sardar Hukam Singh: (a) Will the Honourable Minister of Home
Affaire be pleased to state whether Non-Muslim prisoners exchamged with
Pakistan have since been released ?

(b) If not, what is the number still left inside the Jails?

(¢) Do Government propose to lock into their casee o satisfy themselves if
they were not victims of communal frengy and bias?

(d) Ave Government aware that there is a good number of such prisoners
in Delhi Jail who have served out their full sentences ?

Tho Honourable Sardar Vallabhbhai Patel: (a) No.

tb) 663.

(¢ Yos. This uspect is constantly horme in mind when their cases ure
reviewed.

(d) No. There gre no such persons in Delai Jail.

Mr. Deputy-Speaker: The Question Hour is over,

(b) WRITTEN ANSWERS
DistricT Jar, DeLuI ;

*837. Bardar Huam S8ingh: (a) Will the Honourshle Minister of Homme
Affaire be pleased to state the maximum prescribed capacity of the District
Jail, Delhi so far as prisoners are concerned?

(b) What was the monthly average number of prisoners confined in this
Jaii during this year? .

{c) Are any steps under contemplation to relieve this pressure and to make
this Jail more healthy ?

The Honokrable Sardar Wallabhbhai Patel: (a) 67/.

(b) 1,254

{c) In order to relieve congestion and make the Jail more healthy, a Camp
Jail bas been opened in the premises of the Reformatory School, Delhi, with an
accamnmodation for 1,000 prisoners. It has also been decided to raise the status
-of the District Jail, Delhi, to that of a Central-cum-District Jail with abp
accomnmodation for 1,500 prisoners as against 677 at present. Plans and esti-
mutes sre under preparution, but actual implementation would pecessarily
depend «n the availsbility of funds.

CoMMUNTST CONVICTS

*888. Sardar Humam Singh: (a) Will the Honourable Minister of Home
Aftairs be pleased to state the number of alleged Communists against whom
action has been taken by the Govarnmeat of India during the last 6 montha?
194Eb; What is the total number of Communists imprisoned or gaoled during

Y .

(c) Have Govermnent satisfied themselves that all such persons against
whom action was taken were communists?
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Ths Honourable 8ard?r Vallabhbhal Patel: (a) 19.
(b) 33~ten in Delhi and twenty-three in Ajmer-Merwars.
(c) Yes,

RoYALTY TOo PREPABRICATED HOUSING CONCERN

*gs9. Shri H, V. Kamath: Will the Honoursble Minister of Health be
pleased to state: :

(a) what is the royalty, if any, paid to the Consulting fira in England (for
the manufacture of pre-fabricated houses in India) for their patents;

(b) what is that “‘patent” ¢hat eaHa for payment of & royslty by the
Government of Indias

(c) whether it is a fact that the entire scheme has been in vogue for over
fifteen years in Sweden and Germany; and

(d) whether Government peopose to have this matter of ‘‘patent’ of the
consulting firm investigated by an expert committee of first rate Indian

engineers ?

The Honourable Rajkumari Amrit Kaur: (a) Royalty will be paid to the
firm on the panels to be actualiy manufactured in the Government Housing
Factory on the following basis: (i) Rs. 5 per square (of 100 sq. ft.) for the first
100,000 squares of panels; (ii) Rs. 4 per square (of 100 sq. ft.) over 100,000
squares upto 400,000 square of panels; (iii) Rs. 3 per square (of 100 &q. ft.)
over 4()0,000 squares upto 800,000 squares of panels; and (iv) Rs. 2 per square
(of 100 sq. ft.) over 800,000 squares of panels. ;

{b) Indian patent No. 36001/46 referring to light weight foamed concrete
panels.

{v) It is understood that the production of other types Gf foamed concrete
was first undertaken in Germany in 1936 and that the first factory for its large
scale production was installed in Munich in 1939. As regards Sweden it is
understood that the foamed concrete method of prefabrication is not normally
in use there.

(d) Does not arise.

Misuse oF HraLTH CENTRE PREMISES

*640. Shri H. V. Kamath: Will the Honourable Minister of Health be
pleased to state:

(a) whether it is a fact that the premises of ‘‘Gwalior Cottage’* on Lady
Hardinge Road, New Delhi are utilised for a Government Health Cenfre;

(b) if so, whether it is a fact that the premises are also being used by an
advocate for his professional legal work; and

(c) if the reply to part (b) above be in the affirmative whether Government
have accorded him permission to set up such a legal chamber on the premises
of the Health Centre, and if so, on what grounds and terms?

The Ronourabls Rajkuman Amrit Kaur: (a) ‘Gwalior Cotéage’ on Lady
HeaMinge Road which belongs to the New Delhi Municipal Committee is the
residenice of the Superintandent of the Matemity and Child Welfare Centres
run by the Municipal Committee. The Cotiage is separate from the building
of the Maternity and Child Welfare Centre.
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(b) The husband of the present Superintendent of the Maternity and Child
Welfare Centre is an advocate and he is doing hia profesaional work in the

Cottage.
(¢} Does not arise.
PavMents To PoBTs By A.LR.
641, Shrl Mahavir Tyagi: (a) Will the Hanourable Minister of Informa-
tion and Broadcasting be pleased to state if it i a fact that the poems of the

Hindi poets of India like Messrs. Maithli Sharan Gupta, Makhanlal
Chaturvedi and Sumitra Nandan Pant, are recited from the A.I.R. on payment

to these authore at the rate of annas -/8/- per poem ?

(b) What was the amount paid to each of the abov®e named poets during
the pasi one yeur?

(c) 1s it also a fact that the heirs of late 8ir Iqbal are paid Rs. 2,500,-
annually for the recitations of his poems? How many of his posms Were reoited

during the past 13 months?
The Honowrable S8hri R. R. Diwakar: (a) No, Sir,
(b) A statement is placed on the Table,
(¢) (i) No, Sir.
(ii) 36, at the rate of Re. 1 per song broadcast.

STATEMENT

Amouns patd ond dus to be paidfor ihe broadcos of songefrom 1-10-48 f0 30.9.49
the folowing thres Hindi Posts

Name Amount paid Amount due to bepaid Total
Shri Maithli Sharan
Gupta Re. 183/- Rs. 60/- Rs. 183/-
s» Makhan Lal
Chaturvedi Re. §/- Ra. §0/- Rs. 65/)-
« Sumitra Nendan
Pant. Rs, 28¢/- Rs. 104/- Res. 334/-

Grand Total . Ra 672/

EbpucaTioNaL BRoaADCASTS

*843. Dr. V. Subrameniam: Will the Honourable Miunister of Informa-
tion and Broadoasting be pleased to state the hours and daye on which the
educational troadcasts are put on the air from various Radio stations in India?

The Honoursble Shri R. R. Diwakar: A statement is placed on the Tabie
of th: House.
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TATEMENT
Timéngs of Educational Broadoasisfrom Variaus A. 1. R. Stadions

Station Days of the week Time

Delhi Monday to Friday Daily 2.30—3.00 P.M.
Bombay Monday to Friday Daily 4.20—5.00 P.X.
Calcatta Monday to S8atur.iay Daily 6.10—6.26 P.M.
Madras Daily 12.30—-1.00 P.M.
Ticuchi and Monday to Friday 2.16-2.46 P.M.
Vijsyawada}’ 4.00—4.30 P.M.

SERATEEILA AND KHARSWAN STATES

*648. Shri Yudhiahthir Mishra: (a) Will the Honourable Minister of States
be pleased to state whether Government have received any representation from
Congress Committees and other political organisations of the Btates of
Seraikella and Kharewan and also from the Raja of Seraikella regarding the
administration of thess States by the Government of Bibar and the transference
of their administration to the Government of Orissa?

(b) Have Gavernmen} come to any decision on their representations and
if so, what are the grounds on which such decisions, if any, have been taken?

The Honourable Sardar Vallabhbhai Patel: (a) Yes.

(b) 1 invite the attention of the Honourable Member to the answer given by
me to Question No. 255 on 2nd December, 1949 and the Press Communique
issued by the States Ministry on 23rd September, 1949.

DerecATioNs TO W. H. O.

-

*644. Shri Satis Chandra Samanta: (a) Will the Honourable Minister of
Health be pleased to state the names of the delegates from India to the World
Health Organisation sittings in the years 1948 and 1949 ?

(b) What were the expenses incurred in connection with those delegates?

The Honourable Rajkumari Amrit Eaur: (a) and (b). A statement giving

the information required by the Honourable Member is placed on the Table nf
the House (See Appendiz XV1, annezure No. 5.)

FOREIGN SCHOLARSHIPS

*645. Bhri Satls Chandra Samanta: (s) Will the Honourable Minister of
Education be pleased to state: (i) the number of Indian students who have

received foreign scholarships and fellowships in the years 1948-49 and 1849-50;
(i) from what countries; and (iii) in what subjects?

(b) How many and how much scholarships have been awarded to foreign
students for study in the Indian Union during the same period?

The Honourable Maulana Abw) Kalam Azad: A statement giving information
required in respect of (a) scholarships or fellowships granted to Ingian students
by foreign countries in 1948-49 and 1949.50 and (b) scholarships awarded during
the same period to foreign students for study in the Indian Union is placed

OID ﬂ:ie 1'%‘)able of the House (Bee Appendiz XVI, annezure No. 6, Statements
an .
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AMxEICAD FINaFROUIAL AID

*646. Bhri Lakshminarayan Sahm: (a) Wil! the Honoursble Minister of
Finance be pleased to state whether the attention of Government hes been
drawn to a speech publiahed in The Stateeman (Calcutte) dated the 3rd
November 1949, in whlch Mr. Dean Acheson, U. 8. Secretary of State, made
a few observations while addressing a C. 1. O. Labour Convention in Cleveland
stating that U.S. aid to Asia was to be through technical assistance and not
through billion dollar relief or constroction project?

(b) Is it a fact that India has been hoping to get financial
U.8.A. for the construction of her river valley projects ?

(¢c) Will this not mean that such help will not bs available for India”

The Honourahle Dr, John Matihal: (a) Yes, Sir. .

(b) No. India bas applied for loans from the International Bank for Recon-
struction and Development, which is regarded as a specialized agency of the
United Nations.

{c) No; as far as I can see, Mr. Dean Acheson’s statement referred to direct
financial assistance by the U.8.A. likeé the Marshall Aid, and has no connection
wttl;lﬁnﬁmclal asgistance from private enterprise or from international institution
in the

The programme of technical assistance to which Mr. Dean Acheson refere
rogremme for making it possible for private enterprise to take capltal

he’p from

is a
abroad.

MzroER oF SAURASTRA UNION

*847. Pandit Mokut Bihari Lal Bbargava: Will the Honourable Minister
of Stntes be pleased to state:

(a) whether the Government of India are aware that the people of
Saurastra Union are in favour of merger with the province of Bombay;

(b} whether the proposal is under the consideration of the Government
of Iudia; and f

(c) if s», by which date the Government are likely to take final decision
in the matter?

The Honourable Sardar Vallabhthai Patel: (a) No occasion has arisen so
far for ascertaining public opinion in the Union on this subject.

(b) No.
(¢) Does not arise.

GOVERNMERT LOANS

*648. Pandit Mokut Bibari Lal Bhbargsva: Will the Honourable Minister
of Finance be pleased to state: _

(a) what loans were floated by the Government of India since the com-
mencement of the current financial year, when they were floated and what has
been the response from the public; and

(b} whether any loans. or securities had matured and were paid durlng the
currept financie) year?

The Honourable Dr. John Mattbai: (a) No new loans were floated but a
further issue of the 2§ per cent. Loan, 1955, amounting to Rs. 2544 crores
was roade in comection with the facilities offered for the convergion of the

8 per cent. Loan 1949—52.
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(b) Yes, Sir. Government exercised the option of repaying three per cent.
Loan 1949—52 on the 1st August 1949.

EAsSTERN FRONTIERS

*849, Sit. Kuladhar Ohakhs: (a) Will the Honourable Minister of Defence
be pleased to state whether he has visited Palel and Tamu in the Manipur
border and Tirap frontiers on the Burma border?

(b) Has any party gone to fix up the Eastern boundary near Rima in
Sadyu frontier tracts?

(c) Has any map been drawn up showing different outposts in the eastern
frontiers?

(d) Has any road beea constructed up to Rima?

The Homourable 8ardar Baldev Singh: (a) and (b). No.

{c) Yes. All military outposts are marked on maps used by the various
military headquarters who control such outposts.

(d) No,

REPRESENTATION OF Ex-MEDpICAL OFFICERS

«g50. J Sit- Kuladhar Chaliha:
| Shri Lakshminarayan Sahu:

(a) Will the Honourable Minister of Defence be pleased to state whether
Government have received representation from the Indian Medica! Association
for re-employment of medical officers released after the last war?

»

{b) 1f so, what action has been taken on their representation?

The Honourable Sardar Baldev Singh: (a) No.

(b) Does not arise,

MEeDICAL OFFICERS IN BRITAIN

651 8it. Kulsdbar Ohaliha:
i Shri Lalmhminarayan Sahu:

(a) Will the Honourable Minister of Defence be pleased to state how many
I.M £ and I.A.M.C. officers are posted in Great Britain and what are their funec-
tions there?

(b) Are there any officers posted in Great Britain for purchase of medical
and_surgical requirements for the Defence Medical Department and for Civil
Medical Department ?

»

The Honourable Sardar Baldev 8ingh: (a) and (b). I lay s statement on

the Table of the House. (See Appendix XVI, ennexure No. 7).
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AccoMMODATION FOR MILITARY PERSONNEL

*882. Blt. Kuladhar Obaliha:
8ori Lakshminaraysli Sahu:
(a) Will the Honoursble Minister of Defence be pleased to state the number
of bouses requisitioned in New Deihi for the Defence Department as accom-
modation for (i) officers; and (ii) offices?

(b) What is the number of officers excluding N.C.O's of the Defence
Services who are now billetted in New Delhi?

(c) Are displaced persons housed in a pumber of empty barracks in Delhi
Cantonment?

(d) Are Government aware that a soldier can keep his family for a shorter

period then 82 officer under the Standing Rules in ‘‘family stations’’ and if so,
what is the reason for this diecrimination ?

The Honoursblp 8arjdar Baldev 8ingh: (a) (i) No houses have been speci-
tically requisitioned for the Defence Services but of the houses requisitioned hy
the Ministry of Works, Mines and Power in Delhi, Defence Services officers
oceupy 25. (ii) Nil for office accommodation.

(b) 680.
{c) Yes.

(d) Yes. The reason for this is that in accordance with the Regulations
for the Army in India, only a percentage of ether ranks are allowed to, have
their families with them in the lines of the upnit. To enable every married
other rank to enjov the benefits of family life, Officers Commanding ubits fix
a maXimum period for their stay so that the accommodation available may be
a},lo'%'e_'d in turn to all. TFor officers no such restriction is laid down.

BALuaNcE oF PaymENT wite U. S. A.

*653. Shri Upendranath Barman: ‘a) Will the Honourable Minister of
Finance be p'eased to state how the balanee of payment position of India with
the United States of America has been since the year 1947?

(u) When did Government stop the Open General Licence in respect of the
anid country?

(¢) What is the position during the last six months?

The Honourable Dr. John Matthai: (a) I lax on the Table of the House »

statement showing the position of India’s balance of payments with the United
States of America during the years 1947, 1948 and the first six months of 1949.

_{b) Open General Licence No. VIII which allowed imports from all coun-
tries (including U.S.A.) was cancelled on 14th March, 1947.

(c) All imports from the U.S.A. are now subject to licensing and are limi-
ted to capital goods, raw materials, semi-manufactured and other essential
goods no$ ordinarily available from other sourcese of supply. In this connee-
tion, the atfention of the Honourable Member is invited to the Gasette of India
Eatraordinary No. 1(23)[.T.C./49, dated the 13th September, 1949.
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STATEMENT
Inda's Balance of Payménts with the U. 8,

( Inlakhs of rupees)

1947
Recqipta Payments Net
a Total 99.68__ ;;74 --79,06
— S : B _l::s__ _
_;;t;ﬁ_ '-Pa-ymer_x_t; " _ Ne_t. _
Total - 91,00 - 15_9:5; o —-sa;;

Jan., —Jime ,1949

Receipts Paymants Net
TR - .
Total 39,80 77,54 —31,74

CoMMUNIST CONVICTS

*854. Shri Santanu Eumar Das: Will the Honourable Minister of Home
Affairs be pleased to state:

(a) the amount that is being spent on the Cominunists detained by the
Central Government;

(b) the privileges they enjoy; and

(¢) the amount of monthly sundry allowances paid to them?

The Honourable Sardar Vallabwbhai Palel: (a) to {c). The inforiatiou s
being collected and will be p'aced on the Tab'e of the House in due course.

ApuLT EDUCATION
*855. Shri Damoder Swarup Seth: Will the Honourab'e Minister of Educa-
tion be pleased to state:

(a) the amount which the Government. of India &nd the Provncig) Govérn-

ments together at present spend -annually on adult education and on &l items
of education; and e C '

(b) the percentage of revenue annually-spent by the Government of India
and the Provincial Governineuts separately on edncation as a whole?
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The Honourable MAnlADa Abu] Kalam Assd: (a) and (b). The total budget
provision for education in 1949-50 was Rs. 6 crores which comes to 1°16 per
cent. of the total budget of the Central Government. As a result of recent
cut however the education budget has been reduced approximately to Rs. 451
crores which is ‘89 per cent. of the totsl budget.

Information from the Provinces is being collected.
RuraL ApULT, EDUCATION

*658. Shri Damoder Swarup Seth: Will the Honourable Minister of Educa-
tion be pleased to state:

(8) what percentage of rural adult population were able to receive. the bene-
fit of education during the last two years in the various Provinces of India;

(b) whether Government have calculated the approximate total amount
needed for adult education in the country; and

(c) the source or sources contemplated to be tapped for this purpose?

The Honourahle Maulsna Abul Kalam Asad: (a) In 1947-48 and 1948-49,

0'22 per cent. and 0-33 per cent. respectively of rural adult population were
receiving education.

(b) The Government of India have estimated that a ten year scheme for
education of illiterates within the age group 12-40 would cost Rs. 206 crores,

(c) The provincial and central governments are sharing the expenditure on
adu't education between themselves. Some municipalities are’ also mee¥ng a
part of expenditure on adult education work within their jurisdiction. The
provincial governments sre also encouraging voluntary organisations to make
their contributions to adult education.

MERGING OF ENCLAVES OF STATE TERRITORIES

*657. Shri Damoder Swarnp Seth: Will the Honourable Minister of States
be pleased to state:

(8) whether Government are considering the question of the merger of the
several enclaves in the territories wherein they are situated; and

(b) the names and srea of each of the enclaves of the Himachal Pradesh,
Bilaspur and PEPSU Union situated within the territories of the East Punjab
and vice versa?

The Honourable Sardar Vallabhbha{ Patal: (a) and (b). In connection with
the rationalisation of State boundaries, negotiations are still proceeding bet-
ween the Provincial and Union Governments for the transfer of small enclaves
to the Province or State in which they are situated. The information asked
for will not be avsilable till final decisions are reached.

CONSTITUTION OF THE DARIRELING AREA INTO A SEPARATE PROVINCE

*858. Pandit Thakur Dsa Bhargava: (a) Will the Honourable Minister of
Home Affairs be pleased to state whether Government have received any re-
presentation for the oconstitution of the Darjeeling area of the West Bengal
Province into 8 separate hill province?

(b) If so, what is the policy of Government in regard to this question?
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The Honourable Sardar Valiabhbhai Patel: (a) No; but I have seen Press
reports of some such activities.

(b) Government of India consider this move as unreal, mis-conceived and
harmful to national interests. Government of India is determined not to give
any quarter to any agitation for the formation of any such Province and will

not allow the solidarity of the country to be disturbed by such mischievous
moves.

Loax_To East Ponyas

*659. Dr. Bakhshi Tek Chand: (a) Will the Honourable Minister of Finance
be pleased to state whether the Government of India have received any appli-
cation from the Government of East Punjab for a grant or loan for the cons-
truction of the new Capital of the Province?

(b) If so, what is the amount asked for and how much do Government pro-
pose to advance in the current financial year and how much next year?

The Honourable Dr. John Matthai: (a) No, Sir.

(b) Does not arise.

Ex.RULER OF REwa

*660. Shri Damoder Swarup Seth: Will the Honourable Minister of States

be pleased to state the conditions under which Sir Gulab Singh, exruler of Rewa
State, has been released from detention?

The Honourable Sardar Vailabhbhai Patel: Sir Gulab Singh has been
released on the following conditions: (i) that he will not engage or sssist in
any undesirable activity or take any interest in any activity against the present
Vindhya Pradesh Union; and (ii) that he will reside outsidg the Vindhya Pra-

desh Unpion, the United Provinces, and the Jubbulpore District of the Central
Provinces.

ACOREDITATION oF Hmwpr Jounfarists

*661. Shri Balwant Sinha Mehta: Will the Honourable Minister of Infor-
mation and Broadcasting be pleased to state:

(8) the pumber of accredited press representatives on behalf of—

(i) English papers, (ii) Eoglish and Hindi papers combined, and (iii) Hindi
papers only; and

(b) whether Government are aware that Hindi journalisie have made com-
laints to the authorities with regard to accreditation and other facilities to the
indi journalists?

The Hanourable Shri R. R. Diwakar: (a) (i) 23 representing 26 English

papers, (ii) two representing three English and two Hindi papers, (iii) seven
representing fifteen Hindi papers.

(b) There have been individual complaints about fscilities and accreditation
on different occasions. Consistent with the resources of the Press Informa-
tion Bureau, every effort has been made to provide the facilities asked for.
As regards accreditation, Government take the advice of the Central Press Ad-

visory Committee which is constituted by the All India Newspaper Editors’
Conference.
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CERTRAL PEESS ADVISORY COMMITTEE

*882. Bhy Balwant Binka Mshta: Will the Honourable Minister of Infor-
mation and Broadcasting be pleased to state:

(8) whether it is a fact that Government grant accreditation to journalists
on the approval of the Central Press Advisory Comuittee;

{b) whether it is u fact that there is no representativi: of Hindi journalists
in the Central Press Advisery Committee;

(o) the number and names of the members of the Central Press Advisory
Committee and their method of selection; and

(d) whether Govertiment propose to consider the advisability of giving re-
presentation to Hind: journalists in the Central Press Advisory Committee?

The Honoural's Bhri B. R. Biwakar: (a) Yes, on the advice of the Central
Press Advisory Committee.

(b) No.

(c) Seven. A list of members of the Central Press Advisory Committee is
placed on the Table of the House.

The Committee is constituted by the Al India Newspaper Editors’ Cob-
ference.

(d) Does not arise.

STATEMENT

ﬂMs of the Centrgl Press Advisory Commiltee
(llrjb. Devades Ganadhi (Hindustan Times and Hinluaian),
(2) Mr. Deshbatdbu Gupta (Pe3),
(3) Mr. G. V. Krupauidhi (Indian News Chronicle),
(4) Mr. J. K. Cowley (Slguoman. Now Delhi),
(5) Mr. K. Narindra (Daily Pratap),
(6) Mr. P. D, Bharma (U. P. A.) and
(*) Mr. Hilai Ahmed Zubairi (4nsari, Dolhi).

UNSTARRED QUESTIONS AND ANSWERS
OPTION FOR DOMINIONS BY GOVERNMENT SERVANTH

17. Shri Ajit Praséd Jain: Will the Honourable Minister of Home Affairs
‘b pleased % state:

(2‘ the pumber of officers and stuff, Ministry-wise, who provisionally opted
for the Dominion of India on the partition of India;

(b) the number of officers referred to above, who bave applied for the rever-
sal of their ipitial choice of option: and

itted back in the services of Paldstan?
The Homourable Sandsr Vilabhbhai Patel:
being collected and will be placed on the Tab'

_ iHnEC) ‘how many officer8-who applied for the reversal of the option have been
o ¢

(8) to (c). The information is
e of the House in due course.
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CONTINGENCY EXPENDITURE

18. Lala Raj Kanwar: Will the Honourable Minister of Finance be pleas-
ed to state:

(a) the amount spent under the head ‘‘Contingency” by each Ministry of
the Government of India and Attached Offices during each of the last three
years; and '

(b) the main heads, or sub-heads, under which the greater part of the
amount shown under ‘‘Contingency’’ was cnent by each Ministry?

The Honourable Dr. John Matthai: (a) and (b). Information is being col-
lected and will be laid on the Table of the House when it is complete.

EXPENDITUBE 0N NEWSPAPERS IN MINISTRIES

19. Lala Raj Kanwar: Will the Honourable Minister of Finance be pleased
to state:

(a) the amount spent by each Ministry of the Government of India and At-
tached offices in meeting the cost of daily and other newspapers subscribed
to or purchased by them for use in their offices; and

{b) the names and number of copies of each such newspaper subscribed to
by each Ministry ?

The Honourable Dr. John Matthai: (a) and (b). A statement iz laid on
the Table of the House (Information placcd in the Library. See No. P-39/49.)
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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

(PART I1—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Thursday, 15tk December, 1949

The Assembly met in the Assembly Chamber of the Council House at a
Quarter to Eleven of the Clock, Mr. Deputy-Speaker (Shri M. Ananthasayanam
'Ayyangar) in the Chair.

QUESTIONS AND ANSWERS
(Ses Part I)

1145 A M.
INSURANCE (AMENDMENT) BILL

EXTRNSION OF TIME FOR PRRSENTATION OF REPoRT oF Szuecr Cosuaryas

The Hanounlie Shei X, 0. Xeogy (Minister of Commerce): 1 beg to mowe:

“That the time appointed for the presentation of the Report of tbe Select Committee
on the Bill furthar to amand the Insurance Act, 1838, be extend¢d np to the daad .dsy of
tbe mecond weok of the Budget session, 1650

Mx. Deputy-Speaker: The question is:

‘“That the time sppointed for the presentation of the Report of the 8elect Commities
on the Bili furiher to amend the Imsurance Act, 1630, bs extended aup to the last day of
the escond weok of the Budget session, 1650.”

The myotion was adopted.

PAPERS LAID ON THE TABLE

ImmABATIONS OF ExEMPTION UNDER REGISTRATION oF FoREIGSRRE AcT, 1039.

The Hiwourable Shri Satyansrayan Sinha (Minister of Stave for Prliamen-
fary A€fairs): I beg %o lay on the Table a copy of eaoh of the foliowing Deola-
ratiocns of Exemption issued under the Registration of Foreigners Act, 1939,
namely:

(1% No. ¢

1/81/48-F.1., dated the 10th February, 1849.
1

(8) No. 1/
1

3

9/49.F.1, dated the 25th February, 1849. (13 Declarations)
9/49-F.1., dated the lst March, 1949. (12 Declarations).
2/49-F.I., dated the 3rd March, 1949. (30 Declarations).

5) No. 1/9/49-F.1., dated the 16th March, 1949. (2 Declarations).

; No. 1/17/49.F.1., dated the 2lst March, 1949. (2 Declarations).

(7) No. 1/18/49-F.I., dated the 22nd March, 1949.

(8) No. 1/18/49.F.l., dated the 23rd Maroh, 1949.

(9) No. 1/16/49-F.1., dated the 31st March, 1949.

(823)
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(10) No. 1/23/49-F.1., dated the 9th April, 1949. (2 Declarations;.
(11) No. 1/25/49-F.I., dated the 20th April, 1949, (2 Declarations).
(12) No. 1/20/49-F.1., dated the 22nd April, 1949.

(18) No. 17/202/49F.I1., dated the 29th July, 1849: (2 Declarations).
14) No. 1/39/49.F 1., dated the 80th July, 1949.

}15) No. 1/81/49-F.1., dated the 20th August, 1949.

(16) No. 1/31/49-F.1., dated the 25th August, 1949. (2 Declarations).
(17) No. 1/31/48-F.1., dated the 20th August, 1949.

(18) No. 1/34/49-F.1., dated the 1lth September, 1949.

(19) No. 1/2/49-F.1.,, dated the 8th October, 1949. (2 Declarations).
(20) No. 1/38/49-F.1., dated the 19th October, 1949.

(21) No. 1/89/49.F.1., dated the 22nd October, 1949.

(32) No. 1/41/49.F.1., dated the 27th October, 1949. (5 Declarations).

(23) No. 1/42/49F.1., dated the 9th November, 1949. (5 Declarations).
(24) No. 1/43/49-F 1., dated the 9th November, 1949. (3 Declarations).
(25) No. 1/45/49-F.I., dated the 12th November, 1949.

(Placed in the Librany. See No. P-40/49.)

(i) Merazp StaTEs (TazaTiON CoNcessions) Owpzr, 1949.
{fi) TaxaTion Laws (MEroED StaTBs) (REMOVAL OFP DrvpIcULTIES) ORDEA, 1949

The BHounourable Dr. John Malthai (Minister of Finanoe): Sir, I lay on the
Table a copy of each of the following papers, namely:

(i) The Merged States (Tazation Concessions) Order, 1949, issued under
section 60A of the Incometax Act, 1922 and section 23A of the
Business Profits Tax Act, 1947; and . :

(i) ‘The Taxation Laws (Merged States) (Removal of Difficulties) Order,
1949, issued under section 8 of the Tazation Laws (Extension %o
Merged States) Ordinance, 1949.

(Placed n the Library. Sce No. P-41/49)

MERGED STATES (LAWS) BILL.
Tne Honourable Dr. B. R. Ambedkar (Minister of Law): Sir, I move:

“That the Bill to extend certain laws to certzin areas administered 8s paris of
Bovemors' Provinces or as Chief Commissioners’ Provinces, be taken into consideration,”

8Sir, this is a very short Bill, and I believe that it is a8 non-.controversial
measure. As Members of the House will remember, before August, 1948,
there were certain States which were independent of what might be called
British India, in the eense that they had their own lawe and were not’ subjeot
to the legislative authority of the Central Government nor of & ‘Provincial
Government. That eituation is now complebely altered. Some of the States
which were independent have now become part of India. Some of them have
~been merged in the neighbouring provinces and have become partz of those
provinces. Some of them have been created into Chief Commissioner’s
Provinces and are administered directly. It follows, therefore that if these
Btates have now merged into the provinces or have become Chief- Com-
missioners’ Provinces, it is necessary that the lawe made by the Central
Government which operate throughout India must also apply to the States
which have become merged. It is the purpose of this Bill to give eftect to that
principle. The Statement of Obiects and Reasone give further details With
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Tegard to this Bill, and hon, Members who have read that will. I am sure, nob
require @y further remarks from me to elucidate the provisions contained in

this Bill.
Ms. Deputy-8peakee: The question is:

‘“That the Bill to extend cortain laws to certain wreas edmini
Qovernoy’s Provinces or s Chief Commissicners’ Proviaces, be tal

ered as parks of
into consideration.”

The motion was adopted.
Mr. Deputy-Speaker: The question is:
“That «leuse 2 stand )art o»f the Bill "

The motion was adopted.
Clause 2 was added to the Bill.

8h1i S. V. Krishnamoarthy Rae (Mysore State): Sir, I move:

(i} ““I'hat in sub-clauso (2) of clause 3 of the Bill, for the worde 'together with’ tbe
words ‘as a part of be subetituted.”

¢li} "“That in sab.ctanae (3) of clawse 3 0% tna Bill, for the words ‘together with’ the
words ‘as a part of’ be substituted.” ¥

Sir, these two amendments are acceptuble te .the hon. the Law Minister,
because he has tabled similar amendments. I also move:

(iii) "That in sabclaesa (3) ot clanse 3 of the Bill, for all the words occorring after
the words ‘sabject to', ,ccurring in line 6, the words “such amendments’ be subatituted.””

As regards the third amondment, all the words occurring after the words
“‘subject t0’’, in line 6, are ‘‘s0 much of the said amendments as relate to
matters with.respeot to which the Dominion Legislature bas power to niake
laws for a Governor’s Province'’ and these are redundant, for in sub-elause
(2) the same thing is given, it says:

“8o mnch of any of the Acis, Urdinances and Begulation epecifed in the Schedule as
extends to any absorbing Provimce and relates to mattera with respect to which the Dominion
Eepislature has power to muke laws for a Govornor'a Province is hereby extended to, an
shnll be in force in etc., etc.” ’

Therefore, these words ocoﬁrring .in the latter part of sub-clause (3) are
redundant and the words “such amendments’> would be quite sufficient.  So
I move these amendments.

The Eonourable Dr. B. R. Ambédlar: I have my own amendments.

Mr. Deputy-Speaker: I shall put these amendments, and #hen I ghall
come to yours.

The Honourable Dr. B. B, Ambedkar: As regards the first two amendments,
I think the prgper languag) should be ‘‘as part of”’' and not “‘as a part of” and
with this chinge, T have no objection to accepting the amendments. If the
Mover is not prepared to accept this change, then I rhall have to move my
own smendment.

Shri S. V. Kristnamoottdy Rao: I agree to drop the ‘‘a’’.

The Honourable Dr. B. R. Ambedkar: Regarding the other amendment,
I do not acoept that the words are redundant.

Shri S. V. Krishnamoorthy Rao: I do not prece the third amendment.. Sir,
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. Mr, Deputy-Speaker: Then I will put the other amendments. Ths question
is:
""That i sub-clause (2) of clavse (3) of the Bil), for the words ‘together with' the words
“s# part of' be eubstitoted”

The motion was adopted.

Mr. Deputy-Speaker: The question is:

“That in sub-clanse (3} of clanse 3 of the Bill, for the words ‘together with' the worde
‘as part of be sabstitoted.’”

The motion was adopted.
My, Deputy-Speaker: The question is:
“That clanee 3, as amended, stand part of the Bill."”

T#he motion was adopted.
€lause 8, as emended, was added to ths Bill.

Shit 8. V. Krishnamoorthy Bao: From my amendment to claugse ¢ also,
with your permission, I wish to drop the “a”. 8ir, I move:

“That in part (d) of clause 4 of the Bill, for the words ‘together with’ the words se.
pore of’ be substituted.”

The Honourable Dr. B. R. Ambeder: T am willing to acceps it.
Mr. Deputy-Speaker: The question is:

**That in part {(d) of claaee 4 of the Bill, for the words ‘together with’ the words ‘as past
of’ be eubstituted.”

The mo#ion was adopted.

&r. Deputy-Speaker: The question is:

*"That clause 4, as amended, si8nd pset of the Bill"’

7he motion was adopted.

Clause 4, a8 amended, was added to the Biil.

Clause 5 was added to the Bill.

&bri 8. V. Krishnamoorthy R20: Sir, I move:

“That in part (b) of sub-clamee (1} of cleuse 6 of tbe Bill, for the word ‘incurred’ the:
word ‘imposed’ be substituted.

“Imposed’’ and not ‘‘incurred’” is the correct word. Part (b} reads:

“any penalty, forfeiture or punishment incorred in rupeét of any offence committed
againat any such law, or'

In the latter part of the clause tbe word “'imposed’’ is veed in the Bill:

*any auch investigation, legal procesding of vemedy may be institoted, continted or
eoforred and any such penalty, fotfeiture or pumishment may be imposed ae if this Act
haid oot been passed.”

“Imposed’’ will be the correct word, because the court imposes Iorfeiture,
punishment or penslty.

The Honourable Dr. B. B. Ambedk=r: Sir, T have examined this matter. ¥
may say that st one time before I examined the matter, I thought that the
amendment could be accepted but I now find that clause 6 has been drafted
. Perfect accord with the provisions conteined in the General Clauses Act,
section 6. and 1 am not prepared to depart from the language of that clause. I
$hersfore cannot accept the amendment.
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2bhr 8, V. &pnamoarthy Reo: 1 do not press my: amendment,
Mr. Doputy Speaker: The question is:

“That cleose 6 atand part of the Bill"”
Thes mokon was adopted.

Clause 6 waa addsd to the Bill.
‘San S. V. Krighnamoorthy Bao: Sir, clause 7 reads at the end:

“any Court or other sutbority may consirue any snch Act, Ordinance, or Regulstion
with ench alterations, not effecting the substamce, as may be necessary or proper to adap$
it to the metter before the Cour! or other authority.'”

Bere power is given to a magistrate’s court or sany authority to construe the
laws specified under this Bill. This would give rise to conflict of opinion and
it would be better if this power is vested in a central authonty like the High
Court which has jurisdiction over those aress. A large number of states have
merged in the provinces and there are any number of inferior courts like the
magistrate’s courts which may give different interpretations to the same elause
of an Act in the same area. That is why I have tabled. an amendment that
this power may be given to the High Courts which have jurisdiction over those
areas. I do not know if it would be acceptable to the hon. Dr. Ambedkar.

The Houourable Dr. B. R. Ambedkar: Sir, this clause and the wording of i§
is covered fully by precedents. There are in our legislation two Acts which
deal with & matter of this sort. One is Act VII, of 1912 called the Bengal,
Bibar, Orissa and Assam Laws Act, The other is the India Adaptation of
Exsting Indian Laws Order, 1947, passed after the Indian Independence Ack
This clause has been bodily taken from these two laws and therefore it canno$
be said that we are in any sense departing from previous provisions which deal
with matters of the sort dealt with in clause 7.

My friend will realise that there is no necessity for introduecing the sort of
1% Noow.provision which he wants to introduce by his amendment, namely %
sort of reference by the trial court to the High Court: for resolving of
differences, for the simple reason that if he reads clause 7 carefully he wilk
see that’the adaptation which a trial court is empowered to make is merely of
a formal character. They are not to affect the substance, as the clause itself
8ays. In other words the adaptstions will be merely of a formal characters
where the word “‘province’’ occurs it will mean the ‘state’ or where the word
‘state’ occurs it will be the ‘province’. There is no matter of substance involve
ed. Consequendly there is no necessity for resorting to the kind of provision
which my friend wants to incorporate in clause 7. It is not a guestion of die-
solution of difficulties,

Shri S, V. Krishnamoorthy Rao: The worda used are ‘‘construe any such
Act’’.

The Hogourable Dr. B. B. Ambedar: If my friend wants I can zeed she
exact wording of the Act to which I referred.

Clause 5 of the Bengal, Bihar and Orissa and Assam Laws Act reads:

*For- the purpose of facilitating the applicstion to the territory, or any part thereal,
mesctioned in 8chedule A, Schedule B or edaie C of any ent passed before the
commencement of this Act, or of any notification, order, echeme, rule, form or bylaw
mnde ander sny euch enactment,—

{a) any conrt, may, snbisct to the other provisions of thia Act, constrme the enactr
ment, notifeation, order, scheme, vole, form or hylaw with anch altaraﬁ'u&
oot affecting the tmbstance, s may be necessaTy or proper to adspt it to
matter before the Court;™

“not affecting the substance’ these are the important words.
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Mr, Deputy-Speaker: I have received notice of an amendment from Mr.
V. 8. Sarwate, which has been received late. I am prepared to Gvaive the:
objection to the late notice if the hon. Minister is prepared to accept the amend-
ment. The amendment reads:

“Yhat in clause 7 of the Bill, the words ‘or other authority’ occurring in line 4 be
omitted.'” g

The Hampurable Dr. B. R. Ambedkar: It will be necessary that that autho-
rity ahould also be empowered to do the work of adaptation.

Shri V. 8. Sarwate (Madhya Bharat): Sir, not only are the courts em-
powered to apply the laws with certain modifications which they consider neces-
sary but authority is also given to other officials, including the ezecutive autho-
rities. 'Chere are I believe over one hundred laws which are at once made ap-
plicable to the merged areas and it is possible and conceivable that there may
be cases in which the executive authorities would have te apply these laws, If -
they are given this power to make alterations in applying the laws it wouvld be
cettainly dangerous in the intereste of the general public. As the hon. Mem-
ber must be knowing it is very difficult to make a distinction between an altera-
tion of substance and that of a formal character: it is a very fine distinction.
A n authority so minded may under this cover make an amendment which §%
may allege to be formal and not substantial,

Purther I beg to point out that ezecutive authorities are empowered to cons-
true the law. Construction of law is left to a courtt The Act which the hon.
Minister just read only gives power to the courts and not to any other authority.
8o that strengthens my case, if I have heard him correctly. The words any
Court or other authority may construe any such Act, ®rdinance, or regulation”
way include any official, even a patwari or a munsarim or all the ezecutive
officers. I would appeal to the Mover to consider whether it is necessary to.
give thia power to “‘any authority’’, The only danger if thess words are omit-
ted will be that in some cases there may be difficulty, there may be deadlock
and the authority may not be able to proceed. In that case they can refer %o
the court. It is better to be cautious in such respects instead of investing the
lowest authority with such powers. It is better to have some deadlocke and
difficulties created rather than to give them such powers, which in tle presens
cage amounts simply to giving all these powers to the ezecutive.

The Honourable Dx. B, R. Ambedkz?: I am sorry that I read only sub-
clause (a) of the Bihar Act. There is also a sub-clause (b) which I did not
read becsuse I did not know that there was this amendment. That also con-
fere power upon any suthority. Similarly our own India (Adaptation of Exie-
ting Indian Laws) Order—Section 10—eays that ‘‘any court, tribunal or autho-
rity required or empowered to enforce an existing Indian law’’ may do what
we propose to be done under clause 7 of the Bill. My friend must remember
that thése Acts have not only to be interpreted and construed by courts but
have also to be administered by executive officers. That being so, the power
of making formal adaptations may not only be given to courts but to officare
who bhave to administer them. I do not therefore see why we should aceepd
the amendment moved by my frieed which seehe to delete the words ‘‘or
other authority’’ from clause 7.

Mr, Deputy-Bpeaker: For instance. in respect of the Census Aot of 1948,
the Coal Mines Provident Fund and Bonue Schemes Act it is not merely ths.
oourts_but algo the authorities administering them. They have also to cone-
true them. It is not a different authority. The authority administering %
-has to adspt if.

But my ownp diffioulty wes this. If one court construes. i in a particular
osamner and the appellate court does iti differently, what will happen?
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The Honourable Dr. B. R. Ambedkar: They will have the right to ‘recon-
gider ¥. But that is only a formal thing.

Shri V. 8. Barwate: My amendment should be put to vote.

Mr. Deputy-Speaker: I rule it out. It came very late. I was prepared
to admit it in spite of the inadequate notice if it was aoceptable. But the
bon. Minister has said sufficient about the matter. And there is no matber of
gubstance in the amendment.

8jt. Robini Kumar Chaudhuri (Assam: General): I would like to mabe an
enquiry in regard to this matter. Under clause 3 of this Bill ‘‘the Acts, Ordi-
nances and Regulation spacified in the Schedule are hereby extended to, and
ehall be in force in, all the new Provinces’’ and ‘‘So much of any of the Acta,
Ordinances and Regulation specified in the Schedule as extends to any absorb-
ing Province,..is hereby extended to, and shall be in force in, all the merged
BStates...” Now, in this Schedule there is mention of the Code of Criminal
Procedure, and I do not find any saving in this regard under clavee 6. I would
only like to draw the attention of the hon. Minister to the fact that under the
new Constitution we sre going to have Autonomous Councils, and in the areas
which are administered by Autonomous Councils there will aleo be States—
for instance the Kasi State will be included in that manner. Under the pro-
visions of the Sixth Schedule of the Constitution the Criminal Procedure Code
will not be in force in the Autonomous Districts. But by virtue of the pro-
visions of olause 3 of this Bill the Criminal Procedurs Code will apply to the
States which are merged in the province of Assam. So, my enquiry is if the
States are in the province of Assam and at the same time they are guided by
the Sixth Schedule of the Constitution, whesher the Criminal Procedure Code
will not be in force as under the Constitution or will be in force as provided for
in clause 8 of this Bill, in the Schedule to which the Cale of Criminsl Pro.
cedure figures as en item.

‘The ,Honourable Dr. B. R. Ambedkar: The answer is very simple. What-
ever the Indian Iegislature does must be subject to the provisions of the Cons-
titution, If the Constitution says that the Criminal Prooedure Code shall not
be in operation, then notwithstanding anything that the Indian L.egislature
doaes, to the extent that it is in contravention of the provisions of the Constitu-
tion it shall stand abrogated.

Mr. Deputy-Speaker: The question is:

*Tbat clsuse 7 otand part of the Bill'’

The mokon waas adopted.

Claxse 7 wae added fo the Bil.

The Honourabis Dr. B. R. Ambedksr: Sir, T move:

“Tbet in the 8chedule to the Bill, the following entrice be omitted, namely :
(=} *1847 X, The Explosives (Temporary Provisioou) Act, 1947'.

(®) ﬂg&mg}émg}wmgg?ﬁrinl Disputes (Bankipg and Insurance Companies)

''hese laws have exhausted themsalves. Therefore there is no mecessity %o
faclude them in the 8chedule.
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3y, Depaty-Spealer: The question ia: .
*Thet in the Bchedule to the Bill, the following emtries be omitted, mamely :
{a) ‘1847 X. The Explosives (Tamporary Provisiona) Act, 1947

(b) ‘1640 XXVIII. The Industrial Dispotee (Banking and Inesurance Companies)
Second Ordinance, 1949'." ’

The motion was adopted.

The Homourabls Dr. B. R. Ambedkar: Sir, with your permission I would
like to move one more amendment to the Schedule. I move:

‘“That in the Schedule to the Bill, the following entry be imserted m the appiopriate
plase, namely :

‘1927 XVL The Indian Forest Act, 1927.”

The reason why this Act was not included in the Schedule wns that this
Aot, although enacted by the Central Legislature, dees not apply to all the
Provinces. Consequently it was felt that there was no necessity te include
it in the Schedule which specifies the Acts that apply to the whole of India.
But it was subsequently felt that even though the application of the Act ia

restricted to certain Provinces, its extension may be necessary and consequently
I am moving this amendment.

Mr, Deputy-Spesker: Amendment moved:

“That in the Schedole to the Bill, the following entry be ineerted in the sppropriate
placs, namely :

‘1927 X VI The Indian Forest Act, 1927
Sardar Buokem Singk (East Punjab: Sikh). Who is to say which the appro-
priate place will be?

The Eonourdble Dr. B. R. Ambedkar: My irjend will see that the Acts are
arranged in accordance with the years in which they were passed. This was
in 1927, Consequently its appropriate place would be in that numerical order,
under those Acte which were passed in 1927. That is why the words .*‘in the
appropriate place’” havea been mentioned.

Mr. Depuly-Speaker: If the hon. Minister would kindly refer to page 6 of
the Bill, there is only one item under 1927.

The Honourable Dr, B. R, Ambedkar: Sir, I thought tbe rest could be done
by the draftsman. .

Mr, Deputy-Speaker: The question is:

**That 'in the Schedole to the Bill, the following eutry be inserted in the appropriale
place, namely :

‘1920 XVI. The Indian Forest Act, 1922'.
The motion wes adopted.
My, Deputy-Speaber: The question is:
“That the Schedule, ae amended, atand pnt of tbe Bill*
The motion was adopted.
The Schedule, as amended, was added to the Bill.
Clause 1 was edded to the Bill.
The Title ond the Preambls were added o the Bill.
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‘Ths Hquourable Dr. B. R. Ambedkar: Sir, I move:
~That the Bili, s emended, be pessed”

Mr. Deputy-Speaker: Motion moved:

“‘Fhat the Bill, a8 arconded, be passed.’”

8bri Kighrimohan Tripatdi (C.P. and Berar Statee): 8iry on behalf of the
merged States of C.P., I accord my fullest support to this measure which car-
ries the process of merger & step further. Though most of these Acts were
already prevsiling in the States, the people, however, will watch whether
during the process of administering these Acts in these States the tone of ad-
ministration there improves or not. T hope that with these Acts applied the
tone of edministration in gepers! will improve and justice and security shall
de brought home to the people of the merged States.

Shri Sarangdhsr Das (Orissa States): Sir, I fully support this Bill, but
there is one thing that has been worrying me and that is that in the merged
States, particularly of Orissa and C.P. and Berar, there is 8 system of mono-
poly; monopoly for hides, skins and bones, monopoly for kendu leaves out of
which biriz are made—a large and flourishing industry—and monopoly for
other articles like tamarind which is grown in the backyard of tenants’ own
holdings, and lac which is cultivated by tribal people on certain trees. In all
these things the monopoly used te be sauctioned by the Rajehe to the highes®
bidders whereby the other traders are discriminated agsinst and sre preventsd
from trading in that commodity. I believe that is why perhaps in the areas
administered by the British, sll over the British Empire, the monopoly systena
was sbolished. 1t is considered to be a very pernicions system. But our
Rulers in the Indian States had all kinds ef things that ezisted in feudal ages
and with the help of the British Government who were propping them up,
:these monopolies were going on.

When the States were integrated in January 1948, I had fully hoped, and
mwny of my friends wha had worked in these States in the political movement
bad hoped and assured the people, that as soon as the States were amalgoma.
ted with the Provinces the monopolies would go. I had personslly requested
the Premiers that they should announce that the monopolies are no longer
there; But I have noticed during the last one year that the Governments ef
‘C.P. and of Orissa are perpetuating this monopoly system. I don’t lay so
much stress on the discrimination that is made thereby sagainst other traders,
but I bave seen that this is a great hardship for the primary producers of those
commodities. Because there is a monopolist, the primary producer cannot
eoll his produce snywhere else or take them out of that ares. And the mono-
polist dictates the price. For instance, a piece of cowhide well-dried and
salted, is paid #r by the monopolist at about two or four-annas, while that same
E‘iece, if it crosses the border and goes to a district of the Province, can. fetch

s. 2. Bo, also with the Iendu leaves out of which biris are made. An old
woman picking these leaves sll day long may be getting eight or twelve annae
a day in the Sambalpur District in Orissa while in the Statee of Sonpur, Patns
and others around Sambslpur Distriot she gets only one and & hslf annas ar
two snnas. My ples is on behalf of the poor primary producers. There is no
‘doubt that the States used to get revenue out of that, and now the Province
of Oriess having taken over these twenty-four States, I understand, gets s
revenue of somewhere sbout Rs. 40 lakbs from kéndu leaves alone. It will be
certainly a loss of revenue for the Province, but T look at it from the view-
point of the welfare of and equity for the primsry producers who are very,
wery poor people; they sre landless peopls and eke out & little living in spring
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.
and summer time out of picking lcendu leaves. There is the Previncial Gov-
emment now which takes Rs 4@ lakhs and the merchants who with a flouri-
shing trade in kéndu leaves get somewhere about a crore. Now, sll this money
of nearly Rs. 1} crores is mulcted out of these ignorant, poor people. I don’t
believe that any Government that cares for the welfare of the people would
acceps such an idea that the poor peeple should be fleeced m order to fill the
coffers of the Provincial exchequer.

So, I wish to know if, with the application of these laws to the merged
States, the monopoly system would go, I understand that by their apptication
the administration of justice and everything else will be of the same order
in these merged States as in the Province, so 1 wish to know from the law
Minister, if along with the introduction of these laws, this monopoly system
will go from the States. If it dees net go, if these laws still peruut monopoly
to remain, I mysell will see te it that this system goes.

Shri Raj Bahadur (United State of Rajasthan): Sir, while welcoming the
measure before the House, I have simply to submit that so far a5 the question of
the merged States is concerned the process of unification becomes more or less
cemplete by the enactment of this measure. I would refer to the States which
have formed or integrated themselves into Unions. I péerfectly realise that so
long 8s the Governmeut of India Act is in force the power of the Central Legia-
lature does not extend over the States Unions and therefore all these laws
cannot be extended to such Unions. But I may respectfully point out that a
sumilar type of legislative measure would be necessary for those States also
which have now integrated inte Unions,

At the present time, we find that the Civil Procedure Code, the Criminal
Procedure Code, the Indian Evidence Act, the Registration Act, the Ssam
Act and various other enactments which have been, from time to time, adopt
by the Central Iegislature and which bave been in force throughout the country
are not in -many Statesr applicable as such. Thers are different analogous
enactments in different States and these Unions. For example, Jaipur has gof
its own Civil Procedure Cede and Criminal Procedure Code. -There are many
other Acts which vary from State to State. I wish simply to point out tha€
we eagerly await the day when the process of unification of laws would be
extended %o such Unions and States. We are aiming at the unity of the
nation. It is an accepted truth #hat the unity of the nation cannot be achieved
without the unification of laws and the unification of laws and the advantages
cesulting therefrom must also be provided to the people who reside in the States
Unions, so that the great enomalies and the great confusion that prevails af
Present in some of these States may be obviated.

Another point which I want to lay stress upon here is that in some cases
local customs and looal usages have shaped the form and strvoture of various
local enactments. I do not know what sort of administrative shock will be fali
by these merged States and the social set up in such States wher such enact-
ments are repealed by the present measure Some of the local enactinents were
very beneficial to the society, but I perfectly realise that for the greatest good
of tke greatest number and fer the purpose of unification and soliderity of the
nation, perbaps those small advantages may have to be given up. With theas
words and with the hope thab soon after the coming into force of the new
Constitution, & similar measure would be teken in respect of the States which
Gave integrated ia the forma of States Unions, I welcome this Bill.
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The Honourable Dr. B. R. Ambedkar: With regard to the point raised by
riend from Orissa, 1. would like %o ssy that in so far as the laws
e made applicable by the present measure te
the merged States is concerned, I do not think that he need have any fear
becsuse 1 do not remember and do not think that any of the measures enacted
by the Centre which are made applicable to the merged States recognise any
kind of monopoly or any kind of the evils to which he haa made aay reference.
Therefore. if there are any evils such as he has described, they probably have
their root in the laws which are at present m operation i the merged Btates.
ip regard to that, I should like to say that it is hoped that eech province whwh’
has absorbed some of the States which are designoted here as “‘merged States’
will have: similar legislation to the one that we have mow ou the anvil here
today. If the provinces also pass laws extending their laws to the merged
States, I am sure that the evils to which he has referred will disappear, because
the provincial laws, so far as I sm aware, also do not recognise any monopoly
or any of the evils to which he has referred. All that I can do is to give him
. the assurance that the Government of indis do hope and do intend to suggest
to the provinces that they should alo pass similar laws extending the laws
prevalent in the British Indian part of the Indian provinces to the merged parts
of thw provinces, with the result that all these distinctions between one parb
ani the other part in the same province will vanish. I do not think I meed
say anything more to remove his apprehensions in this matter.

my bon.s F
enacted by the Centre which ar

Shri Ra] Bahadur: What about the States Unions?

The Honourable Dr. B. R. Ambedkar: With regarzd to that my friend will
appreciate that at the present moment the authority of the Centre over these
Btates is of a very limited character. It is bounded and limited by the Instru-
ments of Accession. The fullest authority which we intend that the Centre
should have over all the Btates in a uniform mapner will accrue to the Centre
from the 26th January, 1950 when the Coustitution will come into operatiom,
with the result that either some of the Acts will automatically apply to the
Indien States which will now become unite of the Ceatre, or if that does no¥
happen, the Centre will take geod care to see that they are extended to them..

Mr, Députy-Speaker: The question is:
““That the Bill, as amended, he passed.”

The motion wae edopted.

ABDUCTE® PERSONS (RECOVERY AND BESTORATION) BILL
The Eamourahle Shri N. Qopalsswami Ayyanger (Minister of Transport and*

Railways): I move:

“That the Bill to pruvide, in per of t wi i recovery
and restoration of ablﬁlcled l;nmo;n. be taken i:nh‘gromident;;:.k Foldatea, for the

The Bill is a short one. It is also a simple, straightforward and if I may
use the word, an mnocent one and I trust the House will hawve no difficulty in
passing it todey. . I'say it is a simple and straightforward measure in spite of
the fact that notice has been given of a large number of amendments, bub as-
g;%igin t;he Hh?u;elwill be able to see that exoept with regard %o some of the

e whic ropose isi
e easy-eaill}r)l g'p to accepf, the rest of the provisions of the Byl
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The House ie fully aware of whet has been done in regard to the recovaxy,
.af abducted persons practically ever since the partition of the counfry wae
implemented. Id is one of those eorry experiences that we have had to go
through in connection with the partition of the country that both for a few
.months prior to the 15th of August, 1947 and for eeveral months s
i happened in this countty—by this country, I mean the sub-coméinenf
-of India on both sides of the border—in regard to which moat of us will have
to hang our heads down in shame. I say this deliberately, because among the
many brutalities and outrsges which vitiated the atmosphere round about this
period, none touched so low a depth of moral depravity as these mass abductions
-of women on both sides. I say deliberately that that ie a thing of which those.
of us whe think of civilised government: and waut to conduct that government
-on civilised lines should feel ashamed. Very early in the course of these happen-
ings, leaders in the country became conscious of the duty they owe in this
conpection and committed themselveg te a policy which is embodied in this
Pili. T should say that the first expression of this kind of policy was one for
which the Indian National Congress was responsible. That policy was initiated
-at the session of the Indian National Congress on the 23rd and 24th November,
1946 and that Resolution had aa its background the happenings that took place
in North Eastern India, in Biher, in Calcutta and round about Meerut itself
where the Congress was held. The Resolution at that Congress was moved by
Dr. Rajendra Prasad. It was seconded by Maulana Abut Kalam Azad, and
Psdndit Jawaharlal Nehru and Khan Abdul Ghaffar Khen supported it. I$
-8aid :

“The Cengress views with pain, horror and anxiety the tragedies of Calcutta, in East
Bengal, in Bihar and ip eeme parts of Meerut district. The acts of brutality comunitted o
mev, worcsu and children ]l every decent person with shame and bumiliatien. These new
developments in communal strife are different from any previous distarbances and have
involved murders on a mass acxzle as alao mass conversions enforced at the point of the
dagger, adduction and violation of women and forcible marriage.”

Theu the operative part of the resolution eaid:

“The immediate problem is o ptodace a semse of security and rehabilitate homes znd
villages which have gm broken op and destroyed. Women who have been Sbducted and
forcibly married must be restored to their hcmes Mass conversions which have taken place
forcibly bavo no sigrificanze or validity and the people affected by thers should be given
every opportunity to return to their homes and to the life of their choice®

That was 8 resolution which wes adopted by the Congress msny montha
previous to the 15th of August, 1947. But things happened even in the early
-part of 1947—from about the first March onwards—and they continued for
aeverai months. Only less than three weeks after the 15th of August, 194
things became so bad that the leaders and the representatives of the Govern-
mentz of the two Dominions met and resolved that steps should be tsken to
recover and restore abducted persons. They also pronounced themaelves againad
recognition of forced marriages. That was on the 3rd of September, 1947.

About two months after that the All-India Congress Committee me$ on the
15th, 16th and 17th of November end pessed the following resolution whish
‘incorporated an smendment moved by Shri Jai Prakash Narain and wse in
-the following terms:

‘“During these disorders large numbers of women have heen abducted on either aide and
there have been forcible conmversions on a large ecale. No civilised people can recognise
such conversions and there is nothing wiore heinous than abdaction of women. Every offort,
¢herefore, most be made to restore Women to their original homes, with the co.operation of
the Guvernments concerned. The A I C. C. bas noted with salisfaction the declarations
made on bebalf of the Goveromenmts of the two Dominiozs and Esst and West Punjab
“that forcible comversions may nol be recognised and that they will co-operate in
-eecavery of abducted womwen
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Phat, 8ir, wag in the middle of November, 1847. On the 6th of December,
1647 thewe waas an InterDominion Conference at which the two Dominions
agreed ax to the ateps te be taken for the implementation of the declarations
that had already been made. As a result of this implementation recoveries
wero made and the House will be interested to know ¢hat between the 6th of
December, 1947 and July, 1948 the numbers recovered in the two Domintous
came to 9,362 in India and 5,510 in Pakistan. During the period 6th Decamber,
1947 to 3lst January, 1948 and salso during Februsry, 1948 the recoveries in
Pakistan were larger than the recoveries in India. The recoveries during the-
firet of these periods in India were 1,744, while recoveries in Pakistan were 2,000.
In the month of February, 1848 the recovery from the Indian Union was 1,297
and the recovery from Pskistan wae 1,468. In subsequent months the number”
of recoveries in India was larger than the recoveries in Pakistan. During the"
la#ter part of this period the recoveries in Pakistan dwindled down to very emall
figures and after July, 1948 recoveries in both Dominions dwindled down and it
wag found necessary that some active steps should be taken for the purpose of
speeding up recoveries in both Dominions. As a regult of negotiations between'
representatives of the two Dominions an agreement was reached on the 11th
of November, 1948 the principal features of which were that each Dominion’
undertook to be responsible for the recoveries to be made within its own territory
and the recovered persons were to be taken first to a transit camp, then moved
on t» a base camp and finally restored to their relatives in the other Dominion-
after enquiry.

It was also realised at the time that it was necessary to have some legat:
authority for making these recoveries. That legal authority had not been im
existence prior to this Inter-Dominion Agreement of November, 1948. As &
result of this Agreement, India issued an Ordinance on the 31st Januvary, 1948*
and it wae thought at the time that Pakistan would issue almost simultaneously
an Ordinance in identical terms, but there was some delay on the pert of
Pakistarn and the Ordinance in Pakisban was issued only in May, 1948. Thas
Ordinance is still in force and the law in Pakistan is that this Ordinanse-
continues in force until it is abrogated.

Prof. 8hibban X4l Gaksens (U.P.: General): May, 1949, I thiok.

Shri Jaspat Roy Xapoor (U.P.; General): Our Ordinance was issued on 8le¢:
January, 1949.

The Homonrable Shrl X. Gopalaswami Ayyangar: Yes, 8lst January, 1949
and theire wae issued in May, 1949. Our Ordinance of the 31st January, 1949
was due to expire on the 81st July, 1949 and i¥ was renewed by another
Ordinance iz identical terms issued on the 30bh of July, 1949. That eecond
Ordinance will expire at the end of January, 1950. So, unless legal authorify
is renewed after that period, the work will have to come to a dead atop.
Government’s policy is that thig legal authority should continue even after the
80th January, 1950 and tbat is why this Bill has been brought before this
House because we shall have no other opportunity of inviting the House to:
congsider this legislation before the cutrent Ordinance is due to expire.

Shrl Raj Bahedur (United State of Rajesthan): May I know when the
Pakistar Ordinance expires?

The Hamonrable Shri N. Gommlafwamt Ayyangar: It does ncd expire untik
the Pakistan Governmen$ formally abrogate it. It is now in fecce.
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Now, so far as the provisions of the Bill itaeii are concerned, they sre fairiy
simple. We define abducted persons. We provide ior the manner n which
they should be recovered. We provide also for cumps iu whish they could be
detained until their cases are disposed of. We provide for the suthorities who
are to determine who are 'abducted persons and who are not. Wheze there is
a dispute we provide for a Tribunal to decide the dispute, There is a high
power authority over this Tribunal which can review their decisions and in
addition Government have the power to revise or review any such decisions.
And then we provide for taking power to make rules for the administration of
these vamps and tlie manner in which enquiries should be held and for the
procedure that should be followed in determining the question to whom these
persons who are brought to camps should be delivered and how that desision
should be implemented. There is also u clause in this Bill which grants
indemnity to all officers who have taken or will take part in these operations
aod whe sheuld not be subjected to the risk of their acts being called in guestion
on account of any technical irregularities or any legal technicalities for that
matter. Those are tbe simple provisions of this Bill. I wish only to sy just
one or two words as regards the work iself. Now, the total number of persons
who since December, 1947 have been recovered in the two Dominions exceeds
12,000 in India and 6.000 in Pakistan.

Shrimati Ponima Banenji (U.P.: General): Are they still to be recovered?
The Honourable Shri N. Qopsalaswami Ayyangar: They have heen recovered.

Shri H, V. Palasiar (Bowbay: General): What is the number of Women
wecovered since the passing of the Ordinsnce?

The Hounnrable Shrl N. Gogalaswami Ayyamgar: It is about 3,000 in India
and about 708 in Pakistam Perhaps hon. Members will be interested to know
what has been done during the last few mooths. Starting from the passing of
the semond Ordinance in India, that is to esy from August, 1949, in the mooth
of August 145 women were recovered in India. In September 214. In October
(!!)Sf.bln Pakistan 32 were recovered in August. 20 in September and 361 in

ctobez.

Dr. Bakhshi Tek Chand (East Punjab: General): Do these figures inolude the
Aza] Kashmir Territory? )

The Hoénoursble Shri N. Gopalaswami Agyangsr: This considerable figure
of 281 in Pakisten was due to the Kashmiri women who were recovered:

Now there has-been some criticism that while in India we bave reoovered
women. of all ages and so forth, in Pakistan they bave reeovered for us only
old wowen or little childfen and not women of the intervening ages. I have
bad a statement prepared showing what the percentages in different age groups
will be. Below 12 vears in Pakistan, the percentage is 45 per cent. while in
Judia the number of Muslim abducted persons recovered below 12 vears was
85 per cent. =

Az BEonowrsble Member: For the whole period?.
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The Honourable Shti N. Qopalaswami Ayyangar: For the whole period.
Froru 12 tog 35 years, 44 per cent. in Pakistan and 59 per cent. in India. 35
4o 50 years, six per cent. in Pakisien and 4 per cent. in India. 50 years und
above, five per cent. from Pakistan and two per cent. from India. I do not
think reully there is any justification for any kind of impression that Pakistan
ba; deliberately withheld from us women in the intervening age groups. They
have recovered whatever .they were able te recover. ’

An Honourable Member: Does the percentage belong to the particular age
-groups or the tetal?

-
The Honourable Shri W. Gopalaswami Agyangar: They are percentages of
the total for each age group.

Now with regard -to'the work itself, one of the most pleaging and welcome
features of this work is that it bas been almost entirely done by social workers.

Prof. Shibban Lal Saksena: All the percentages do not make a 100 in
Pakistan.

The Honourable Shri N. Gopalaswami Ayyangar: Does the hon. Member
niean for the last three months?

Prof. Shibban Lal Saksena: The percentage of the various age groups.

Mr Deputy-Speaker: The hon. Member has not noted the percentage of
the other groups.

The Honourable Shri N. Gopalaswami Ayyangar: I do not believe tha$ she
age groups exhaust all the ages. I do not believe they do.

Now I gave you the figures for recoveries in the two Dominjens. I was
gayiug that the work was almost entirely the work of social workers. They have
done remarkable work in this connection. They have been mostly women and
credit should go to the large number of social workers of this tgpe who have.
taken part in both the Dominions. In our Domminion, we have kad a number
of them. Skrimati Rameshwari Nehru did a lot of good work in this connection
till recently; there have been other people; Shrimati Premnath Thaper of
Jullur.der did a lot of good work. Bub over them all presides one lady to whom
I wish to make a special reference. )

Sardar Hukam 6ingh (East Punjab: Sikh): Shall we be allowed to criticise
the work of social workers, if they are to be applauded like that?

The Honourable Shri N. Gopalaswami Ayyangar: Whatever the House may
choosc to do, it. cannot prevent me from paying a trib%to workers who have
-done good work in this connectiou. I was saying that over them today presides
at the head of the Central Organization Sbrimati Mridula Sarabhai to whose
initiative, energy and above all courage in doing this work, I cannot pay a
sufficient tribute. On the other side &s well, I can mention the workers, {vut
1 would single out Miss Qazi, with whom I have had opportunities of discussing
matters myself. She has done a tremendous lot of good  work. In Lahore
we have got another of our own social workers, Shrimati Bhag Mehta who
doe¢ splendid work there. I should also here pay a tribute not only to our
own officers but to a number of officers in Pakistan who have helped in the
recovery of non-Muslim women, not an easy task, I can tell you from my
experience nf handling this work, not at all ah easy task to make recoveries
in the Pakistan Provinces, Now I wish this to go on reeord that this is a thing
which as a civilized Government we ought to continue to do, but our own
Folicy is that whatever may be done in the other Dominion, whether recoveries
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of non-Muslim women are adequate or not, we owe a duty to the large number
of Muslim women who are abducted within our own tarritory and' $hey have
got to be recovered and if they wish to go there to their own original relatives,
id is our obvioua duty to see that the fullest fscilities are made available to-
them to do 8o, and in this oonnection, I wish only to aay this—that there bes.
beens a certain amount of disappointmens and dissatisfaction felt a$ the fach
that the number of recoveries in the other Dominion has not been as adequape
@8 it might have been. There are various réasons for that, but I can tell you
thad both at the top of the governmental machinery in the other Dominion
and emongst Heads of Departments, who are connected with this work in the-
other Dominion, there has been the fullest co-operation. If they have not
produoced better results, they are due to factors about which I would rather
not speak at length te this House. {(An Honourable Member: Why not?) After
sll a good deal of the succees of ¢hese efforts should be due to the amount of
co-operstion that the officers engaged in this work, the social workers engaged.
in thie work get from the population amongst whom they have to work, and
it is rather disappointing for me to state that the co.operation that thia work
has received from the general publio in the other Dominion has not been as

ning or as helpful as we have received in this Dominion from all classea
of people and that, perhaps is the reason why the number of recoveries ir
$he otber Dominion is not as good as it is in ours, but I can tell you that latterly
even public opinion is changing particulerly in the West Punjab and political
and other social organizatione led by fairly important persons are pledging
themeelves to this cause and I do hope that recoveries in the future will be
Hetter than they have been in the past.

Prof. Shitden Ial Bakasma: Have you any idea of the total number of
persons abducted? -

The Honourshle Shad M. Gopalaswaml Ayyangar: At one time we thought
we could estimate the number of noa-Muslims abducted in Paloeten at about
88,000. Pakietan estimated the number of Muslim women abdueted in Indie.
at about 50,000, but these are rather wild figures. We have so far recovered
between the two Dominions something like 19,600 and at the rate of recovered
that we have hed in India during the last few months after the second Ordinance
was isgued, there caa be absolutely no doubt that there are comsiderable
numbers of Muslim abducted women satill % be recoversd in India, and in
spite of the fact that the recoveries in Pakistan have been se low as they have
been, I do consider that there are large numbers of non.-Muslims women still to-
be recovered in Pakistan.

&yi Raj Bahadur: What is your probable estimate of recoveries to be made?

‘The Hanourahle Skt N. Qopalaswam! Ayyangar: It is very difficult do say.
The latest lists that we have sent to Pakistan, I believe, to¥al to something:
about 7,000 to 8,000 women, sbout whom we could ged particulers, but I do
not think even that number exhausts.

Shrimati P\erofba Baneefi: Are our social workers sllowed to visit the
campe in Pakistan?

The Honoaralde Shrl N. Gamlasvami Ayyangar: Yes, they sre. As I said
we have pucticulars of these 7,000 or 8,000 women and we have communicated
them to Puskistan for the purpose of helping them in making theiz recoveries.

Pandit Thakor Das Bhargava (Bast Punjab: Genersl): Does this number
include women taker away from Xaghmir by way of raid, eso.?
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The Honourable Sbri N. Gopalaswami Ayyangar: To estimate the Kashmir
women taken away is even more difficult than to estimate the women in West
Pskistan. With a number of women some of the most atrocious things were-
dune. They were exhibited in batches and raiders were asked to choose whom
they wanted: They were privately sold. They were even sold in the market
place in tribal areas.

Sardar Hukam Singh: Was it not after the agreement of 3rd September,
1947, between the two Governments?

The Honourable Shri N. Gopalaswami Ayyangar: Yes: “Kashmir thing
hapyened so much later. :

Shri Raj Bahadur: What is Pakistan’s estimate of Muslim women in Jur
ceuntry.?

The Honourable Shri N. Gopalaswami Ayyangar: They originally estimated
it at 50.000.

Shri Baj Babadur: What is it now?
The Homourable Shri K. Gopalaswami Ayyangar: They still stick to their

figure, but I consider their figure is very much exaggerated. But still there
arc very many women still to be recovered.

-

Sardar Hukam Singh: The hon. Minister has given us the figure at which
Pakistan estimates Muslim women abducted in India, but we have not yet
got the estimate of our (overnment, about the number of Muslim women
ahducted in India.

The Homowrable Shri N. Gopalaswami Ayysngar: We have made no sueh
estimnate v;vith any pretence to.........

Sardar Hukam Singh: But your publications give W% oumber as 21,000.
and now we are told no estimate has been made. They give the numbers us
21, 1900 Muslim women sbducted in India as against 33,000 abducted in
Pakistan.

The Honourable Shri N. Gopalaswami Ayyangar: I do not Mmow what
publicaticn the hon. Member is referrifg to. TIf anybody gave this figure of
21.008. T am safraid be was rather daring in making an estimate of that sort.
Tt may be twentyone, or it may be only fifteen, for that matter.

Mr. Deputy-Speaker: How long is the hon. Minister likely to countinue?

The Honourabie Shri N. Gopalaswam] Ayyangar: I will take from ﬁva to
ten minutes more.

Mr. Deputy-Speaker: Then we shall meet after Lunch. The House stands
adjourned to 2-40 p.m.

The Assembly then adjourned for Lunck, till Forty Minutes Past Two of
the Clock.



, ‘The Assemuly reossémbled ofter Lunch ot Worty Minutes Past Two of the
Clock, Mr. Deputy-Speaker (Shri M. Ananthasayanam Ayyangar) :n the Chatr.

ABDUCTED PERSONS (RECOVERY AND RESTORATION) BILL—Contd.

The Honourable Shri ¥. Gopalaswami Ayyapgar: Sir, I have very little to
@dd to what I said in the morning. I only wish to make one point very clear.

This legislation we are undectaking in pursuaace of an agreement which we
bave eniered into with Pakistan. One very important consideration in this
éonnection is that as far as possible the legislation on both sides of the border
should be in substance the same. There is am ordinance already in force in
Pakistan. It would be very inconvenient for us in passing the Bill today
thas we should make any amendments therein which will conflict with whav
tho two Dominions have already agreed to and what is embodied in the
prescut ordinance in force in Pakistan as also in the Ordinance that is in foree
in India today. Subject to thati overriding consideration, I have already
examined all the amendments of which notice has been given and as a result
of discussion with the hon. Members of the House interested in these amend- ,
ment:. | have already committed myself to accepting some of those amendments
which, in my opinion, will not conflict with the agreement we have entered
into with Pakistan and which will not interfere in any substantial manner
witia the policy which this Government are pursuing in regard to these matters,
That is one very important consideration that I wish to place before the House.

I gave certain figures this morning when 1 wae asked a question as to the
nuniters we had communioated to the Pakistan Government of abducted
persons yet to be recovered from Pakistan. I think my hon. friend Dr. Bakhsbi
Tek Chand was very interested in getting that mformation. We have now
supplied fresh listse of about 7530 names of abducted persons yet to be
recovered from Pakistan. In this number are included about 5,800 persons,
of whon: definite clues were furaished and 2,000 of them were speoificslly
stated to bave been in the custody of government servants in Pakistan. These
lieks are, however, not exhaustive. Though we had given a list of something
like 7.008 to 8,000 persons, my own view is that there is yet a considerable
rumber in addition to the numbere we have already given to Palostan, who
will have to be recovered, if the agreement between the two Dominions is
properly implemented. It is to our interest to keep this agreement in foroe
for ss long a tune as possible, in view of the numbers of non-Muslim women
still to be recovered from Pakistan. It is not merely a question of recovering
Muslim women in our own territory, about which I said we are in conscience
bound to do the best we possibly can, but it is also a means of persuading
Pakistan to put more energy into the effort they are making for the purpose
of recovering as many more non-Muslim women from Pakistan as possible......-

Dr. Bekhshi Tek ¢hand: May I ask the hon. Minister if Pakistan has also
supplted a similar list giving particulars of the Muslm women in India who
save yet to be recovered?

The Hononrable Shri W. GopalaSwami Ayyangar: They have sent us liafs
at various times of such persons about whom they had any information or
olues. ] cannot remember that they sent any conaolidated list of the kmd
that we have sent %o them.

840
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Dr. Baknsbi Tek Oband: When was the latest list from Pakistan Govern-
ament received by the hon, Minister and what was the number given thereiun?

The Honourabls Suri N. Qopaleswami Ayyangar: If it is avaii;ible, 1 ahsll
give it in the course of the debate. ,

I do not think I need add anyshing more to what I said this morning. £
i8 very important to remember that it is a matter of conscience, it 18 a auyy.
which we owe to human society that we sbould continue t make recoveries
in our own Dominion. It is a duty which we owe to the fathers, mothers
and husbands of large numbers of nonMuslim women win are still to he
recovered from Pakistan, that we should continue this arreffigement with that
Dominion with a view to get as many more of them recovered as possible, T
would therefore ask the House #o acceps the principles on which the Bill is
bassd and to give Government the authority and the machinery necesssry for
deing their duty in this comnection,

Mr. Deputy-Speaker: Motion moved:

“£'hat the Bill to provide, in porsnance of an agreement with Pakietan, for the resovery
aud restoration ef abducted persons, be taken into consideration.’’

Pandit Thakur Das Bhargava: Sir, I support the motion for the consideration
of the Bill. But I am sorry I cannot agree with all that has been said in
connection with this Bill by it8 mover. When we consider the situation ag it
resultect after the Partition in regard to these abducted women, we cannot
look at the question with equanimity. If there is any sore point or distzessful
fact t+ which we cannot be reconciled under ang circumstances, it is the
questior. of abduction and non-restoration of Hindu women. I am sure thas
every Indian will respond to the appeal which the hon. the Mover of the Bill
‘bas just made that every Muslim woman should be restored. Everybody will
join issue with him on this point. Put at the same time when we are ceae
wideriny this question we cannot ignore what has been done in Paldstan in
veltior to this matter. If this is a mere mutter of international moranty i
aru at one with the hon. Bfover that we should have no hesitation in restoring
ths Muslim® girls who are to be found in India to Pakistan even if they do no#
vetur1 any of our girls. But why did we enter into sn agreement for thig
purpose? I lmow the genius of our people, the high morality of our people
and we are all willing to see that every Muslim girl should be restored. But
all the same when we have entexred inko a bilaterasl agreemen$—-and with all
solemnity they entered into the agreement---let us see how it has been honoured
in letter and in spirit by Palistan. “The hon. Mover hae applauded the Pskistan
Goverument. T am sorry 1 cannot join with him in congratulating the Pakistan
Government or the Pakistsn officials in this respect. I do not know mueh
ghout the social workers of Pakistan. If they have behaved in the manner
the hon. Mover of the Bill has suggested to us, all honour to them. At the
same time we know that on the 3rd September, 1947 an agreement was signed
between the two Governments and the ink was not dev when the Pakisfan
Goverrment along with the Azad Kashmir Government raided psrts of Kashmir
and took away our women. T c8n understend lapses in the csse of a private
individual. There might have been lapses on the part of Hindus and Sikhs
on this side and on the part of Muslims on the other gide. Buf for a Govern-
ment To be a party to this loot, to this raid upon women and property and then
to sey tha¥ es & matter of fact they were not a parly to it, and ultimately o
socept that they were a perfy to it—all this betrays a ata¥e of things for which
ncbody on earth can justify the Paldstan Govermment. In October, 1947 and
lager on, before the Ceese-Fire was sizned. Pakistan and the forces of Pakistan
perpefrated such brutulities in Kashmir that one camnot fully describe them or
even ik of them with equanimity. 8ir. I am a very humble man. T do nof -
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understand tbe equities and the relations between States. Put when I consider
the relations between Pakistan and Indis, I am sure meny in this Housc will
agree with me that our Government bas behaved in a very forbearing sypirit,
ir a very weak spirit T should say. I have read some of the letters which have
been received from Hindu girls in Pakistan and the pathetic manner in which
they describe their position is one which will give cause for sorrow to everybody
in the House if I were to read out some portions of them. In one letter a lady
eays ‘I am performing my sandhya every day, I am reciting Geyetri, and 1
am. all the day thinking when our grecious Government will be pleased to
extricate us from' this our present position.”” We may appeer to the world te
ke very bigz. We may boast of enything and we may do anything in thir
world. But. where is the heart in India which does not feel that as a matter of
fact our Government has not been able to give protection to these Hindu girls?
1 cen understand it is very difficult for the Government to make a war or
another Government. But I would like to know why this Cease-Fire Agree
ment was agreed to wmefore those girls who had been taken away from I{ushmir
wer2 returned to India. If we were bold enough, good enough, sagacious
enough or honest enough we should not have enter®d into an agreement before
‘the @rls who had been captured in Kashmir were returned back to us, Whep
1 consider the cruelties and brutalities perpetrated by these Azad Forces and
the Pakist:w1 Forces in Kashmir I—a very humble and peaceful man-—do think
that if there is any justifiable cause for fight or for war between Governments
this is the cause.  You will remember, Sir, how when one Ellis was kidnapped
by some Pathans the whole of Britain shook with anger and indignation and
until she was returned Iinglishmen did not come to their senses. Aod we all
know oulr own history, of what happened in the time of Shri Rsm when Sita
was abducted. Here, where thousands of girls are conserned. we canuot icrget
this, We can forget all the properties, we can forget every other thing, but
this cannot be forgotten. And this will always remain a sore point in the
relations between Pakistan an¢ India. I should have therefore thougit that if
morsal considerations' did not prevail with the Pakistan Government, at least
mundane considerations will prevail with them. We have been told that
Pakistan claimed thet 50,000 Muslim girls remained in India. I do not know
what the figure was which our Government gave. (An Honourable Member
There are 83,000). Today it was stated that 33,000 remained there. May I
submit this? I live among the people. I live in ¥ast Punjab. I know my
Province very well. 1 can speak sith full suthority so far as these thiee or
four districts of Hariana are concerned. There are very few Muslim women
who remnined here. It is entirely wrong to suggest that a very litge number
of Muslim women are now in India. In the Statement of Objects and Reasons
I find that many Muslim women are still here in India to be restored. It
is stated “‘a large number f such women and children still remain to be
recovered.”’ 1 do not know what the meaning of the expression ““large number’”
is.  But I caa assure the hon. Mover that so far as my information goes that
afetement is not very izight. There may be some Muslim women in India and
we wont that these should be returmed. It is not that we do not want that
they may be returned. PBut at the same time it is wrong to suggesi that there
is a great number here. Ag regards our women in Pakistan I do not think it
{5 right to aay that only 7,000-to 8,000 of them now remain to be recoveree.

The Eonourakle Shri N. Gopalaswami Ayyangar: May I cotrcet my hon.
friend? I meade no statement that there were only seven or cight thousand
wr,men. What I said was we had sent lists which totalled seven to eight
$housand women abouy whom we had information. And I believe T added in
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the course of my speech this morning that my own view was that there were
many norg non-Muslim women in Pakistan.

Pandit Thakawr Das Bhargava: How many more, 8ir?
The Honourable Shri N. Gopal2sWami Ayyangar: That s a matter of guess.

Pandit Thakur Das Bhargava: I am glad I stand corrected. My view is the
sanie, namely that there is s very large number of Hindu and Sigh women In
Pakistan. When, 2s it appears, my hon. friend bsa sent full particulars of
aboud seven to eight thousand women, may I bhumbly enguire why all these
ladies have not been returned?

Dr. Bakhshi Tek Chand: Two thousand of them are with Pakistan officials.

Pandit Thakar Dag Bbhargava: My hon. friend says tbat two thousand of
thewa are with Pakistan officisls. Dvoes it not follow that the Pakistan Govern-
ment is not playing the game? It may be that some of them don’t want to
return. I would not like them to be forced either. I can understand that.
But when you have given such full particulars you sare certain that these women
are there. fs there any doubt therefore that the Pakistan Government is not
playing the game? May I humbly enquire in respect of how many Muslim
girls you have got those particulars? I have been informed that no such
pariiculars have been given to us, or particulars only of s very few. I will
also enquire a8 to what we have done in regard to those few girls. Have we
been able to recover or not recover them? I cam understand that in 8 matter of
this kind so far as number is concerned it is slways a matter of conjecture and
guess. Nobody gives the exact number. But when full particulars are giver
ean tbey pot be recovered? I slso sent some particulars to the Department of
Rehabilitation about some Kashmiri girls, but so far I have not heard anything
a8 to their fate. When we know bow those girls were sent up to the other
districts and how they have been treated we can understend that there is no
prospect of their return.

Sir, I was submitting that when the two Governments entered into s;'ome
sort, of an agreement that agreement must be adhered to by bolh Governments
and given éffect fo. We have done very well. I congratulate the hon. mover

that he has succeeded in restoring 12,€00 girls and if he succeeds still
3 par.  more I will congratulate him more because so far as we are concerned

we know how to honour our morsl obligations. I have not stood up
in g spirit of grumbling or to say to him that he should not send those Muslim
girls. My submission is that full efforts, right efforts have not been made by
our government to get these abducted girls of ours restored to us. That la
my complaint. The Pakistan Government does not understand the language
of morality, it only understands the language of force and retaliation. I wilt
not speak of the properties left there, I will not spesk of anything else, but I
Y¥now this much that our Government have entered into bilateral agreements
with Pskistan in regard to certain matters, for instance, in regard te the
exchange of records. May I kpow why they agreed with them that we will
send our records to them and they should send their records to us® The sime
was {ruc as resards exchange of prisoners. Nations agree to exchange prisoncrs.
A prisoner in this country cannot b¢ held in any manner as a hostage of another
country. If I don’t send away a prisoner &m here are they justified in not
sending one from there? Yet we know there is ~xchange of prisoners. May 1
Imow why we entered into agreements on excnange >f preperty? .If a refugee
doer not get property here, is it any reagson that a refugee should not get
picperty there?

The Honourabls 8hri N. Gopalaswami Ayyamgar: May I interrupt to ~tem
the tide of developing the argument which my hen. ftiend is now using?
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There is after all a difference between inanimate property and humgan beings.
There are some humanitarian considerations so far as the restoration of humian
beiugs is concerned. Even with regard to exchange of prisoners there has
been no agreement between the two Dominions that the same numbers should
be exchanged.

Pandit Tuakur Das Bhargava: I bave not suggested so far.anything for
action bscause I do maintain that even if the Pakistan people don't send awa;
s single Hindu girl, we should send away sll the Muslim girls. But wit
regard to agreement, I submit that while a prisoner is 8 human being and not
8 chatte! and you can make agreements about prisoners, there is no reason why
in relation to these girls also a country is not justified in keeping them as
hostages for some time. I know in one of the districts of Kashmir 140 girls
of India were kept by Pakistan and never returned. We had 237 of theirs and
we didn’t return them. As & result of agreement we returned the 237 and got
the 140. 8o, our Government should exercise the utmost pressure to get the
Hindu girls back. I don't suggest for & moment that the abducted Muslim

irls should be kept here because I believe that not only would it be good for
em to be sent away but it is equally good for us to be rid of them. I dori’t.
want immorality fo prosper in my country.

It is an accepted principle that hostages have been kept by all nations at
all times. 1 cannot understand why our Government cannot under the circum-
stances justify ite action. Take away all these women from the hands of
private persons who had abducted them and keep them in camps. As soon
as you get an equal number from the other side exchange them. I don’t
suggest that these girls should remain there for all time, but all the same if
Pakistan can only understand the language of retaliation, I don't see any harm
iu employing this tactic in getting our girls. As a matter of policy, as & matter
of strategy it should have been done. I undexstand there is an amendment
iu ¢he name of Serdar Bhopinder S8ingh Man which speahs of exchange. I
don’t go o far as that. I don’t want heads to be counted. These Muslim
girle who are here are the subjects of our civilised and humane Government as
long as they are here. According to the Constitution which we have passed,
they are the citizens of India and therefore we cannot in any way keep such
E{)";d over them that we may not allow them full liberty as we allow to the

e :

After saying that let me examine the Ordinance that we have passed and
the Ordinance which Pakistan bas passed and see how we stand in relation to.
that Ordinance. A complaint was made by the mover that we in pursuance of
that agreement passed an Ordinance very readily whereas it took almost s
year for the Pakistan Government to pass an Ordinance. This spesaks for iteelf.

The Honourable Shri N. Gopalaswami Ayyangar: Not a year but five months,

Pandit Thakur Das Bhargava: It was on 27th May, 1949 that they passed
the Ordinance.

Let us look at the definition of the word ‘‘abducted’’. In ordinary Iaw
abduction is only possible when either force or fraud is employed. Abduction
is no offence under the Indian Penal Code unless it is attended with certain
motives. Abduction implies force or fraud. But here an abducted person has
beeo defined m a particular way wherein there is no question of force or fraud
nos is it necessary to prove anv motive o far as abduction under the Ordinarce:
is concerned. It might be said that the definition is similar on both the sides.
I would submit that even if it is the same, the question arises whetber the-
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gsoepe of the definition ought to have been larger on both t:he sides. The scope
is very large and inciudes such pecple as may not be willing to go but will be
forced % go. The abducted person has been described*herein as follows:-—

** ‘abducted person' means s male child onder tbe age of sixteen ycars or a femalg of
whatever age who is, or immediutely before the let day of March, 1847, was, s Muslim and
who, on or after tbat day, has become separated from his or her family and ia fouad to be
living with or under tbe control of a nonMuslim individual or famif?, and in the latter
cage includes a child bore to any snch female after the said date;”.

In the first place, as I have submittéd, there is no quesfion of force or fraud.
1o the second place, if that Muslim child or Muslim woman is under the centrol
of & nonMuslim individual or family, then in that case alone the person
become: ‘“‘abducted’’, otherwise mot. If the person is in charge of a Mualin
family, then what? Then she is not an sbducted person? Then sagain, this
is 8 modern age and we know the liberty the women of India are enjoying.
Supposing today a Muslim graduate gir} merries a Hindu boy, may I humbly *
enquirt whether ag the definition stands that girl will not be taken away and
the police will not go to their house and that educated Muslim lady will not
be put in a camp and sent to Pakistan according to the present provision,

Shri M. Tirumalz Rao (Madras: General): Is it possible for them to marry
withou: changing their religion?

Pandit Thakur Das Bhargava: The Act of 1872, passed some 70 or 80 years
ago, aliows a person to change hig religion; he can go to any court and have
bis marriage periormed. What is the difficulty? Even tomorrow we will be
getting another reproduction of that enactment. It is coming tomorrow. I
know of many cases in which Muslims have married Hindus, Hindus have
married Muslims. Therefore, if the definition were to remain as it is there is
no reason why any Muelim girl who has married with consent will not come
nnder this clause.

Then agein, the agreement was only about families and boys under the
age of 16. May I humbly enquire why innocent children have been included?
The words are: -“‘includes a child born to any such female aiter the said late™.
Childrea born after the 1st day of March, 1947 are also, according to thls
definition, to be restored. The Ordinance passed by Pakisian does not contein
these werds. There is no obligation on Pakistan authorities to restore such
children.

Dr. Bakhéhi Tek Ohand: Nor in the Agreement.

Pundit Thakur Das Bbhargava: Yes, in the Agreement thess children are
not included. As regards the date also they have given two dates: 1st day
of March 1947 and the ultimate date. 1st Janusry 1949. In regard to these
two matters, our Ordinanoe goes much further than what was agreed to.

In regard to these chiidren it can be said that after all, if you do not keep
the children with their mothers, you are perpetrating a great crime against
bhumanity. I Jmow that. But at the same ¢ime, you must realise that all
these children born in India are the citizens of India. Supposing a Hindu
man and a Muslim woman have married. Who should be the guardian of the
offspring? According to our guardianship law, I knew the father has got a
much prior right. But in regard to young children, the custody is given to
the mother so that she may be able to look after them while they are young
But this matter has been the subject of many rulings. The rulings have been
that so far as custody of a child is concerned. the point fo be considered is that
the child is not to be given as & matter of course to the girl. Now, when a Mus-
lim girl is restored, she will go to Pakistan; she may change the religion of that
child. She will take away that child without any prospeet of returning that
child. The child will be considered as illegitimate img is liable to be malitreated
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and killed. Between father and mother, who is the better entxtled to giardian
ship? If they both live in India, I can understand that the mother is a better
guardian 8o far as children of the age of five and below are concerned. But
here the child is being totally taken away to another country. I would humbly
submit that the fatber cannot be deprived of his right of guardianship of the
child.

Mz. DeputySpeaker: Is he the legitimate father of the child if he abducts
a8 woman but does marry her?

Pandit Thakur Das Bbargava: Then I understand that you want to deny
the rights to 8 major woman to stay here. You waut to take away the rights
of & major woman who hae remained 'here after the partition. Cannot a girl
marry with her own consent any person she likes if she is above the sge of
18 and if she wants to stick to India, is there any power on earth which can
take her away to Pakistan? My submission is that the law of nations is clear,
the law of humanity is clear, the Indian Penal Codn is clear, the Constitution
which we have passed is clear, that you cannot force 8 woman above the age
of 18 to go to Pakistan. This Bili offends against such rule. In your example,
you take a child which was already born. What about a case when after 1947 the
woman marries 3 man and a child is born? It takes only nine to ten months
gestation during which the child has to remain in the mother's womb. During
these two years, many children have been. born. Why should they all be
forced to go to Pakistan? Why was there not any provision in the Pakistan
statute about it? I am at one with the Mover of the Bill that if in a particular
case the girl and the husband agree that the child may be taken away in the
interests of humanity, that child may be taken away. But if the father iusists
that he would look to the interests of the child and will see that it is properly
brought up, I do not understand why by executive action that child should
be given to Pakistan merely beeause we have written these words here in the
Ordinance? In a matter of this kind, each case ought to be treated on its own
merite. It should not be made a rule that in every case the child is to be given
over as & matter of rule. It is something like the rule that when you plant
a tree it grows on the ground; therefore the tree goes with the land and the
fruits of the tree go with the tree. A child is the fruit of the labous of two
persons. There is no reason why the father should be deprived in eaech case.
Why should we make this a rule? Each case will bave to be considered on
the particular circumstances and the Tribunal should give the decision.

Leaving this point, I come to a most important point of the Ordinance.
It is this. Section 4 says:

“If any police officer, uot below the rank of .an Assistant Sub.Tnspector or any other
police ofBoer specially authorised by the Provincial Govermment in this behalf........

probably the Head Constables have been authorised in this bebalf by our
Government-—

. has reason to believe that an abducted person zesides or i? to be found in any place,
he way, without warrant. enter and search the place and take into custody any person found
therein who, in his opibion, is an abducted persen, and deliver or cause such person to be
geh\end to the custedy of the officer in charge of tbe nearest camp with the least possibla

elay

Now, Sir, lawyers in this House who are conversant with law full\y know that
under Sections 100 and 552 of the Code of Criminal Prooedure it is the Magis--
trate who has got the right to issue 8 warrant of this nature. Now,: the Magis-
trate’s powers are taken away. A Head Constable, if he has reason #o believe
that there is an abducted person in a house, may go at the dead of right and
enter into another person’s house and take possession of the body of that person.
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Even in the Criminal Procadure Code there are Sections 17 and 48 which give
some sort of security to an individual in his home. In this Bill, even those
safeguards have been taken away. We know today thiat a Police Sub-Inspector
bas to approach a Magistrate for warrant and the Magistrale will only issue
the warrant if he is satisfied. That is provided under Sections 180 and 552
of the Code of Criminal Procedure. But here the Magistrate's opinion is not
to be taken. The Head Constable or the Sub-Inspector can go at any hour
of the day or night and enter a house without any sort of warning to the
inmates. Now, a gir! may have been married with consent, or the alleged
abducted girl may vreally be 8 Hindu girfl I humbly submit
‘we have heard of cases in which Hindu girle have been captured and afterwards
through the intervention of my hon. friend the Mover of the Bill or the inter-
vention of some authority, their cases have been scrutinised. In Delhi a thing
like that happened. We read it in the papers. Now a yirl may have been
married ten years ago. They were also captured and teken to the camp. Have
we not heard of such cases also?

Shrimati Purnima Banerji: They were married to whom?

Pandit Thakur Das Bhargava: They were captured in their own houses
and taken as abducted persons, whereas they were not abducted persons. When
such large and arbitrary powers are given to police officers, these cases are
bound to happen. I do not accuse any person. I laow how honest our police
is. At the same time, we know that there is ample scope for police officere
to meke mistakes. It is the more so in the case of this Bill, because all the
legal safeguards given in the Criminal Procedure Code are absent from it.
According to law, if a person receives a report, he has to record a report. But
bere nothing ie to be recorded. Only ‘‘reason to believe’”. There is no question
of even credible informtaion. There i# no question of even writing any Zimnd
by sny police offioer, 8o that this man's sction may be serufinised. He alone
is the judge.

As if thi@ is not enough, when we proceed furthsr and come te clause 6 we
find $hat 8 great departure has been made from the law of the land. When a
persen is Rrought to camp, what happens? ‘The only gquestion which the
Tribunal has to decide is ‘whether he is an abducted person. No other question
is open to be decided by the Tribunal. And what is this Tribunal? Two S. Ps.
of the two Dominions constitute this Tribunal. There is no judicial officer.
These two people have to reselve the points of dispute if any such points arise
between them. The exact wording is this:

“

“If apy equestien arises whether a persen detained in & camp is an abducted person oz
not, it shall be referred to, and decided by, a tribunal censtituted fer the purpose by the
Central Goverament,'

These two S. Ps. constitute the Tribunal. It goes on further:
“The decision of the tribunal constituted under sub-section {1) mhall be final”

May I bumbly ask, what happens when the Constitution which we bhave
passed comes into force? Where is the safeguard ef habeas corpus in this?
Supposing a woman is taken there who is not an abducted women?  What
right has she under the law to protest? The two S. Ps. shul! decide her fate
and their decision shall be final. My bumble submission is that this is
entirely in violation of the Fundamental Rights given to every person under
our Constitution and after the 26th of January 1950, this law will not stand.
It will be declared to be void. Therefore, so far as this question of habeas
corpus is concerned, we have to take good care fo see that the rights of habeas
corpus are not taken away from any person Who is treated as an abducted
person, because we do not kmow which person may be treafed as sz abducted
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person by mistake. If you will read clause 8 along with clause 6, the conclu-
sion will be that the two 8. Ps. who constitute the Tribunal will be the sole

nlmstera40f the lives of those who are unfortunate enough to be captured under
clause 4.

Then again, Sir, there ig a provigion that the Central Government will have
power to review or revise any decision. I want that our Government. who
ig the final arbiter of the destinies of the persons living in this country, should
have the courage to say ‘‘No" to the Pakistan Government if in their wisdom
they congider that a person should not be made “ver to the other Government.
I want them to be clothed with full powers in respect of the entire inmates
of the camp, so that persons are not handed over on account of the agreement,

which has been broken by the Pakistan Govermunent, not once, not twice, but
hundreds of times.

Let me now go over to the other clauses of the Bill. The hon. the Mover
made particular reference to clause 9. - May I humbly suggest that in a matter
of this kind sections 52 and 79 of the Indian Penal Colde give adequate protec
tion to government officers for acts done in good faith. I fail te see why this
extra ssfeguarding provision must be made in the Bill and my humble submis-
gion ig that this is 8 provision which we cannot possibly accept.

I am very glad, Sir, that the hon. the Mover of the Bill has been pleased
to accept certain amendments suggested by us and I raust publicly thank him
for having considered the points of view of those who have put in these amend-
ments after thorough consideration. It ig true that in regard to one or two

points he has not agreed with us and I would certainly beg of him to consider
them further..

In regard to the legal and moral aspect of the case, I find that we are trying
to strike 8 compromise between the two. Now it is more than two years since
these abductions have taken place. Many of the girls have reconciled them.
eelves to their new surroundings; some of ther: have children born te then..,
The mere fact that an agreement has been &rrived at between the Govern-
ments of the two Dominions, should not lead to the negation of the individual
rights of the citizens of the two countries. My humble submissjon is that
now we must make it a8 clear rule that if a woman of the age of say 18 or 20
years does not agree te go to the other country, she should not be forced te go.
I can understand, Sir, that if you capture a girl in a house, she may not say
that she is willing to go to the other sountry. And I feel that such statement
should not be regarded as real cousent. But if after full efforts have been made
to find out what the real feelings of the girl ara and it is found that she does
not agree to go, she should not be forced to go. Whatever may be our moral
obligation, nobody should be forced to go to a place without her real consent
otherwise this would be abluction in the r¢al sense of the word as ussd in the
Indian Penal Code. 1 understand that my amendments in regard to this
matter in clause 6 are acceptable to the hon. the Mover.

But so far as the proviso goes. 1 want the Central (jovernment should be
given more powers than they are possessed of under the proviso. Similarly,
Sir, the hon. the Mover of the Bill has agreed to accept for the words ‘‘reason
te believe’’ the words “reaeon to believe in writing”’. So far us it goes, it is

all right; I would have preferred that he accepted the words ‘‘credible infor-
mation in writing”’.

In clause 2 he has agreed to accept a change of the date. But he has not
-agreed, so far as children are concerned. iIn regard to children, I do not want
% lay any absolute rule. If the interests of children and humanitarian consi-
derations demand that they should be allowed to leave, no objection could
be raised- I do not want to go againat the principles of morality either.
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As regards habeas corpus, I humbly submit with all the emphssis at my
command, that eo far as clause 8 is ooncerned, the juiisdiction of the obdurts
ghould pot be taken away in this summary fashion. I do not know, 8ir,
whether” under the New Constitution which will come int¢ operation from the
26th of January 1950, there will be any power in any Legislature to say that
except iu a case of emergency under section 353 a peson could be deprived
of the writ of habwas corpus. In regard to the tribunal we should agree to
appoint judicial persons who will go into the gquiestion as to whelher a person
sbould be restored or not. It should mot be an 8. P. of this place or that
place.

I am very much opposed to special courts appointed by Provincial Govern-
men%. I want, Sir. that in future We must rely more upon our ordinary courts
of our country which should be kept above suspicion. There is no resson why
we should have recourse to speoial courts in regard to this matter. As ‘soon
83 a person is captured and taken to a camp, he must be produced before a
magistrate and that magistrate should hear the party and decide whether he
is a fit person to be handed over to the other country.

Tn the end, 8ir, I would again submit that so far as the politicol and
p8ychological aspect ia concerned, the refugees who have come from Pakisten
and whose daughters and sisters have been abducted are very sore on this
point. I would say, Sir, that all possible attempts which this Government is
capable of making must be made so that our girls may be restored. Even
viewing it from the point of morality, we cannot igonore this. We oaimot forget
the fact that thousands and thousands of people in this country cannot feel
happy unless their near and dear ones are returned. But if our Government
is helpless and has done all that they could, these people should have the
eatisfaction that the Government was not capable of doing more. Bui if the
Government does not do enough, if they do not utilise the powers which they
have under the agreement, then, Sir, fsubmib that the refugees have got a
good cause for grievance. Consistently, with this, I would submit that 1
would rather like to say that every Muslim woman who is here has a right to be
restored. Subject to these points which I have made I support this. motion,
because it is quite necessary in our interest also to pass this Bill.

Mr.° Deputy-Speaker: I find that there are three motions for reference of
this Bill to Select Committee. They are in the names of Pandit Thakur Das
Bhargava, Shri Jaspat. Roy Eapoor and Sardar Hukam Singh. I find that
Pandit Thekur Das Bhargava is not interested in moving it. What about Shri
Jaspat Boy Eapoor and Sardar Hukam Singh.

8hri Jagpat Roy Espodr: Sir, T am not moving it. but I should have a
chance to speak.

Sardar Hukam Singh: I am not also moving it. But I would like to par-
ticipate in the discussion.

Sir. we have been told on the floor of this House that this Bill is a very
short and simple one. 8o far as the appearancs and the volume is concermed,
I agree entirely with the hon. Mover, but I feel that this Bill ha® many impli-
cations and has much importance. The interest that it has aroused and the
importance that has been attached to it can very well be guaged from the
number of amendments and the number of Members who have tabled .them.
As far as I can see, there are more than seventy amendments while the Bill
coatains only six operative clauses and as many as twenty Members have taken
interest in this. So far as the aims and objects of the Bill are concerned, I
am sure everybody would agree with them and there cannot be any doubt about
this. It is an irony of fate, 8ir, that such abductions, political abductions, on
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such large scale took place in our country, I feel that innocent girls were
abducted and fell victims to the madness of the masses. That is a very sad
chapter in our histoty, and I am sure everybody would agree with me when
I say, and I say it honestly, that every girl who was forced te remain behind
egainst her will under the stress of the circumstances and the troubles that
bappened then, must be restored and our Government should use all resources
ag far a8 it is possible to rescue and restore every girl that is found here. Wheu
I read the aims and objects of this Bill, I was surprised to find the remark:

“As & large number of each wome d chi i i . & i
posed to provide for legislation......" D aod children atill remain to be recovered, & & Pro-

I bad thought that a large number of abducted persons ou this side had been
restored. When I read some press reports I found that our workers and our
organisation in their over-enthusiasm and zeal, had even snatched, in some
cases, Muslim girls who got converted about eight or ten years ago and had
been living peacefuily in their houses and had married non-Muslim boys here.
There were cases in which they were snatched from their homes and taken to
transit camps. Other hon. Members also must have noticed these cases in the
press. From those reports I thought that perhaps real cases of abductions had
already been exhausted and our workers are using their endeavours to take
away those innocent girls also in order to make up the number that was perhaps
required of them ; otherwise if in their attempts they could find bona fide cases,
they would not have vesorted to such methods. Secondly, [ agree that we
cannot take pride in what happened on this side, because communal frenzy or
readness was at its height on both sides and I could say it was equally high
in both the Dominions, but I can boast that our Dominion certainly has been
very sincere and honest in making recoveries and restorations, So far as the
number is concerned, we were told this morning that Pakistan claime that we
bave about 50,000 of their people here. Aa far as I cvuld find fram the answers
given toquestions in this Assembly, it was on 17th August 1948 that the hon.
Bhri N. Gopalaswami Ayyangar stated: 0

‘“The exact number of wwomen and children abducted in India and Pakistan is not known
to any agency engaged in the reecue and recovery of abducted women in either Dominion.”

Further on he says:

“The 1otal 0f such hsts, however, which we banded over to Pakistan for recevery was
nearly 33,000, Siwm.ilar lists handed over to us by Pakistan in regsrd te Musiims to be re-
covered from India totalled ahbout 21,000.°

Then_again, in answer to another question, the hon. Minister, now the Mover
of this Bill, made a statement to the same effect that abductions in Pakistan
were 33,000 and on this side they totalled about 21,080. Now, what have
been the results of these recoveries in both Dominions? From December 1947
to March 1948, 4,407 non-Muslims were recovered while 4,703 Muslim girls—
il may include minors also—were recovered.. Then again from April 1948 to
August 1948, 1,195 non-Muslims were recovered, while during the same period
5,031 Muslims were recovered. From August 1948 to April 1949. 200 non-
Muslims were recovered in Pakistan, while 1300 Muslims were recovered in
Iddia. And then in May 1949, in that month alone, we got 26 uon-Muslun
women, while we returned 413 Muslim women. This morning we were told
that Pakistan had been honest in this recovery and restoration, though some
of the lower officers and their citizens might not have helped so muck. To
, Prof. Shibban T.al Saksena’s question, “was it a fact that some districts im the
Weat Punjab were closed to the M.E.O. and the M.E.O. oould not go to those
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districts to recover females that had been sbducted?” the answer giveu by the
bon. Shsi K. C. Neogy was as follows:

“Five of ths districts nf West Punjab bordering on the Jammu and Kashmir Btate are
clysed to Indian troops functioning elsewhere in West Punjab under the Military Evacuation
®rzanisation. Cenditions 1o these districts are reported to be not sucb as to enable non-
Muzlin ciwilisns to go about svith any eense of safety or security. It has also been reported
that s large nomber of nonMuslim women abducted from West Punjab as well as frumn
Jammu and Kashmir Stata are in 4hese districts '

In the first few menths the agency which was going for recovery and restora-
tion was the M.E.O. on both sides and as we have seen, in the first three
monthe when they were functioning, the results were very good on both sides.
Even when those districts were closed te that organisation, certainly recover-
ies made were considerable, equally good, I should sy, as those made in Indis,
but as soon 88 that organisation was disbanded and it was left to both the
Dominions to provide for agencies to.recover and restore women, oertainly we
find 8 sudden decline in this recovery and restoration. As the figures spesk
for themselves, the attitude of Pakistan Governmant bas not at sll been belpful
in this directiomr and this was admitted on the floor of this House in answer
to 8 question by Gisni Gurmukh Singh Musafir when the hon. Shri N. Gopals-
swami Ayyangar ssid: ‘“We have made protests and protests and protests
and there was lass co.operation on the other side.”” So it is an admitted
fact that so long as the M.E.O. was working, there were good.recoveries on
both sides, but as soon as that was taken away and it was left to the Dominions
themselves-—certainly we are proud that we have given good numbers and
achieved fine results—but so far as the other Dominion ig' concerned, we have
not got that co-operation and response which should have been desirable. I
should not be misundersteod in that respect that 1 am for exchange of person
to person or that I want that those girls who are here helpless and victim of
circumstances. that they should not be restored or returned. But my com-
plaint is that Government has not been tsking adequate steps to compel
and force the Pakistan Government to do a8 we were doing here. If we had
taken it more seriously and the Government would have used its full resourcea
in persuading that Gevernment, perhaps the results would have been muob
better. 1 can well reslise that there can be no calmness, no peace of mind in
s family.which has been bereft of its female and, therefore, I can feel for those
Muslim girls a8 well as for those females that are in Paldstan as to bow they
would be feeling within themselves. And I support the Government in thig
measure 8o far a8 its objects are concerned that we should try to restore as
many 88 we can, but at the same titne, I do emphasise, with all the forcs that
I have got, that our Government has pursued s wery weak poliey in that respect
and the refuiees have got complaints against this Government that they bava
not so for taken this matter seriously. When I say that I support the motion,
it should not be understood that I support every clause of it. I have serious
objections to certain clauges contained in this Bill, although I support the
principle underlying it. In the interpretation olause, it is laid down that ‘‘an
‘sbducted person’ means a male child under the age of sixtecn years or a8 femala
of whatever age who is, or immediately before the 1st day of March, 1947 was,
8 Muslim . . .”” We have been told here that there are agreements with the
other Dominion and we have to honour them, that there is a Pakistan Ordinanca
a8 well and as far as possible we have to conform to that. Reslly, I fail to
understand why this let day of March 1947 was accepted by our representatives
for both the Dominions. It is common knowledge that sbductions began in
Pskistan on the 1st of March; in Rawslpindi and Frontier districts, large number
of females were abducted there. It is 8lBo common knowledge that there wss
no trouble here in India tiill the 1st of August. I enquire from the hon. Mover,
what is the fate of thoee females? He migbt say: ‘‘the number will be ety
small”’ but that is not the question, whether it be small or great. What sbout
thoge females, 8ir, who may have remained here during the lat of Marob gng



652 CONBTITUENT ASSEMHLY OF INDIA {LEGISLATIVE) [157E Dzo, 1949

{Sardar Hukam Singh] e

lat of August till trouble began here, who may be Muslim girls and who might
have married non-Muslim boys volunterily and on their own accord. They sre
covered by this because one date applies to both the Dominions. When there
wea no abduction, no force used, no compulsion of any kind, everybody knows
it, that some girls of one religion do go and marry young men of the other
religion, that has been going on and when tha$ is the case what would be the
fate of those girls who married non-Muslim boys during this period from Ist
day of March 1947 to 1st day of August 1947?

Then Sir, another point hea been dealt with by my bon. friend Pandit
Thbakur Das Bhargava, and now it is proposed to bring in this latest date also—1lst
of January, 1949, but in the Bill as it has been placed before us, it ig curious
tbat no ultimate date was put down here, while clearly in the Pakistan Ordinance
the 1at of January had been put. It is not known whether it wae deliberate
or it is an inadvertant omission, that & being made up now. Then my friend
bad referred to the extraordinary powers that under this Bill an officer of ths
rank of Assistant Sublnspector has. I agree with him, but I want e point
out here in addition that it is not only the rank of an Assistant Sub-Inspector
thet comes in, but further on it reads . . . “or any other police officer
specially authorised by the Provincial Government in this behalf,”” and so
even 8 Head Constable may be suthorised and he may go without sny hin-
darance to search any premises, drag out sny woman and bring her to the transit
camp. This provigiod, certainly, is very objectionable, and I feel that the hon.
Mover should look into it seriously and consider how it can be amended.

Then, Sir, we bave been told that our legislation should be in accordance
with the agreements that we have made with Pakistan, as slso with the
ordinances that they bave promulgated. But in clause 8 I find while their
ordinance containa only the sub.clause (™ where the jurisdiction of the court
is barred, we have overdone ourselves in enacting sub-clauses {8} and (c) as
well. In sub.clause {8) we say that courts would be barred from entertaining
or adjudicating upon any question whether a8 person is or is not su abducted
person. Now, this goes very far. It is only the tribunal that has to decide
when 8 question srises whetber 8 persou is an abducted person or not, and the
tribunal—perhaps that word aounds very high, but that tribunal consists of the
S. Ps. of the two Dominione.

8it. KEulsdhar Ohaliha (Assem: Generst): Is that the practice?

Sardar Hukam 8ipgh: Yes, we have been told that: that is the agreement.
It is a fact that this tribunal would consiat only of the Superintendents of Police
of the two dominions. When that is the case and the whole question of
abduction is to be decided by that tribunal alone, I feel . . .

8it. Rohfn) Kumar Chaugdhurl (Assem: General): On 8 point of information;
ia there any sgreement between the two govermments that the tribunale sball
consist only of the Superintendente of Police?

The Honoursble Shri K. Oomlasvami Ayyapgar: Yes, that is the agree-
meat today.

Sardar Hokam Singh: Sir, T wes submitting that I fail to understand when
such is the tribunsel whick is to decide about the faed whether a persor is
abducted or not, why the juriediction of courts should be barred altogetber on
tha$ point.

8tr. there are other things as well which I wil!l move when ¢hiz Bill fs taken
up cleuse by oaluss, I sgain repeat tha$ while I euppor® the molion now put
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before the House, I voice the feelings of all Members that are here and thay
are outside’ that they have a serious complaint that our Goverument's policy
has been too wesk, too halting and that it bas not eatisfied the public so fax

8hxl Brajeshwar Prassd rosé—

Mz, Deputy-Spesker: I find 8 number of Members rising.
Mr. Eapoor,

I call upon
Shri Jasp8t Roy Kapoor: Sir, I am grateful to you for calling upon me to

speak on this subject; and I hope my hon. friend Mr. Brajeshwar Prasad will
not accuse me of having sbducted hie time.

8ir, I welcome this Bill because I am in full sympathy and complete agree-
ment with the objectz underlying it, and the reasons therefor. But even then
I think this Bill, if it is to -serve its purpose, neede considerable improvemend.
I am afraid, Sir, the Bill in its present form, is not likely eflectively to serve

the purpose it is intended to, and it may even lead to results which, I am
sure, ive sponsore do not desire.

Sir, I had given notice of an amendment to the effect that this Bill be
zeferred to 8 select committee so that its various provisions could be thoroughly
analysed and scrutinised there. But then I have given up the idea of moving
that amendment when I found that hon. Shri N. Gopsleswami Ayyangsar had
tabled a number of amendments which I think go a considerable way to meet
the view.point of many of us who would like this Bill to be suitebly amended
end improved. I hope, Bir, that my hon. friend Shri N. Gopalaswemi
Ayyangar would not stop at that, but that during the course of thie discussion,
be would find it possible to accept some other amendments also that may be
moved. He is always sweetly reasonable, and I hope he will continue to be

veasonable in spite of any provocation that any speecheg that may be delivered
here may give him.

Sir, the object of this Bill is to recover and restore abducted women and
children who were abducted during the course of the commumal disturbances
in the year 1947. As we teke our minds back to the period immediately
following partition, we begin to shudder. Many a heinous crime was com-
mitted, many an inhumar atrocity was perpetrated, which should make us
hang our heeds in shame. True it is that the atrocities and the crimes com-
mitted in the other dominion were of 8 much greater magnitude, they were of
¢ worse type. Only this morning we were told by the hon. mover that in the
csgse of abducted women of Eashmir, they were paraded in the streets and
they were sold %o the highest bidder. But, Sir, that is hardly sny eatisfaction
for us, that the crimes sommiftted eleewhere were greater in magnitude and
were more heinous. So far as we are concerned. we have got to admit that
our peopk in some parts of the country aleo behaved in 8 manner in which

they should not have, T therefore submit that the object of this Biil
4 p. . is laudable and one which every Member of this House will surely

agree. It is also apparent from the fact that the two previous
speakers, though they vehemently criticised the varlous provisions of the Bill,
have lent their wholehearted support to the objects underlying this Bitl.

We know that the crimes committed were crimes against humsanity.
Providenee will never forgive those who have been guilty of them and we must
do everything that lies in our power to restore the ahducted women snd children
to their relations. We must 8lsc do evervthing in owr power to rouse public
opinion egainst ensh offenders. Tbe least that the ofenders could now do %o
expiate their sin and crime (Jor it is both 8 sin against God and 8 erims sgainsd
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humanity) is to voluntarily restore the abducted women and childfen who are
still in their custody. So we must rouse public opinion in that direction, The
‘parents, guardians awd relations of the abducted women and children are
languishing and pining te have back their dearest and nearest relations. Imagipe
for & moment how great and overwhelming must be the joy of those persons
whose nearest and deerest relations had been snatched away from them when
they are now restored back to them. What unspsakable and inexpressible joy
must it be of those persons who have been virtually under confinement for
over two years when they are restored to their own families. So we must do
everything in our power to bring that joy and happiness to those persons.

This morning 8hri Gopalaswami Ayyangsr referred to the noble band of
social workers who have been doing a great and humanitarian service in this
direction. He bestewed - well deserved praise on them. No praise would be
too great to be bestowed on that noble band of workers and I associate myself
with all that has been said about those workers by Shri Gopalaswami Ayyangar.
1 see sitting over there the nobie lady, sister Mridulaben Sarabai and I wsuld
like that we must record here our appreciation of the very valuable service
which she has rendered to humanity. It may be that some - . .

Pandit Hirday Nath Eunzru (U.P.: Generat): On a point of order, Sir, is
any Member of this House entitled to refer to any person sitting in a gallery
of .this House?

Shri Jaspat Roy Kapoor: I am sorry, Sir, if I have erred in this respsct. I
am prepared to take lessons in perliamentary practice from my mnre experienced
friend Dr. Hirday Nath Kunzru.

Shri M. Tirumals Rao: Is not a person entitled to refer to any other person
by name, though in the gallery ?

Mr. Deputy-Speaker: But he need not point to any person sitting in the
gallery

Shri M. Tirumala R20: He has given the name only. .

Shri Jaspat Roy Eapoor: I am obliged to my friend Mr. ’I‘xrumala Rao. I
had pointe:d to nobody: I bad only named the person. 1 thought cf the noble
service which she and her devoted comrades have been rendering in this cause.
I can only wish well of her and her band of good workers. May all success
attend their efforts.

But, 8ir, neither the good services of this neble band of workers nor those
of others can be successful if we merely sit expecting the abductois to return
the women and children. To help this noble band of workers we must enact
the necessary but reasonable legislation. But while attempting to enact
legislation on this subject we must proceed with caution and care. This matter
of enacting the proper legislation is beset with difficulties, it bristles with im-
pedimente and it is also a delicate affair. We will therefore have % proceed
with great care and cautien in this matter. In our enthusiasm to do the right
thing we should not go off our head. Eet not our enthusiasm to do the right
thing get the better of our judgment. While we muet be anxious to make a
legislation which will effectively serve the purpose in view we must also see
that we are not at tbe same time hard on anybody else. The legislation must
be fair, just and equitable. Judged from this s%andard I find that this legisia--
tion is very defective and therefore it ia necessary to suitably amend it

The object of this legislation is to recover abducte@ women and children
and restore them to their relations. The object is to free women and chikiren-
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from their virbusl confinement and %et them at liberty, so that they may once
again live the life of free persons. While this is the object we find that the
Bill has been so framed that it virtuslly ignores the views and wishes of those:
on whom liberty and freedom are sought to be conferred.

What do we find in this Bill? We find that after release, they will have
absolutely no say in the matter of the place where they argito live, in the
matter of their companions with whom they are to live, in the matter of the
Dominion where they would like #o l've and in the matter of the custody of
their children, »iz., with whom such females would like to leave their children
who. were bom after the 1st March 1947. In the matter of place of residence,
choice of companions for life, in the matter of custody of children these wwomen-
have been given no voice or say.

As bas been pointed out by the previous speakers, what is the procedure
laid down in this Bill with regard to the recovery and restoration of abducted
women? It may enter into the head of an assistant sub-inspector or for aught
we know, of a mere constable, who may be asuthorised by the provineisl govern-
ment, that be must enter a particular house and he is suthorised to enter it at
any hour of the day or night and catch hold of any woman whom he thinks is
an abducted person. The woman is not entitled to have any say in the matter.
No enquiry is to be made by the police officer, the other inmaties of the family
will have no say in the matter; perhaps if they say anything they will iznme-
diastely be hauled up as offering obstruction to s police officer in the due dis-
charge of bis dutiss. Immediately thereafter that womsn is to be sent over
to & camp, as if the police officer had recovered some stolen property which
was to be restored to the rightful owner. These women under the Bill are:
going to be treated as mere goods and chattels, like stolen goods, becsuse imme-
distely after recovery they are to be sent over to the camp. What is to happen
to-tbiuwa in the camp? They may be there for some time, it may be for a day
or even a8 few minutes. There is no limitation or restriction with regard  to
time affer which the woman is to be banded over by the camp commander or
person in charge to somé other person who may be considered duly suthorised
in this hela}f by the provincial government. That particular person to whom
the woman is handed over bas thereafter to send her away out of Indis. The
woman will have absolutely uo say in the matter. She is to be given over to
her relatives if there be any. But if there are no relitives of her what is to
happen? Even then she is to be sent out of India to Pakistan,-or it may be
even to Timbuctoe. For it is not laid down in the Bill that sbe is to be sent
to Pakistan-—she way be sextt to sny part of the world where she may not
have any relation whatsoever. She will be forcibly and bodily sent out of
India to meet suoh fate as may await her there. .

Of course it may be said that I am arguirg theoretically and in a hypo-
i1 @y never going to happen, that 8 Muslim woman
) st thosant hewond Piscicy Pogsibly it may be ee;
certaioly it will be so. Even so who is there to look after her in Pakistan if
she has no relations? She msy be quite comfortable and happy here and
anxious to live here. I admit there may not be s very large number of such
cases. But even if there are some cases—and there are surely some. we know
there have been such osses, and there will surel¥ be a good many hereafter—
even in such csscs those women are to be forcibly and bodily removed to
Pgkistan. Their entreaties, wailings and sobs will be absolutely of no effect
o the provisions of this Bill are allowed to remain as they are. I ask in suok
caser shall we be doing any good to the recovered women, shail we be conferring
liberty and freedom on her if we deny to her the right to choose the place where
she would live, the persons with who she would like to live, and the right fo

tr feall,
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decide as to where her child is to be kept, with her or with the person whom
she might have married? In our Constitution we have guarantcad Freedom
snd Liberty to women as much as to men, I ask is this the way in which we
are going to bestow Liberty and Freedom to the recovered women? 1 would
particularly appeal to you, Sir, and to the lady Members to come to the rescue
ot such rescued women who would like to stay in this country and who would
like to stay on with the companions of their own choice in this country but whe
will be prevented by the provisions of this Bill from doing so.

Sir, it is a matter of no little surprise to me that this Bill should contain
such provisions when it has been sponsored and has originated from the Ministzy
of External Affairs which is presided over by our hon. Prime Minister Pandit
Jawaharlal Nehru who is an ardent advocate of the liberty and freedom of
women—an ardent advocate te such an extent that he would risk his Govern-
ment if the Hindu Code Bill is not passed in the manner he would like. I wish
the hon. Prime Minister may not only help Hindu women to secure divorce
frem their hushands but that he may at the same time help recovered Muslim
women to have the freedom to select the place where they would like to live
and the persons with whom they would like to live.

8hri Algu Rai 8hastri (U.P.: General): And also secure the release of Hindu
women in Pelkistan. :

Shri Jaapat Roy Eapoor: So tar as that is concerned, our hon. Prime Minister
~uight plead his {nability or difficulty.

8hri Algn Ral Shagtyi: Why should he?

8hri Jaspat Roy Kapoor: My honourable friend Shastriji might puv thay
question to the hon. Prime Minister as to why he should plead his inability. I

am trying to give an answer on behalf of the hon. Prime Minister to the best
nf my ability,

"Then there is one point with regard to children which may hate been born
of the so-called abducted women after ist March 1947

Mr. Deputy-Speaker; Can we not take up these matters when we come to
the various clauses? I think enough discussion has taken place. May I sug-
gest one course? A number of hon. Members are anxious to take part in this
debate. There are a number of clauses to the Bill and there are various amend-
ments that have been tebled. As and when a clause is taken up or en amend-
wment is taken up I shall so arrange that those who have not taken part in the
discussion are given preference so that on the whole all Members who want to
take part in the debate on this Bill will have a chance. Otherwise if at the
prelininary discussion itself a number of hon. Members speak and once again
come in during the course of the discussion on the several clauses there may
not. be sufficient time and we will have to get hustled. I have given preference
to those three hon. Members who had tabled motions for reference of the Bill
to Select: Committee, If tbe House is willing I shall conclude the general dis-
cuesion with this and put the motion for consideration to vote. (An Homourable
Member: No.) I am only making a supgestion subject to the approval of the
House. Then, a8 we take up the different clauses, it. will be open to any
Member to speak on the clauses, and he need not confine himself to the iszue
of that particular clause. All that I am concerned is that it should be within
the four corners of the Bill and may refer to any mattier which is relevant so
far as this Bill is concerned. And I il frc to allow an opvortunitv to all
Members who are interested in this Bill. That. mewans. if the House agrees.
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wilk close the general discussion at this stage and while considering the diicrent
clauses slsoi will allow a general considerstion of the provisions of the Bill.

Prof, Stidban L.l Saheona: May I submit that we have the general disous-
sion first and then the clauses may be discussed in greater detail later?

Mr. Deputy-Speaker: Of couree, tbat is the ordinary course.

Shri Ajit Prasad Jain (U.P.: General): I submit that the general discussion.
may be alowed now but no reference to particular clauses may ne wade, because
if you allow general discussion when particular clauses are being discussed, it
will et up a precedent. '

M». Deputy-Speaker: Very good. I shall allow hon. Members to go on. But
at least one thing may be observed, that is in the course of the general discus-
sion individual clauses need not be referred %o.

. Shri Jaspat Roy Kapoor: Sir, I will fully respect your ruling. With your
permission I would, however, submit that I ventured to go into a little detail
because I may assure you that it is not my 4intention to move all the large
number of amendments which I have fabled, and I think many other Members
also would not be moving all the amendments that they have tabled. There
was a sort of understanding on the subject and I think much of the tima which
might otherwise be taken in moving those amendments would be saved. I
would be very brief hereafter and I would only refer to one matter to which
attention had been drawn by my hon. friend Sbri Gopslaswami Ayyangsr this
morning. He said that this Bill is the outcomne of an agreement arrived at
between the two Dominions. Let us see whether in the agresment that was.
arrived at between the two Dominions there was anything which can warrant the
procedure which has been laid down in this Bill the implication of which is
that recovered women will have absolutely no say in the matter. May I with
your permission refer %0 two clauses in the agreement arrived at between the
two IJominions on the 11th November 19487 Clause 5 of that agreement.
6ay6 :

“Tu the %ase of women recovered in one Domimion unwilling to proceed to the other-
Doeminion, the 8. P. of the recovery squad of the Dominion in which the woman was »re-
covered may permnib the relatives of the recovered woman to visit her in the camp located’
n Lahore or Jullundur, as the case may be.'”

Yet again, in clause 8 of that agreement we find it mentioned that:

““After. the recovered woman is brought to the Provincial Transit Camp at Lahcre or
Jullundur each doubtful er resisting case® will be enquired into and resolved by the S.Ps.
of the two Dominions jointly.”

So. this agreement envisaged that there may be many unwilling and resist--
ing cases and obviously, according to the implications of these clauses, such
women shall not be foreibly sent away to the other Dominion or out of the-
Dominion froro which they have been recovered. I admit that this agreement.
will continue to be observed but my submiss.on is that these clauses or some-
thing akin to these clauses should have bveu incorporated in the Bill itself so-
that it could have had a mandatory effect.

Sir, while on the question of the agreement, I would submit that as has
alreads been pointed ont. while our country enacted legislation immediately
after this agreement was entered into, in the month of January 1949, so far as
the Pakistan Government was concerned the¥ slept over the whole affair for
five months. Five months is & long period; it may not appear to be a long
period to my hon. friend Mr. Gopalagwami Ayyangar. hut may T ask whether
this situation will Jash for yesrs and yesars together? The earlier stages of this
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question are of greater importance, of inore vital importance than the subse-
quent stages. For full five months the Pakistan Government slept. over the
whole affzir. Not tat 1f we trace the history of this question and in
particulay ben M. the fisures that were given to us this mornirg by the
hon. Mover, we will ecasily come te the conclusion that the Pakistan Govern-
‘ment. has t:ot been playing the game and has not been doing its duty and its
attitude has been throughout unbeipful. When 1 leoked ayv the agreement with
reference to #he figures which the hon. Mover gave us, I was at once
convinced as to the reason why Pakistan has been changing its attitude frem
thue to time. It was pointed out this morning'by the bou. Mover that in the
early period, that is up to February 1948, the recovery from Pakistan was of
a very satisfactory nature, \What was the reason for it? I find the reason in
the minutes of one or two of the Inter-Dominion Conferences that were held.
As my hon. friend Sardar Hukam Singh pointed out, the original agreement
was that the military of one Dominion shall be operating in the other Dominion
for purposes of vecovery. Probably this went on up to 15th March when there
was again a eo~ference between the representatives of India and Pakistan.
'The stand which the Pakistan Government took on that date was to the effect
4bat the military squads of one Bominion shall not be allowed to operate in
the other. What was the reason for that? ®bviously, the reason as we find
from the figures given by the hon. Mover was that up to the end of February
recovery frem Pakistan was very satisfactory. Obviously the Pakistan Govern-
ment got alarmed at this that such a large number of abducted women and
children had been recovered becausc of the presence of the troops of the other
Dominion. They said. *'No, hereafter it shall not be open to the troops of one
Dominion to operate in the other Dominion’’. What do we find is the result
of it? Thereufter the process of recovery became very slow. But then even
while this srrangement was given up of troops operating, one other thing at
least was agreed to. that the police of one Bominion could operate in the other.
This arrangement went on up to Octeber 1948 and we find that in the subse-
~quent period, that is after March 1948; though the results were not very satis-
tustory yet they were not absolutely bad. Then the Pakistan Government
found that this arrangement toe was not convenient to it and therefere we find
-that in the month of November they insisted on a new arrangement to which
-our (Jovernment bad to agree. It was agreed that the responsibility for the
recovery of abducted wemen will thereafter be that of the police and the civil

‘authorities of the Dominion in which the abducted ‘women were known to be
residing. '

{At this siage, Mr. Deputy-Speaker vacated the Chair. which was then
occupied by Shri S. V. Krishnamoortisy Rzo (one of the Pansl of Chairman).]

Bir, from all these facts and from the different positions which Pakistan
“Government took in respect of this question from time to time, it is absolutsly
clear that the’intention of the Pakistan Government was not an honest one. 1
am sorry to have to use these rather hard expressions, but then there are
occasions when nothing short of such hard expressions can adequately express
-one’s views and feelings in the matter. So, it is apparent that the intention
of the Pakistan Goverument was not honest from the very beginning. Other-
‘wise there is no reason why the arrangement which at one time'was satisfactory
aund led to satisfactory results should bhave beeu given up at another time and
‘why even a modified :rrangement which led to results though not satisiactory
but were still not very bad, shouid have been given up. The result is that
70w we find there is bardly any recovery from Pakistan. May I ask why for all
‘these five months the Pakistan Government did not promulgate the Ordinance?
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#Bven when they did promulgate it iy the month of May, what do we find to be
the res®lt? Thereafter only about SCO womien have been recovered from
Pakistan though we have been able to recover us many as 700. That shows
4hat we are particular and zealous in the matter, and rightly too. Our
enthusiasm is as it ought to be, but we find that the Pakistan Government is
not at all pluying its part. \We must take note of it and devise ways and means
te put pressure on Pakistan Government to take necessary steps ‘to recover
.and restore Hindu and Sikbh women and children.

Sir, I will take only @ couple of minutes more to draw the attention of the
bon. Mover of the Biil to_the fact that the scope of this Bill has beeu cou-
siderably widened. The @rdinance enacied in the month of January 1949 was
not made applicable to the United Provinces or the United States of Rajasthan,
but in the subsequent @rdinance promulgated in the month of June these two
unite were also brought under the purview of the @Ordinance. There seems to
be absolutely on justitication for it. Frem the figures which have been suP-
plied, we find thet only about ten women were recovered from any portion of
India other than Eastern Punjab during over a year and bhalf. May I respect-
fully enquire.from the hon. Mover as to why in this present Bill also U.P. and
Rajasthan should be included. It is not that I do not want abducted women
from U.P. and Rajasthan to be recovered, but then when we know that there
bbas been no abduction frem those places, why should the sword of Damocles
be hanging over the head of U.P. and Rajasthan?

1 would not refer to any other question excepting one which has already
‘been referred to by my hon. friend Pundit Thakur Das Bhargava, and that is,
‘with regard to the taking away of these questions from: h¢ jurisdiction of the
law courts. That iz a subject which we must rot lightly treat, For some time
past, ive have been finding a tendency on the part of the Government to remove
.many a thing from the juriedistion of the law courts mnd vest the executive
witb all. sorts of powers. That is a verv unhealthy thing. That is a thing
‘which we should not tolerate and must protest against. What, after all, are
our law courts there for? They are meant to decide what may be referred to
them adcording to the law of the land and I see¢ absolutely no reason why.in
season and out of ceason we should be laying down in various legislations that
law courts shall not have jurizdiction over various matters. That is a thing to
‘which we should not agree. Of cowrse, I admit that the hon. the Mover has
by his new amendment e article 8 tried to take away partially the stings of
‘this provision, but then 1 would very mueh wish that the amendment of my
hen. friend Mr. Mahavir Tyagi seeking deletion of aritcle 8 may be acceptad.
‘With these words, I support this messure.

8hrlmati G. Durgabai (Madras: General): 8ir. 1 rise to give my whoiehearted
support to the Bill under consideration. It seeks to provide for the continviince
of tba recovery activity of abducted women and children. It algo wims at pro-
viding for a legislation of a more permanent tvpe. The House is aware that
an Ordmance of the Government is going to expive and this legislation is going
4o take s place. I plead for the continuance of the recovery activity, uvot
only because of the fact that the @rdinsnce is going t» expire and therefore a
law has to be made but because this legisiation aims at restoring the status
to the woman which she bad before the paitition and the disturbances and
which she lost thereafter—whether she be a Hindu or a Muslim, whether she
be a citizen of India or of Pakistan. I plead fer the unanimous support of the
House for this Bill. because its aim is humanitarian, it is based on humani-
tarian grouuds and I do not want this Bill to be treated as a pelitical issue. .
but it should be placed above power politics and inter-Dominion bickerings, I
plead for support to this Bill merely on humanitarian grounds.
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I heard it argued by certain Members that our Government is weak and thaé

Pakistan is not going to give back‘tbe women to us and therefore why should
we give Muslim women back?

An Honoursble Member: Nobody said that.

Shri Krishna Chandra Sharma (U P.: General): The meaning was that.

Sbrimad G. Durgabai: The argument advanced is—I have heard it—why
should we not keep the women that we are able to recover until we get an equal
pumber from Pskistan in exchange? I ask you: is this policy of tit for tat,
of retaliation, good or in the interests of this nation?

" S8ardar Bhopinder S8ingh Man (East Punjab: Sikh): Certainly.

Shrimati G. Durgabai: Does it enhance the prestige of this country? Whither
does it take us? (Interruption.) I plead for the protection of the Chair to
go on uninterrupted. The hon. Members will have their chance.

8it. Bohini Kumas CGhaudhuri: I seek your protection.
Shrimati G. Duzgabai: Yes, I will give you.

It is true that it is now two years since the original crimes were com-
mitted. It is also true that much time bas been takem in negotiations and
conferences at high level. But we know the value of the time involved in
this work. I wish to associate myself with the sentiments expressed by the
hon, Members in regard to the courage and patience shown by those social
workers who have taken up this work. But for their patience, I think we
would not have been able to achieve these results, of which we are proud. I
alsc pay my humble gratitude on behslf of the Women's Movemant of this
country to the Government for having taken up this humanitarian work and
also for baving provided facilities for this recovery work to be carried on
effectively.

We have reason to believe that the results which we have achieved so far
in our Dominion are very satisfactery. Of course, it is natural that when the
reaulte are not quite complimentary on the other side, doubts should arise in
our minds: Why should we take up this activity? Is the respensibility that
we have undertaken worth our while? Questions are also asked: Since these:
wornen are married and settled here and bave adjusted themselves 10 the new
environment and to their new relatives here. is it desirable that we should force-
tbem te go back? It is also argued: These women who have been able to
adjust themselves to their new surroundings are refusing to go baek, and when

" they are settled, is it desirable to bring suffering and misery on them by ask-
g them to go buck? These are the questions we have to answer. May I
ask: Are they really bappy? Is the reconciliation true? Can there te a per-
manent reconciliation in such cases? Is it not out of helplessness, there being
no slternative, that the womal. consents or is forced to enter into that sort of
alliance with a person who iz no more than the person who is the murderer of
ber very husband. her very father or her very brother? Can she be really
bappy with that man? ¥ven if there is reconcilation, is it permanent? Is this
womswn welcomed in the family of this abductor? In many cases, is it not true
that this abductor has got many wives and if not many wives but one wife. and
many children? (4n Honourable Member: No.) Is she not the victim of
every dav quarrel in that house? The social workers associated with this work
know the psychology of these abducted recovered women fully well. They can

testify %o it that such a woman only welcomes an opportunity to get back to
her own house.
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8%, we the social workers who are closely associated with the week are con-
fronted with many questions when we approach a woman. The womeu say:
““You Hhve come to save us; yousay you have come to take us back to our rela.
tives.  You tell us that our relatives are eagerly waiting to receive us, You
do not know our society. It is hell They will kill us. Therefore, do not
send us back.”” This is the argument which we have bheard whenever and

wherever we have approached a woman and requested her to go back to her
relatives. ’

Those who are aware of the constant. continuous and efficient effort that
has been made, will recognise that they have brought forth very good results.
It is true that when there is a change of heart on the part of her relatives, when
she is convinced, and when she is brought face to face with her relatives, she is

a changed person. The so called refusal to go back of which much bas been
made...... ‘

Shri Algu Ral 8hastri: Will some enthusiastic workers go to Pakistan to
recover our siste:s and mothers and their children?

Shri R. K. Sidhva (C.P. and Berar: General): Already they are doiug that.

Shrimati G. Dnrgahai: Sir, it may be that she has refused to go bsck. But
son what grounds is this refusal based? The refusal is based on a fear complex,

on the fear of social cust.ms and on the fear that her relativea may not welccme
ber back.

It is said, Sir, that in niany cases the women are married and settled down
.and have got childreu. Why, 1t is asked, should they be sent back? I ask you,
8ir, ‘‘Is it not true that in many such cases the woman has become a victim of
the domestic gquarreis?”’ The first wife does not like her. The woman may
have changed hands many a tirse. Is this not true that she is sold? Is it not
true that she is used orly for commercial purposes? I ask ‘“What right hae this
abductor to keep the child?”’ The child has got to go with the mother. 1Is it
not true that the woman is afraid that if she takes back the child the child and
she will not be welcome in the family. If one were to analyse and understand
he will find that these are the ressons why women who are recovered refuse to
go back. “*Their refusal could only be explained on this ground.

8ir, politics bas been imported into this matter. I bave already explained
thst matter. If only Pakistan does not act like us, if they have not kept thbeir
machinery i full swing, if their secial workers are not of our mind, if there is.
no change of heart and change of policy on their part, is there any reason why
we should adopt a similar policy? T have aiready answered that questioa. Let
us not look at this matter from that spirit of retaliation. Let us leck at this
matter from this angle: if there is ons woman bere to be restored, this activitx
must continue and our Government must come forward to her aid and get
ber restored to her relatives.

Again, 8ir, it is asked that there is the ordinary law of the land which is
quite sufficient to deal with this matter. Why should you create a machinery
of this tvpe? But, Sir, T say that the recovery activity is a complicated one.
The erime of ahductiem of innocent women nd children is a serious one and
as such should be punished severelv. From that point of view this Bill is &
very harmiless one. It Qoes not try te punish even the criminal abductor, the
resson being that thereby we would be defeating the very objects we have in
view, namei? rescuing of abducted women. The abductor adopts all sorts of
tricks t) hide the women; he tries to see that the woman i not sent back. He
tnes to take shelter under the ordinary law of the land by converting bimself 1o
the religion of the womsn.  Bomethrss the woman is hidden in a place  We
bave, therefore, necessarily 1o provide safeguards for all this. It is very
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necessary that the Police should have some kind of powers te go into the house:
where they have renson to believe that the abducted ‘woman is hidden. The
bon. Minister has agreed to some amendments, but I should point out that no
major charges should be made in the Bill, because it is desngned on the basis of
the proposals contsined in the agreement.

8jt. Bohini Kumar Ghaudhuri: On s point of information, 8ir, May I ask
the hon. Member to tell 'us in a calmer moment whether she advises us to dis-
believe every woman when she says that she does not want to go back to
Pakistan?

Shrimatl @. Durgabai: 1 think the hon. Member who has made the point
perhaps believes that generally the women sare such and thefir nature is such
that they are to be distrusted, not only by men, but mutusily also. That is
not the case—not that I believe or disbelieve in this case. I have already
explasined the matter and when a8 woman says tbat she refuses to go. I have
slready given the resson why she does so, and on what grounds her refussl is
based. (An Honuourabie Member: Not in every case). Therefore, her refusal’
is not to be taken as her determination not to go back. 1if favourable cond:
tions are created, if she is covinced that she would be welcome in her original
bome and that she would be restored to her original status, she would be only
too willing to go. -

8ir, I do not want to refer to the various other details, because the Chair has
slready made s suggestion that those Members who bave given amendmerts.
will have apother opportunity. In this connection I feel that no time factor
should enter in regard to these matters. The abducted and recovered woman
is such, her psychology is such that she bebaves in a semi-mad condition. Se
sometime must lapse before she is restored te her normatl senses. Sometimes
she makes conflicting statements. Sometimes she changes her opinions cons-
tantly. So no time limit should be prescribed, as public opinion bas to be
created for ber relatives to accept her and welcome her back to ber bome. L
have put in an amendment to this effect which I propose moving when the time-
for it comes. My smendment would be that it would be in force till the 3lst-
March, unless ‘extended by s resolution of Parlisment. When I move the
amendment I shall fully explain the roasons for it.

I do not think that hon. Members would have any objection to accord a
unsnimous support {e this Bill. 8ir, T would agsin urge upon them not to
Taise any obstacles, but. to view this matter not in & spirit of retsliaticn, but on
bumanitarian grounds snd humanitarian grounds alone.

Shrimati Purnima Banerii: Sir, I am very pleased to note that this Bill
has not asroused any opposition on the greund that results from- Pskistan regard-
ing the recovery of women from that part of the country are not in the same
proportion as is taking place in India. Sir, after the partition of this country,
oue of the most heinous crimes, and one of the darkest chapters of our history,
bas been the abduction of women and the troubles which have come upon their
heads which were not of their seeking. Sentiments have been expressed in the
‘House that woman is entitled to the pretection of her country and her country-
men, and this Government, even though it may be helpless to enforce any very
Btrong messures rogarding tlie recovery of women from Xakistai. should make
no benes about this matter and should declare its firm decision on the subject:
and see that this issue is one in which there could be no compromise., I do not
wish to rouse any ill feelings between two neighbouring countries but I think we
bave a right to expect of ourselves firm action, 'vs also from Pakistan.
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Sir, éhere has been a quastion with which my esteemed colleague, Shrimati
Durgabai, has dealt and I alao would like to deal with that aspect of the matter
myself.- We are all agreed that women who have been abducted under the
most hateful circumstances by men who have killed their husbands, their
families, would under no circumstances agree to set foot in that family, or be
avrerd to be absorbed in it. All such women must be reseued. Thbat is  the
intention of the present Bill; but I would like to bring to your notiee a different
type of case which needs our special attention- and I would like to suggest that
after the lapse of full two years, there may be cases—and there have heen
cases—when gitls of the tender age have been abducted ar rescued by young
men of the same age. Time had passed and in between they have lived in asso-
ciation with one another and developed mutusl attachment as young couples.
They deserve sympathetic consideration ard such girls should not be made to
go back to countries to which they originally belonged merely because they
bappen to be Muslims or Hindus dnd merely because the circumstances and
conditions under which they had been moved from their original homes could be
deecrmbed as ahduction. Iyam sure my friend, Shrimati Durgabai, will have
no objection to such cases receiving sympathetic treatment and coneideration
from the Tribunal which is going to sit in judgment and decide upon these
cases.

Sir, ¥ fully support. the objections taken by my colleague, Pandit Thakur
Das Bhargava, regarding the wide puwers given to the police urder this Kill.
T feel though I do not know what social workers who are in actual charge of the
work feel, and much depends on their views, but nevertheless I feel that
after ihe lapse of two years when the fever and fret of disturbances caused has
subsided, perhaps the situation is such, when we can use the normal channele of
the law with srenter effect in dealing with abduction cases »f this nature that.
in my opinion would give greater safety and liberty to the individuals who are
brought under the clutches of that law but who may not be offenders. I feel,
Sir, that to indemnify police officers and to allow even Asst. Sub-Inspectors to
effect arrests without warrant, these are very wide powers which no legislature
should freeiy give to any police authority very freely. I will not press that
point very much because at the amendment stage. there is still an opportunity
to deal with necessary amendments.

Before 1 close, I would like to add a word about the Tribunal which you are
to constitute. I believe that Superintendents of Police from both Bominions
are to sit on this Tribunal. I fully agree that a high official of that nature,
knowing the conditions, the police conditions, of the two Dominions should be
.consulted, who would know also the circumstances under which women had
been abducted and the circumetances under which they should be released.
Along with them, to accommodate such human cases where people have
developed genuine attachment and do not want to leave each other, I believe
that in this Tribunal there should be associated an elderly matronly person,
like Sbrimati Rameshwari Nehru who has worked very well in this Department.
I believe Sir, Shrimati Rameshwari Nehru takes this view of abducted persons
of this catezory and if a person like Jrer has any difference of oginicn with the
procedure we have adopted in this Bill, I personally feel that her point of view
should be respected. My point is that there should be persons on the Tribunals
who would give sympathetic treatment to cases of genuine attachment, cases in
wbish two persons would wish to continue to live as man and wife. With this
qualificaton, I fully support this legislation and would desire that every woman
who has been abducted should be taken back to her home. There is no ques-
ticn of retaliation; thete is wo question of how many peopls Palistan has re-
covered and how many people India bas recovered. It is absolutely the right
of every woman to go back to her original home. Sir, T support the Bill and I
bope that the wide powers given to the police will be amended suitably when
the clause by clause consideration takes place.
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Mr. Chairman: Before I call upon another Member to speak, I would like
to know whether Members would wish to continue till & o'clock. The House
knows wo arc pressed for time. .

Shri H. V. Kamath (C.P. and Berar: Genmeral): We have a Committee
meesing after five.

Mr. Chairman: If the majority is willing to continue, we will.continue.

Shri Brajeshwar Prasad (Bihar: General): 8ir, I had no intention to take
part in thix debate. but certain observations made by friends here have_driven
me {o give expression to my own ideas on this subject. My friend, Mrs.
Purnims Banerjee, is of opinion that in :ases where there is a natural attach-
ment between the abductor and the abducted woman, special consideration
should b nccorded to her. May I ask whether the law recognises, the Govern-
meaut, of India recognises, any such marriagzs. The law does not, and so if she
continues here, she will continue here only =% a prostitute and a concubine.
Dois anybody want them to continue here merely as concubines and pros-
tutes? In iy own mind, I am clear that those ladies should be sent back to
Pakisina where they will be accorded, I am certain, a place of honour. Our
societ’y is constituted on a different basis and is different from Muslim society.
My friends, Pandit Thakur Das Bhargava and Mr. Jaspat Koy Kapoor, made
the suggestion that the children of such abducted women should not be allowed
to go back to Pakistan. May I know whether these children are regarded as
legitimate children in the eyes of the law? They are illegitimate children in
the eyes of the law. The law will not recognise these children and theretore
5P u. these children will remain illegitimate children. Our Hindu society

has no place for illegitimate children. This is a standing blot on
Hindu society?

8ir, 1 do not know how' a child born of a man and a3 woman can e€ver
become illegitimate. This is a uotion which I have not been able to grasp, but
still knowring full well the attitude of the present Government, knowing full
weil the attitude of the Hindu society, we have to tzke the facts as they-are
and the illegitimate children if they are to live in India. they will remain as
dogs, &< beasts.”

Shri Ajit Prasad Jain: There are thousands of abducted Hindu women and
children in Pakistan who have been or are beisg brought back to India Is it

your contention that they will not be welcome or given a decent place in *he
Hindu society.

Shri Brajeahwar Prassd: I do not know how this Bill hags anything to do
with that. It does not deal with that question. If that question is also
brought before this House, probably I will be in a position to give an answer to
this question as well. I bave got nothing in my mind at present as to what
steps w2 should take with regard to persons who might come here from Pakis-

tan. Thet is purely an extraneous issue and I cannot go beyond the limits of
the prgsent Bill.

Sic, 1 feel that ihe abductors should also be sent to Pakistan, because they
fhould hav. no place in the Hindu society. He is a potential danger to civili-
zation and he belongs to a class:less society. Given an opportunity he will
abduct 1¥iudu women.

Sardar Bhopipdar Singh Man: 50,000 Muslims will come to India by that
srgunent.

Shri Brajeshwar Prasad: There are four crores of Muslims in this country.
It will not matter much to me; at least I hope it will not matter to our Pandit
Nehru if four lakhs of Muslims come to this country.
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Maulana Mobammad Sayeed Masuodi (Kashmir State): To link those 50
thousard includiug the abductors, with the four crores liviug hete is fo insult
the: latter.
Shri Brajeshwar Prasad: As far as [ am concerned, I have made this obser-
vation. I regard a Hindu and a Afuhammadan a8 one. -

Mr. Chairman: The House stands adjourned till 1045 A.M. tomorrow,

The Assembly then adjourned till @ Quarter to Elsven of the Clock on
Friday, the 16th December, 1949.
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